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(117—12—11 dren) BT g8 /S1faRad o qf Frfalad &= # smferd g—

e UM /AT I, JORY, SiEl, WRIST dgiial g1,
e UM /HEE AoRNT dedld GARG ot Rmer, sk

e UM /HEA HRI, TdHeld, WIHE, BHM, WRARl, deeid I WA, dediad HRanT,
e 7o, feamaer uer|

AT FHTETd Hedidh eI (THIMSY) I §RT b T o 3R fRArad uaer H
315, A iR AR # I i iR uReRIAr garast ok UREREr &1 sif¥fer
(F3TTaSTT, gAar IR gAveIue iR fderT Ao a9 2016 & R 4 & 319 REar sk |l
Tl & STl Petder gRT If3d U a1 g1 Uab RUlC Wd &1 75 ol /IR 3r=wor
AT AT | AEINSTh AT i RUIE /YRS i@ BT AR A Th—3 W Helel ¢ |
T3S & HRU BIs W Hori & RIS 89 & FwIaHT 781 2 |

sifaRaa Rtem qverfdarl (Ueiare), fStem Rerer den eifaRad e qveiier), ftar
AU BT Id NIl H GAIMT Hgrll & Aardd Ud JAddeIus & Yo gq URId & WU H
g favar ST 1 3 U/ HeTd {1, O], Siel, WRIST dgdie g, U/ Held ORI,
dedld {ARYA, RTelr R iR 9W /#8ie 9RI, Sdell|, A4, B%M, WRANl, dejeld d
ERATSAl, TEsiial dant, e 7vel fRamae ucw # g8 igfaa far <mar & f& 09.10.99
SICIR A & T TS AATT 117—12—11 §9T A & T e EdT [daror Ager-a—a R
Ao B, & 7o fhar Srar 2

g IrgET g wRfa w @fadal & forg 4fy oo, yHataT iR gaefaRemu #
Sfa ufiar IR IRERIAr SR ff=™, 2013 (2013 BT 30) B ORT 11(1) & IUSE & 3EfA
CORIEIS

I I T @A (M) Belde’ J—aroid, gl 919 oo fagga uRaren Rerd g+,
Jedie g1, e Rrren RHmEd uewr & e H & o a1 (a9 @ a1 999 & SRM
<@l ST 9l ¢ |

ARPR, Ia SMAFIH B &aRT 12 H JAT Iuaed gd faffde q—aroi= wwrsdl, g=i 9
ST fagd uRATS iR ST HHATRGE B A H UIe B AR IHDT FaATT B, fhl 1
A & WR o, ATl H Yalg B AT dG PR AR U BRI b I wred & oy
aruferd |t o1 B AR & oy wifdrgd Rl 2|

!

AR B GgrT 11 (4) B FEMT By A AT Belgex, Y—ar6id, I a9 T [agd
gRATSAT Rerd g1, dedier g, [l R & gd srgdied & 991 VAT JAfeRgaT & Uabred
T ANE A BT BIS N AIGER TSI AT Big W FerggR T8 B8 < efa wa famy
e 81 B AT VAT A IR BIg AT fdeeid Giord T8l B |

AR T gRT 15 & N AT ISR §9 MG & GHRAE I dRII A 60 (HTS)
fel & NIR fodl 1 fRdeg fdd g1 o/l & aR H doldex, Y—aroid, =il 9 Tl fagfd
URATSTT BRI Red =il dgdid gl [Tl Rl & |AeT 3fetd, Jfa PIg I, BIsd [y
ST B |

I ENT,
wferg (faga) |
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AT TS

g Tiw oie g aRarerr (382 Fmare) & forg @) o <@ ifafRkes I st @1 wrtore
AR FEROT ST BT AR

RIS R i TS

1 SH BSs—selidgdd Uoide o Jed Wo—Ill & %9 H§ W ST 9l &, 7ol Jarg
JHR B 382 WEIC A 2 AR e Taedl & IR faasN &1 e R § ) I8
RIS IR MR Bt $H Fafaeld IRASHRN & d9, Fdee 74l @ Tl &AdT &1 qred
P B forg B

9 URATSHT H 90 Ul wRIGHE 99 H 1,369 TH I fAgd ol &I e UAlad o |
AAGS TGl DI ST & BT Qe B b JI SH BISgl solldgdd Hiolde TRTad fhar
AT o | URAGHT H FaGel T4l & dd A FUR +71 AR SHd ¥ AR TQ fFIR W JFrd
fastel B= & fmfor @ aReea &1 T 2|

ferae ger e e ygw Al # faena wAfdSiel a9t & Wi ¥ 7 | feHred mew
P WBR BT 39 URISHT & AT & forg Regelm et &, o1, ASRET, RIS, Siel, g ar
7SI el & dqei®, WRI, BB, Sdeld, WRATell, AU AR WA Ma H SHA & 3ol Bl
SNTET & |

BAME UQ¥ H UAfdSIel ol & Qe & ol UM &I UTas gAdH aNTd 3R =JAaH
TITROT gMmEl @ 7T Jffed W SIfd Holl B IUGT HIAT © | SToAfdeld AT BT doil 4
qreq FREa §U 9 59 @ onfdie WRed # GUR & ifdh ¥ A7 gfasHl R gRATS]
AT B 12 ufoerd qua fAStell iR 1.5 Ufed LADF (R & e i), 9§ =0 &
Al H U wecdqul gl Bl 3R Seu Toid W ¥ 1 UfRrd gud fdotell, aRIeEr & PR
Siiqd ®ref @ oy LADA & 8d y¥ifdd 20 Midi & farieal & dra faaRa @1 smeet | fasted
IS & 918 Jud dSTell B 100 SHISAT BT AT Tha & U H GRATSTAT YATIT IRART BT
10 a81 & foIg <1 SMYHT | ool & FFI TSI HHAl B JHAM & HRYT IR &R R Thal &
ATl H H3TTdo] BT U9 & | SRl & | fI5Tell & gl A1T 3R 9 SHoll bl BAl DI IR
TR @ forg aRaAST @ sragaadr ff I Bl 2

RFCTLARR 31f&RM, 2013 &1 R 2 IWERT 1 (@) & AR, g1 91¢ oI fdegd

GRATSTT (382 HIEIC) AIESIh TAGH & oy gFRTET grar uRATSHR (ol Icared) ol
IRMTT & Ted 3rees! v ¥ Sfua 2|

RIS BT faaRor
RIE / sraRerfa

JRTId URATSHT BArerd Ueel § dadel 7ol & IR R RId 2 3R s9& g fhaw
R e Rmer iR e w9 S7a qIfes fo R R 81 98 9ty &Ry vifg (Rien Rren) & o

MR 77°12'39"E 3R 31eT3r 31°14'53" N R Rerd 2 |

I IS BT MHR AR farwar

9 URATST & foIT 3maeads AR A 9—10—99 TacAR &, ST o, FII, Siel, wRIST
Tedla g1 e Rmer, #sRi dedid GARA e REar, iR Iqei®, WikT, B, Saei,

GRATAT, T IR RART g TgiTT BRI Hel e & 2
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URT H, URASHT & oIy et A &1 aADHT 442.20.54 BICIR Al TS oY | URATSHAT
@ FHraaE & IRM, ARE 9-10-99 TaewR ol 4 o1 aifdrrger o wforar & o & 2,
S gt 12 Mar § f9aRa g1 g8 Ta REer R /1, 39 1 et @1 9 U vaEdl § Red €
39 Mal BT HaY A IU—TPIRTN—DIETE / FARHA, HART IR e, iR 9 dediai—g=,
HHARTT AR HAN ¥ & | Ig IR A SH AR Adr TG & Iged & folg BT Bl oI
e B

9 URAGHT ¥ FafOd o 496 ¥ aiiRAl # ¥, fdl 1 PAPs &1 @S T8l fdhar
ST Y& 2| 3ifSiel PAPs & Ul SIfSUfed WRT & 3fetrar 3iR ot g, dig 98 98! garad H
B A7 fosl o & | g AU ufthar # g ff M¥eery e 'R &l W@l YeT ® | R
9 3R PAPs & aR H faqd SHaRI & oY 3reurd 3 3R 4 H faa=mr & 718 ¢ |

el W faer

1 9y S fagd uRAren, Jel aRAeE T fRRar 8, S A9 a)on H A drel @
T ) R a=Rdl 21 S el ESel-soifdgd Ueide Wol-1 (210 #ER), JEe EEsl
galfdgd Hoide wol—I1 (172 ATare) 3R g1l SH BEs—gadedd vloae (382 HIEE) 7 |

G a1 Sl fagga gRASHT & g81a § 800 MW dIdl ¥ Siel fdgjd aRaATS T & | e
IRASHT & AUFEH H 412 MW IFQR HEP R 2, ST SE™ S @l 3R 1500 MW =rerdT
Ths! TRASHT & S1fIR<s g™l & ded &1 STANT BT © |

IRy ®U 9§, 9GA H T 250 fHARIER @1 U WR AT Sdhs] AR DI SH & 44
JAGSl &l W TR 6 HEP a1e] & | gfd g1 9T HEP Jevl uRATSHT &l fBR € 3R dla
$H 3R el Wo—2 HEP @ 99 Rerd &, sHfoy, gRAame1 @& fofg fdl 1 dafouds woIb &
foq AT Jomsw g1 B1erfd, $H IR U BRSY & oy <fAaw faRemus & 1 |akH I
DI oM ®U <9 AR SO AMMGSl @I e[ H @A gY URIGHT & olRiise & ax H
famedl &1 fawR 4§ sreuge fbar w27 o |

ARG FATETT

IRATSHT & oIy URATad A & 7Sl BT JATSITADI, ISR, 31, IUTGH, FR, HedTo]
3R YRR & Sia= Bl IO, ATHISTh—AIpicd TOMerdl 3R UdfaReT 1R yodel 3iiR - I7yel
wY AR TS|

%ﬁWﬁHEPWEﬁWﬁWW%l@W@WW%Q@
fecenvenl # & g0 uftrerd Sfyd Hamaen Ry SM R s 4 @1 AfRwEer g4 @ fog duR €
3R dae 10 Uferd = AfeRreer ufhar @1 faRiy far | varal @ Wef FGDs & &R, 19 aral
IR fgdiraes fRaure! @1 W aRIS & ufd 980 FeRIHS 9 B g U T, Rifh 98 R
& ¥ WRAAHS Qe (FHIoTd &R Hifad ) iR ISR SR ARG 3fawRi H gfg o
AHAT T | A & I I &3 B A B dEal § gl BT AAT T Sl I [y T

ATISTID hRPB BT |

aaﬁ,ﬁwqﬂﬁﬁ$aﬁﬁﬂﬂmﬁﬁﬁﬁﬁ€%ﬁwﬁwﬁm
R, RIS | 9¢ |ad 2| &g o a1 @ forv Raurs! & §ra faaret & gfg &
%mﬁ@ﬁﬁ?gémHj\siaﬁmsﬁmmﬂw%meﬂfﬁaﬁ@ﬁmwwm%Isﬁdosmq,
gfaeR IR U1 &= & 918 ¥, PAF @1 faxig R # qea@ 8RSl 9aet # 91 @¥Ig
fo<ig sdes & an ¥ St | Rife 7€ €| afagld R faaka g9 & are aRare &3 #
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ATl & Al # W gfg B el B @d @ U H 99ad & BRI ARGad Hemel iR
RIS # g B W FHIET 2 |

JEIBY & HRU Aol IfGHET oI IJ0d, Jol, T ’Ie, Feh, Aloal Ridrg
Flawreti Afed s vd o1 WReT JLRIET & JHAM W 80 AR U9 & Ul & |l
gTSl, SHTel, TRITTE Jffe ST AMI HaRl FATEA! BT JaHard A1 80 |

é@’cﬂEéﬁﬁwnﬁﬁwsmaﬁ?ﬁ%mqlﬁmw&Nﬂnqd{fﬁ
JIERTETT & HRYT YAIfAT & 32 2| DIS T AIAul~d HuRT JATAd &1 BRT | STIRYA =T
IR FuRrat & =Y &1 faaror sreara 4 ¥ ==f fhar a1 81 PAPs 3R g ara Rifad o f6 5=
Ul eI gRT ATdol—d SHhRETER IR A= duiy d9eFl & fdbed & ueE v

ST difes I8 SHBT < et &7 uifad =81 &) | Tfd aral &l ATqU & RIS AR a9
R T & IR 3R 89 & forg nfradr g1

RIS & AT =RT & SR, BAURST b1 IRIST & Ui APRIHD GiREHIoT off
b Tg SIh fory yeder SR feel ©U W ISR 3R AR & AR YT BT | YA &
PBRU I3 B @UT H ghg BN, DAY WU faRel B ™M BN | Blallih, 3o
Wﬁaﬁwzﬁmﬂﬁaﬁ?mﬂ??ﬁqﬁﬁ@ﬁﬁmmaﬁmww&aﬁﬁmﬁ NEINED
Gldersi, Aeahi e O AlSaT AT S R d1d GeIYT | IR ARl 3R Jaidl & 4=
HOY ¥ gig &1 FaET 81 Aahdl 7 IR RauRe! 4 I8 W &8l {6 Jardd & $RT &89 H AR
R SR s Ifafafdl #§ gfg &1 GwE 21 I8 aF AiRgpiae s &1 W TarE 9
AHAT © | 39S AT, IR uRae aredl, Al aRasd iRk fFior & wRUr JramErd, 9 iR
ey gguuT o1 T W Brh | e Afafafr oiR SETH @ BRUT & # wWrRen el |
9 glg & gl B

fFEIT & 918 & RO D IR ¥, BFAURSI 4 $el & I8 &F H UguT Bl HH AR SiaT b
TR B 98 B Fdhdl 8| LADA O Hsl & HRUT I8 &7 N AT &1 | 7arg 997 |
39 AR & AR Udh Apiad ReRdl 1 IE@I S Fddl & | BToliih, S/ HB AGRIHAD
gaTdl IR Y URTIT STAT, ST §9 ORI & SRIF S 8 dad ©, o fe et afafafeat #
AR & HRYT WA AN & T AR IR MUR & IR HH 81T AR 399 GRATSIAT H
AT IRARN BRI gl BT RIS AT 8 Fobell 2 |

NEE BGOSR
FATAT AT IR HISAAT & AHAT SR & folg, 771 TM= U w=afaa g g

g
o AEIRNTG SUN

1. IR el & 9= 35 fGag 8, @1 59 9 @1 ugd & fdar S =Ry oiiR
Ug GHRET BT AMBY 6 BT ATfeld BT Al AT MY |

2. Tl § R <adrll & dfexi & /S © U g9 Sudel SR
3. ORI &F & Tl Al 3R gargdl § AreIdd el B o

4. AT HSd, AP Hed UM YARIG PRI $ wd H ITAN BT S arel Ha+q /
TREAIRN BT FHT0T, FR¥T QIR S~ |

5. o oM H Suell ARTERT GRAREd B 3R U URURE DI Bl 6 3R Y
Pl R are Uos avf AR o afgamel ok dMa a9l & S & foy
W by S =18y |
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8.

RFCTLARR Act, 2013 @& WTa&THl & ITJAR AIdN UG I S @iy

el uRIRI & FEOT & Jegd 9 el I gerdl o AR Jarsil I R gam
BT |

=T I & faprT Ao | FErIdT /Rl
YR & U

@ RIS &7 # FeRer iR qeRIveT
(1) € uguvr 3R qTEAl B AN B FH I B U™

TR UGEY R AT B HH A A BT S Gl o

1.

2.

TR URdg— a8+l @ U9 & forv a9 & faldre g &1 aRyiYa &= |

UHh fod o gRISHT T § T B/ Ble alel AR a8+l &l dwr o fafafag
DR |

M @ SUART Bl B R & {10 SISaR] bl I e |
aRae arel TR 91 84 9RO Hferee |

Fedl SR AR & Rl wR eFEwd AR ¥ 999 & fory g fas % |\
™I I gRdgd a8+l & WY IR e & fAf¥ad a9y |

qY dr8dl @ ATl b A AT BT Ul dId b folw der Wi drel Bl
yIffdr 39 3R i afaved =7 <= & foru wwg fader|

(III) 9g UgNYT e & QU

PR IA B dTel arg TG0 I fAT0T ¥re, uRaes argsii o gabl, fomRl onfe & &=

3R
ST gl @ SRd WS W ehT A BA HAT O Fhar 21w €, uRIo &5 # R i
A STer | 1 R UguUT BT BH BRI H AGE HYT |

IS GAId & A A ST Age B Ta A R RIFART FRA BT R fHAr 7
Fife I Iy uguer ¥ Rfd € & ST ST AHAT BAT US|

1.

Il UQUTT, ST S T 3R FGT g8 IMadl $I BH IR @ SU™

Sl YUY B, FaTg R WA & SRM Aol H FAqH SIUT Bl A& AN B A
& foar S Fadr B |

SR JofdT Ry w0 9 ) H Y9 &3 9 99 |

T AR @ YR gHsAl B Ry wU W G B A4 B AN 9 R &
ELEY
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7.

Sioerg T @ 9 oo # vy wu 9 fUser afta wu 9 B S
IRT aIfp T Sifeid SHIRAl | 997 S 9 |

ST & HRY TH # gfg Tl §RT BH | HH B Fddl © | gTenfd fageh
Aol TSt B aoig e el B o & forg RSy e ﬁmm%rr%m
9P AT, Bddd S BT B TSl Bl HIR™T ST a1Y ST 9 Bl HH B ©
3R aRJ BT 3MeATHT ST W@ H AGE I 2 |

Id ®R H gf§ & PR Y TSS D FIRGH Bl HH R & U™

e RPN AT B FETT B Sd P MR T H o Db WX H g B BRO
WIAT b GIRGH Bl HH BRI & [oly HHAOR WIMI IR dead Bl R /R
ARt snfe @1 At gAed ax dad 2

A YT @ 981dT SA1—3Jg RISl 7o UTad & fdrd @ fow a9afife
IRRYUMIAT U™ Bl | A0 Udhed &I dlsSd ORI &R+ & A1 gaIfad & &
TGP AfRhAT I TSl UTeld § U7 Y &7 S Fava 2 |

T 1 9T & 9 BIC AR WA Al BT ST B S qg F Aew @l |
T BN & DI gerd AT S Webell & fTa9y 1 dact aRATSHT guifad aReR]
BT gfch X &3 DI AT BN |

W—HERIdT W8l (SHG) &1 o7 3R Y3Eiaxors ARl &I T AreF M 3iR
W—HEIAT WE 991 3R HAIS[ET ARl ®I I R & A1 Aolqd a9 AR
S faf=1 aroell @ d8d QU U kor & ARIH A S7U JTonfadT Irffa dRe &l
JiaeT ue™ RA B oy @8R Y& BT | SIbal, ST, e g1, Rielrg iR
BeTE IS TR Y ol Fhell 2 |

I FETell & foly HEINT HUD 3R DI SAF.——375i1 PR dTel] FLAT YT
GRAR & AWl Bl BB AIANID /DIT ARIE0T & ATAR Y& A H Alhy
qAPT T Fahdl © IR I8 ded AT, $9Ycd @ (oY STl iR fUwel ey den
AU iR wfse Gaum wnfid &= 9 41 Ferar ue™ R Fdhdl & |

TRASTHI—SMETRT  JISRIR— RIS | FafRd ISR & 3[aER oI gRATSHT
fmfor, TEvarg, Smgfd &k uRaes ordy & d8d &M wdIfad uRaRl &1 fear o
b ® |

R &7 faera afafy

RS & # g &3 e A (LADF) &1 8l TRid | SUART o/ @ oy, T&
I &7 faerT Jffd (LADC) &1 7o+ fdhar S |aar &, rad i Raure mfve 8

e |
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Afbe =T F FoEE

I e 3R Rmar el &7 ANTST Yoad § UsH dTel dal & ®s PAPs 3R PAF &7
AT ' fF I gf @ Aisel Ied X 980 BF 2| Sl IR UfIaR & IO | Uge
ADhel R BT GG B AR I BT TR b 7 |

J8d} fa<ig usgd & folu PAPs 3R PAF & folu Simeedr Rfar ik < amewar
RIfdR &1 IS |

ARG AR 3R Bragl &1 fAeiRer

fzeryor, gRAIST @1 AHITe rTa 8k oY g UAE W aRASET A gEifdd aRarR
P FAINTD ARTT Bl T HA & | RTFCTLARR A&, 2013 &9 H @l & b aRAmer
A JHIad PAPs 3iR PAFs & 8 dlel &AM IR AT & SaR WU 9 &gy fhar oy |
Tg SAAFTH T dact ST 81 XS YA BT 8 JIMIl qdl & died 9 YA W AlGE ARS8
3R HURRT &1 7| a9 TS wHa! R USl (FelaR SR el &) & foly i Jamas
TeM xal 7 | faemms & Refa | st fafes ok aRags & wemar & w9 ¥ faRk®
HIIIST Y& R o | 3MMiddT & 81 & oy, =™ PAPs &1 IHS! SfSllfddT Pl G:
RIUT B & oI, AT AT dbfoqds ASHIR BT FIAET TS BRAT & AT U FHI JATaoll JaT
FRAT B |

awa%aﬁvmagéﬁnwﬁﬁwﬁaﬁwaﬁmﬁwmélwﬁ,m
A 3R ARIAE BAOURE 39 URIGHT B AN B & oY IR 2 Rifh I8 &89 § q97
WW|WW%ﬁwﬁgommW%ﬁwm?ﬁWMW%éﬁ
% oY IR € 9erd b S97eb HEl T A 81 | AT 94T iR ¥MHE SURIT & d8d gel W)
7t @1 T8 8 | FGD & SR darad o gRAeHT & uel & off aifs 9 LADF 3R TR o9
Bel & HEIH W AU UTH GATId b fAbrT & IR H Iremarar off |

AT &3 @ ART ISR & 3EaERi H gfg, g @ dHd IR B iR #Aegq IR
IUHAT & T TRRT 9T Bl o AT & | I d8dR AP -cdd 3R il bRl Faerma,
Jg &7 fearae uer @ HEP 9 § Udh Hiel & TR g9 SITUT |

e TR W, YRIAGA BAMET Joq WRBR §RI AR &I S <IAdH oAFTd AR
RIATH GITRYT THRIHAS JATdl & A1er a1 |Hd 81 Il Holl Bl IedTad B arell ORI
B WRIEAT B B | To—fagd Fol &ddr & ool & ared 9 REg v 9 T @ enfdfe
WY ¥ R BN Rifd T4 Y Uise™l | 12 Hfierd o f[dotell ok alRATs=1 dnTd &l 1.5
gfererd LADF (R & e ), 98 =0 @S9l § U Agcaqel o a@ gfg gnft |
S e H fAStell 3 9gdl A7 IR d9gd Holl &I HH DI G A D oy gRASHT @l
JMIALIHAT W I~ BRI B | $HD MA@, I IJoid § A 1 Ufderd o faorell aRaresn &
QN SiaT B & foflt LADA & T8d JWIad 20 Wil & el & da faaRka o g |
faSTell e & d1q 10 Iy T URATST g9Ifdd IRERT BT 100 Jiie Jud fdoTell FThe & wu
# & ot | safew g sy Nerelr S gadr € B aRAeEr &1 oy uwifad &9, Niel 8k
I & AN Bl AT ST | afe gaArfad I AT BT uTel fhar SIar ©, 1 U8 ABRIHS
YTl Bl HH HRD ATHISTH JATdT BT BH BT H AGE BT IR FHRIHS T9Tal DI T,
e dfiae AT dRTdl TR UHTd ST |
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I arferaT @ Fae &R wrife Al § e

RBryer iR w1 ftor & fAfy= garadi o

e AT 3od SUANT &1 faaRer A9 <1 78 aifersdr | fear &

g1l HEP & T&d SIRFEId &l S arell Y &

RN & | Tad &1 | 79 & 9 | o o | @ ot | ST & NILED
W am I I (drem) I IRSI B
(FFIR) e
et EEN| g 01—99—43 | 26—10—00 | ST 130
I 3—25-83 | 43—06—00 | ST 64
HRTST SKl 00—16—41 | 02—04—00 | STCIIRI 24
HRTST 00—00—76 | 00—02—00 | STITRIA 2
ANTS HRIT 00—01—33 | 00—03—00 | STclTerd 9
Ren el § e 5—43—76 | 72—05—00
Hel IEES AR 00—63—04 | 07—15—16 | STclIZ™ 67
AR SThAT 00—17—67 | 02—03—13 | SR 5
AT 00—08—98 | 01—02—04 | SICIIRI 1
ORANT BT 01—16—46 | 14—07—16 | STlTerd 51
UREANT 00—27—15 | 03—07—02 | STCIRI 47
ENGIED 00—44—87 | 05—10—18 | STIT¥lY 59
NI GRATA! 00—89—06 | 11—00—02 | STCIIRT 37
HS1 Tl § e 3—67—23 | 45—07—11
§A AN .| 9-10—99 | 117—12—11
sifem fywRer

SIRKRH fAgely | I8 W 2 b aRASHT &1 ™ ddd w9ifad & & ol ®r 81 el
gfcss qR foTel 3R oY P ISR ST | 59 X Hiofade | X SN &3 Bl A 81| gl
HEP IRISHT & dralad= I IRISHT TR IHRIHE 3R THRIHD SIFl 91T IS | TifP,
Ife IRATAT 9 AT BT UTerd fhar Sar ®, A7 I8 AGRICHS YN B HH dRd ATHINTS
YTl Bl HH BRI AR ABRIHD TN BT 9aM & oIy ATHINIG U9Tal BT HH B H HGg
T, Ry ufcrer |ArfoTe amTdl &) AR 86l

S 9 URASHT & 988 TWR BT &9 ¥ E@d 8¢ Sl 99 & b & folg o™
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MPP & POWER DEPARTMENT
PRELIMINARY NOTIFICATION
Shimla-2, the 18th April, 2026

No. MPP-F(5)-1/2026.—Whereas it appears to the appropriate Government that a total of
09-10-99 hectares (117-12-11 bigha) of left out/additional private land is required for public
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purpose, namely, the construction of the Sunni Dam Hydro Electric Project (382 MW), in the
following areas:—

e  Village/Mohal Mungna, Lunsu, Jaishi and Bharara in Tehsil Sunni;

e  Village/Mohal Majrog in Tehsil Kumarsain, District Shimla; and

e  Village/Mohal Bhoura, Jakleen, Magan, Fafan, Parlog, Beludhank and Kharyali in
Tehsil Karsog, District Mandi, Himachal Pradesh;

Social Impact Assessment (SIA) study was carried out by the Social Impact Assessment
Unit and a report submitted/ preliminary investigation was conducted by a team constituted by the
District Collectors, Shimla and Mandi, as laid down under Rule 4 of the Himachal Pradesh Right to
Fair Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement
(Compensation, Rehabilitation and Resettlement and Development Plan) Rules, 2016.

The summary of the Social Impact Assessment Report/ preliminary investigation is
appended as Annexure-A. No families are likely to be displaced due to the land acquisition.

The Additional District Magistrate (Protocol), Shimla, and the Additional District
Magistrate, Mandi, are hereby appointed as Administrators for their respective districts for the
purpose of Rehabilitation and Resettlement of the affected families. Therefore, it is notified that
for the above said project in the village/Mohal Mungna, Lunsu, Jaishi and Bharara in Tehsil Sunni,
village/Mohal Majrog in Tehsil Kumarsain, District Shimla; and village/Mohal Bhoura, Jakleen,
Magan, Fafan, Parlog, Beludhank and Kharyali in Tehsil Karsog, District Mandi, Himachal
Pradesh, a piece of land measuring 09-10-99 hectares (117-12-11 bigha) of standard measurement,
whose detail description is appended as Annexure-B is under acquisition.

This notification is made under the provisions of Section 11(1) of the Right to Fair
Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement Act, 2013
(30 0f 2013), to all whom it may concern.

A plan of the land may be inspected in the office of the Collector, Land Acquisition, Sunni
Dam Hydro Electric Project (SDHEP), at Sunni, Tehsil Sunni, District Shimla, on any working day
during the working hours.

The Government is pleased to authorize the Land Acquisition Collector, Sunni Dam Hydro
Electric Project, and his staff to enter upon and survey land, take levels of any land, dig or bore into
the sub-soil, and do all other acts required for the proper execution of their work as provided and
specified in Section 12 of the said Act.

Under Section 11(4) of the said Act, no person shall make any transaction or cause any
transaction of land i.e. sale/purchase etc., or create any encumbrances on such land from the date of
publication of such notification without prior approval of the Collector, Land Acquisition, Sunni
Dam Hydro Electric Project, Tehsil Sunni, District Shimla.

Objections to the acquisition, if any, may be filed by the person interested within 60 (sixty
days) from the date of publication of this notification as provided under Section 15 of the Act

before the Collector, Land Acquisition, Sunni Dam Hydro Electric Project, Tehsil Sunni, District
Shimla.

By order,

Secretary (Power).
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STATE ELECTION COMMISSION, HIMACHAL PRADESH
mrsd, RMer-171 002 Armsdale, Shimla-171 002. Tel. 0177-2620152, 2620159, 2620154, Fax. 2620152

Email: secysec-hp@nic.in

NOTIFICATION
Dated, the 28th April, 2026

No. SEC(F)1/49/2025-3300-3403.—The State Election Commission in exercise of the
powers vested in it under Article 243ZA of the Constitution of India read with Section 9 of the H.P.
Municipal Corporation Act, 1994 prescribes a form of oath as per specimen enclosed herewith to be
submitted by the contesting candidate under his own signature at the time of filing of nomination
before the Returning Officer.
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The Returning Officer will ensure that said oath of affirmation and allegiance to the
Constitution of India is attached with the Nomination Papers of the concerned candidates.

By order,

Sd/-

(ANIL KUMAR KHACHI),
State Election Commissioner,
Himachal Pradesh.

FORM OF OATH OR AFFIRMATION TO BE MADE BY A CANDIDATE FOR
ELECTION TO THE MUNICIPAL CORPORATION

R having been nominated as a candidate to fill
aseat in the Municipal Corporation.........c.cceoceeveevieevieevieeiueerierneenn Ward No.................. of
District .......coviininnnn. , do swear in the name of God and solemnly affirm that I will bear

truefaith and allegiance to the Constitution of India as by law established and that I will uphold the
sovereignty and integrity of India”.

Signature of the Candidate.

g fHatae smanT fRere uew

STATE ELECTION COMMISSION, HIMACHAL PRADESH
mrsd, RMer-171 002 Armsdale, Shimla-171 002. Tel. 0177-2620152, 2620159, 2620154, Fax. 2620152

Email: secysec-hp@nic.in

NOTIFICATION
Dated, the 28th April, 2026

No. SEC(F)1-45/2024.—Whereas the State Election Commission has announced the
seventh general elections to Panchayati Raj Institutions in the State which shall be held in three
phases on 26th, 28th and 30th May, 2026;

And whereas the State Election Commission is of the considered view that in the interest of
free, fair, smooth and independent conduct of elections, it is essential to impose the Model Code of
Conduct in the entire State;

Therefore, the State Election Commission in exercise of the powers vested in it under
Article 243K of the Constitution of India read with Section 160 of the Himachal Pradesh
Panchayati Raj Act, 1994, hereby directs that the Model Code of Conduct as notified by this
Commission vide Notification No. SEC-16-29/2000-1-3768, dated 3rd November, 2020 shall come
into force with immediate effect in the entire State till the election process is complete.

By order,

Sd/-

(ANIL KUMAR KHACHI),
State Election Commissioner,
Himachal Pradesh.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION
Shimla, the 24th April, 2026
No. HHC/GAZ/14-416/2021.—Hon’ble the Chief Justice has been pleased to grant 11
days’ earned leave w.e.f. 27-04-2026 to 07-05-2026 with permission to prefix Sunday falling on
26-04-2026 in favour of Ms. Mridula Sharma, Civil Judge-cum-JMFC, Baijnath, H.P.

Certified that Ms. Mridula Sharma is likely to join the same post and at the same station
from where she proceeds on leave after the expiry of the above period of leave.

Also certified that Ms. Mridula Sharma would have continued to hold the post of Civil
Judge-cum-JMFC, Baijnath, H.P., but for her proceeding on leave for the above period.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 24th April, 2026

No. HHC/Admn. 6(23)/74-XVIL.—Hon'ble the Chief Justice in exercise of the powers
vested in him under Rule 2 (32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to
declare Sr. Civil Judge-cum-ACJM, Palampur as Drawing and Disbursing Officer in respect of the
Court of Civil Judge-cum-JMFC, Baijnath and also the Controlling Officer for the purpose of
salary, T.A. etc. in respect of Class II to IV establishments attached to the aforesaid Court under
Major Head “2014-Administration of Justice” during the earned leave period of Ms. Mridula
Sharma, Civil Judge-cum-JMFC, Baijanth w.e.f 27-04-2026 to 07-05-2026 with permission to
prefix Sunday falling on 26-04-2026 or till she returns from leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 25th April, 2026
No. HHC/Admn. 6(23)/74-XVIL.—Hon'ble the Chief Justice in exercise of the powers
vested in him under Rule 2 (32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to

declare Senior Civil Judge-cum-ACIM-II, Shimla as Drawing and Disbursing Officer in respect of
the Court of Senior Civil Judge-cum-ACIM-I, Shimla and also the Controlling Officer for the
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purpose of salary, T.A. etc. in respect of Class II to IV establishments attached to the aforesaid
Court under Major Head “2014-Administration of Justice” till Smt. Pratibha Negi Senior Civil
Judge-cum-ACJM-I, Shimla returns from leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 25th April, 2026

No. HHC/Admn. 6(23)/74-XVIL.—Hon'ble the Chief Justice in exercise of the powers
vested in him under Rule 2 (32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to
declare the Civil Judge-cum-JMFC-I, Solan as Drawing and Disbursing Officer, in respect of the
Court of Mobile Traffic Magistrate, Solan and also the Controlling Officer for the purpose of
salary, T.A. etc. in respect of the Class II to IV establishments attached to the aforesaid Court under
Major head “2014 Administration of Justice” with immediate effect till the posting/joining of new
Presiding Officer in the said court.

By order,

Sd/-

Registrar General.

EDUCATION DEPARTMENT
NOTIFICATION
Shimla-171 002, the 24th April, 2026
No. EDN-A-Ja(1)-7/2025.—In compliance with the directions issued by the Hon’ble
Supreme Court of India in its judgment dated 25 July, 2025 in Criminal Appeal No. 3177 of 2025
(arising out of SLP (Crl.) No. 6378 of 2024), Sukdeb Saha Vs. State of Andhra Pradesh and Others,
the Governor of Himachal Pradesh is pleased to make the Rules for the registration and regulation

of Coaching Centres in the State of Himachal Pradesh as per Annexure-A. These Rules will come
into force from the date of its publication in Rajpatra.

By order,

Secretary (Education).
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Annexure-A

The Himachal Pradesh Private Coaching Centres (Registration and Regulation)

Rules, 2026

1. Objective of the Rules.—(1) To provide a framework for the registration and
regulation of private coaching centres.

(2) To safeguard the interests of students enrolled in private coaching centres

(3) To provide career guidance and psychological counselling for the mental well-being of
the students by the private coaching centres.

(4) To ensure minimum standard requirements for running a private coaching centre

(5) To provide guidelines for the regulation of private coaching centres for better guidance
and assistance to students in any study programme, competitive examinations, or academic support.

2. Definitions.—In these Rules, unless the context otherwise requires:—

(a)

(b)
(c)

(d)

(e)

®

(@

(h)

“Advertisement” means and includes any notice, circular, label, wrapper,
billboard, poster, etc., in any form including print, digital, or broadcast, designed
to promote a service or brand, attract the attention of potential customers, and
persuade them to take a specific action.

“Authority” means the authority constituted under Rule 5 of these Rules.

“Coaching” means tuition, instruction, or guidance in any branch of learning
imparted to more than 50 students, but does not include counselling, sports,
dance, theatre, and other creative activities.

“Private Coaching Centre” includes a centre established, run, or administered by
any person to provide coaching for any study programme or competitive
examination or academic support to students at the school, college, and university
level for more than 50 students.

“District Committee” means the committee constituted under Rule 3 of these
Rules.

“Government” means the Government of Himachal Pradesh in the Higher
Education Department.

“Hostel” means residential accommodation provided by a private coaching centre
or by a person, society, trust, or company to ten or more students on a payment
basis.

“Institution” means a school or any other educational institution recognized or
controlled by, or affiliated to a Board, or recognized or controlled by the State/UT
Government, including an affiliated college, associated college, a constituent
college, a university, or an educational institution established under an Act of the
Central Government or State/UT Government.
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3.

the district.

(i) “Parent” means the biological father or mother of a student and includes a person
who has legal responsibility for the student, regardless of biological connection.

(j) “Person” means an individual and includes a group of persons, a body corporate,
a trust, firm, society, or an institution.

(k) “Proprietor” means the owner of a coaching center seeking registration or already
registered and includes a joint owner.

(1) “Student” means a student enrolled in a private coaching centre

(m) “Tuition fee” means tuition fee and includes all types of fees charged from a
student by a private coaching centre.

(n) “Tutor” means a person who guides or trains students in any coaching centre and
includes a tutor giving specialized tuition.

(0) “University” means a university established by any Central or State law.

Constitution of District Committee.—(1) The State Government shall constitute a
District Committee in each district for proper monitoring of the private coaching centres situated in

(2) The District Committee shall consist of the following members, namely:—

(a)
(b)
(c)

(d)
(e)

()

(2

(h)
(1)

4.

Deputy Commissioner Chairperson
Superintendent of Police Member
Commissioner/Chief Executive Officer of the concerned local Member
body.

Chief Medical Officer Member
A psychiatrist from a Government Hospital to be nominated Member
by the CMO.

Principal of one Government College in the District, to be Member
nominated by the Chairperson.

Principal of Government Engineering College/Polytechnic/ITI Member
in the District, to be nominated by the Chairperson.

Senior most Deputy Director School Education Member Secretary
Two representatives of private coaching centres in the district, Member

to be chosen by a draw of lots amongst the private coaching
centres.

Functions of the District Committee.—The District Committee shall carry out the

following functions, namely:—
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5.

(a)

(b)

(c)

(d)

(e)

®

(@

(h)

(@)

W)

to ensure implementation of the Himachal Pradesh Private Coaching Centres
(Registration and Regulation) Rules, 2026;

to register the private coaching centre, and to renew the registration certificate or
refuse the renewal, as per the provisions of these Rules;

to take all such steps as necessary for ensuring the promotion and protection of
students alongwith ensuring imparting of quality education in all private coaching
centres;

to constitute a Grievance Redressal Cell at the district level for prompt and
effective resolution of the grievances of students and their parents, as may be
prescribed;

to enquire about the complaints made by the students or parents as per the
provisions of these Rules;

to inspect, suo motu or upon any complaint, any records of a private coaching
centre by itself or any person or persons authorised by the Chairperson of the
District Committee. The owner or person-in-charge of the private coaching centre
shall produce before the District Committee such records as may be required
during the inspection;

to ensure that the owner or person-in-charge of a private coaching centre shall
maintain such records, registers, or other documents, as may be prescribed;

to ensure that a complaint and suggestion box is installed in each private coaching
centre and shall arrange to collect periodically the complaints and suggestions
posted in such boxes;

to meet as often as may be necessary at such time and place as may be decided by
the Chairperson of the District Committee but not less than once in every three

months;

any other functions as may be prescribed.

Constitution of the Himachal Pradesh Private Coaching Centres (Registration and
Regulation) Authority.—(1) The State Government shall constitute, for the purpose of these Rules,
an Authority to be called the Himachal Pradesh Private Coaching Centres (Registration and
Regulation) Authority.

(2) The Authority shall consist of the following, namely:—

(a)

(b)

(d)

Additional Chief Secretary/ Principal Secretary/ Secretary, Chairperson
Higher Education Department.

Director, Higher Education Department Member

District Attorney, Higher Education Department Member

Additional Director/Joint Director, Higher Education Member Secretary
Department.
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6. Functions of the Authority—(1) The Authority shall entertain appeals preferred
against the order of the District Committee. Any person aggrieved by an order passed by the
District Committee may file an appeal within a period of thirty days of the passing of such order
before the Authority:

Provided that the Appellate Authority may entertain the appeal after the expiry of the said period of
thirty days if it is satisfied that the appellant was prevented by sufficient cause from filing the
appeal in time.

(2) The Appellate Authority shall dispose of the appeal within thirty days of filing of the
appeal after giving an opportunity of hearing to the parties. The decision of the Appellate Authority
shall be final.

(3) The Authority shall meet as often as may be necessary at such time and such place as
may be prescribed.

(4) The Authority shall monitor the performance of the District Committee and give
directions to the district authorities, as are necessary for ensuring compliance with the provisions of
these rules and orders made thereunder.

(5) The Authority shall ensure that the District Committee redresses grievances within the
prescribed time limit.

(6) The Authority or any officer authorized by general or special order in this behalf by the
Chairperson, if he has reason to believe that there is or has been any contravention of the provisions
of these rules, may inspect any premises of a coaching centre and ask for any such records,
accounts, registers, or other documents for the purpose of ascertaining whether there is or has been
any such contravention and, if the Authority is of the view that further action is required, the
Authority may refer the matter to the District Committee for necessary action.

(7) Any other function in the interest of students, holistic development of students, career
guidance, psychological counselling, and mental well-being, etc., of students.

7. Registration of the Private Coaching Centre.—(1) After the commencement of these
Rules, no person shall impart coaching or establish, run, manage, or maintain a private coaching
centre without prior registration of such private coaching centre as per the provisions of these
Rules.

(2) Private coaching centres existing on the date of implementation of these Rules shall
apply for registration within a period of three months from the date of implementation.

(3) Application for registration of a private coaching centre shall be made to the District
Committee within whose local jurisdiction such coaching centre is situated in Form A appended to
these Rules, alongwith a registration fee of Rs. 50,000/- and documents mentioned in Rule 8 of
these Rules.

(4) In case of private coaching centres having multiple branches, each branch shall be
treated as a separate coaching centre and it shall be necessary to submit a separate application for
registration for each branch.

(5) The District Committee, after holding an enquiry and after satisfying itself that the
applicant has complied with all requirements of these Rules, shall, within 3 months from the date of
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receipt of the application for registration of a private coaching centre, either grant the registration
certificate in Form B, or shall communicate to the applicant its order of refusal to grant such
registration after recording reasons in writing:

Provided that the Authority may grant reasonable time to the applicant to fulfil the conditions.

Further provided that no order refusing the registration shall be passed except after giving
the person concerned a reasonable opportunity of being heard.

(6) The period of validity of the registration certificate shall be three years unless
cancelled earlier for any reason.

(7) Every registered private coaching centre shall apply for renewal of the registration
certificate to the District Committee two months prior to the date of expiry of such registration, in
Form C, with a renewal fee of Rs. 25,000/-. The application for renewal of registration shall also be
accompanied by a copy of the statement of accounts audited by a Chartered Accountant.

(8) The District Committee shall decide on the application for renewal of the registration
certificate before the expiry of the registration period and may renew the certificate or may
communicate the refusal thereof to the applicant before the expiry of the registration period, after
recording the reasons for such refusal in writing:

Provided that the Authority may grant reasonable time to the applicant to fulfil the conditions.

Further provided that no order refusing renewal of the registration shall be passed except
after giving the person concerned a reasonable opportunity of hearing.

8.  Documents to be accompanied with the application for Registration of the Private
Coaching Centre:—(1) The following information/documents shall be supplied by the applicant
while applying for registration of a private coaching centre, namely:—

(a) Copy of the prospectus mentioning the different curriculum or part thereof,
duration of completion of the curriculum, with details of all types of fees
including tuition fee, fee refund policy, easy exit policy, and the number of
lectures, tutorials, group discussions, test schedules, etc.

(b) Maximum number of students for each batch
(¢) Academic qualifications and bio-data of the teachers
(d) Bio-data and experience of the counselor
(e) Details of the coaching area in relation to the number of students
(f) Details of facilities, namely:—
(1)  furniture, benches/desks, etc.;
(i)  lighting arrangements;
(iii)  potable drinking water;
(iv)  separate toilets for male and female students;

(v) fire safety measures;
(vi) first aid facilities;
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(vii)

(viii)

parking space;
reading room or library.

(g) Fire and Building Safety Certificate from the appropriate authorities

(h) An undertaking by the proprietor in the shape of an affidavit stating therein that:

(i)

(i)

(iif)
(iv)
(v)
(vi)
(vii)

all mandatory terms and conditions, compliances, and the infrastructure
requirements contained in these Rules for running a private coaching centre
have either been fulfilled or will be fulfilled;

he shall use only the words “Registered Coaching Center” and shall not use
the words “recognized” or ‘“approved” on any signboard, prospectus,
correspondence, or communication of whatever nature;

coaching classes for students who are also studying in institutions/schools
shall not be conducted during their institutions’/schools’ hours;

neither he nor any tutor or person employed in any manner in the coaching
centre has been convicted of any offence involving moral turpitude;

any change in employment of tutors shall be immediately intimated to the
Competent Authority;

the specified number of students to be admitted in the coaching class shall be
adhered to;

he shall abide by the other terms and conditions of these Rules

(1) Any other information as may be prescribed by the State Government.

9. Terms and Conditions for Registration and Renewal of Registration.—No private
coaching centre shall—

(a) engage tutors having qualification less than graduation

(b) publish or cause to be published any misleading advertisement or give false
information related to coaching.

(c) make misleading promises or guarantee of rank or good marks to parents/students
for enrolling them in the coaching centre.

(d) enroll students before they have passed the secondary school examination

(e) be registered, if it has less than the minimum space requirement per student

(f) hire the services of any tutor or person who has been convicted for any offence
involving moral turpitude.

(g) be registered unless it has a counselling system as per the requirement of these
Rules.

10. Tuition Fees.—(a) The tuition fees for different courses/curriculum being charged shall
be fair and reasonable and receipts for the fee charged must be made available.

(b) The private coaching centre must issue a prospectus mentioning the different
courses/curriculum, their duration of completion, number of classes, lectures, tutorials, hostel
facilities (if any), and the fees being charged, easy exit policy, fee refund, etc. These details shall
also be displayed at a prominent and accessible place in the premises of the building.
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(c) The prospectus, notes, and other material shall be supplied by the coaching centre to
their enrolled students without any separate fees thereof.

(d) If the student has paid for the course in full and is leaving the course in the middle of
the prescribed period, the student will be refunded from out of the fees deposited earlier for the
remaining period, on a pro-rata basis within 10 days. If the student is staying in the hostel of the
private coaching centre, then the hostel fees and mess fee, etc. will also be refunded.

(e) Under no circumstances shall the fee on the basis of which enrolment has been made
for a particular course and duration be increased during the currency of the course.

11. Infrastructure Requirements.—(1) Within the basic structure of the private coaching
centre, a minimum one square meter area shall be allocated for each student during a class/batch.
There shall be sufficient infrastructure in proportion to the number of students enrolled.

(2) The private coaching centre building shall adhere to fire safety codes, building safety
codes, and other standards and shall obtain a Fire and Building Safety Certificate from the
appropriate authorities as decided by the State Government.

(3) For the assistance of the students, private coaching centres shall have a first aid kit and
medical assistance/treatment facility. A list of referral services like hospitals, doctors for
emergency services, police helpline details, fire service helpline, women helpline, etc. shall be
displayed and the students shall be informed about them.

(4) The private coaching centre building shall be fully electrified, well ventilated, and
sufficient lighting arrangements shall be made in each classroom of the building.

(5) Safe and potable drinking water shall be available for all students and staff of the
centre.

(6) The private coaching centre shall be suitably fitted with CCTV cameras wherever
required and security shall be well maintained.

(7) A complaint box or register shall be placed at the private coaching centre for the
students to raise a complaint. The private coaching centre shall have a committee for redressal of
complaints/grievances of students.

(8) Provision of separate toilets for males and females shall be made within the private
coaching centre building premises.

12. Curriculum and Classes.—(1) Private coaching centres shall make efforts to complete
the classes in the stipulated time as mentioned in the prospectus.

(2) Coaching classes for those students who are also studying in institutions/schools shall
not be conducted during their institutions/schools’ hours, so that their regular attendance in such
institutions/schools remains unaffected and also to avoid dummy schools.

(3) Remedial or support classes may be provided to students who require additional
support in their academics.

(4) The curriculum/class timetable may be suitably spaced out to allow the students to
relax and recuperate and thus not build additional pressure on them.
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(5) Private coaching centres shall ensure a weekly off for students as well as tutors

(6) There shall be no assessment test/exam on the day after the weekly off

(7) During the important and popular festivals in the respective region, private coaching
centres shall customize leave in such a manner that the students are able to connect with their
family and get emotional boosting.

(8) Private coaching centres shall conduct coaching classes in a way that it is not excessive
for a student and it should not be more than 5 hours in a day and the coaching hours should neither
be too early in the morning nor too late in the evening.

(9) Private coaching centres shall organize classes for co-curricular activities for holistic
development and enhancing cognitive abilities of students.

13. Student Protection Norms and Grievance Redressal.—(1) The number of students to be
enrolled in each class/batch shall be clearly defined in the prospectus and published on the website.
In no case shall such enrolment be increased in the class/batch during the currency of the course.

(2) The number of students admitted shall be in line with the requirements of maintaining
a healthy teacher-student ratio in each class and for creating more opportunities for building
relationships with tutors and counsellors. It shall be ensured that students are able to connect with
the tutor and that the student has easy access and visibility to the screen/blackboards.

(3) The private coaching centres shall not enroll students before they have passed the
secondary school examination.

(4) The students shall be well apprised about the difficulty of exams, syllabus, level of
intensity of preparation, and efforts required from the student before enrolling into the curriculum.

(5) The students shall be made aware about the educational environment, cultural living,
realities, and difference between preparation of school-level examinations and competitive
examinations.

(6) Apart from options for admission in engineering and medical institutes, information
about other career options may be provided to the students, so that they do not get stressed about
their future and can choose a new option of alternative careers.

(7) An admission or mock test to assess the capability of the student may be conducted.
Based on the capability and interest of the student, the private coaching centre may convey the
realistic expectation of the student’s capability to parents and suggest the way forward.

(8) The students and parents shall be made aware that admission in the private coaching
centre is in no way a guarantee of success for admission in institutions like medical, engineering,
management, law, etc., or in competitive examinations.

(9) Private coaching centres should create awareness amongst students and parents
regarding the pedagogy, the timeline of the course, and the facilities available in the coaching
centre. They may be counselled about the negative impacts of unnecessary mental pressure and
burden of expectation on their children.
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(10) Private coaching centres shall not make public the result of assessment tests conducted
by them. Keeping the assessment test confidential, it should be used for regular analysis of
performance of students and the student whose educational performance is deteriorating should be
provided counselling as per the provisions of these guidelines.

(11) Private coaching centres shall adopt and implement a mental health policy, drawing
cues from the UMMEED Draft Guidelines, the MANODARPAN initiative, and the National
Suicide Prevention Strategy. This policy shall be reviewed and updated annually and made publicly
accessible on the centre’s website and notice boards of the coaching centre.

(12) Private coaching centres with 100 or more enrolled students shall appoint/engage at
least one qualified counsellor, psychologist, or social worker with demonstrable training in child
and adolescent mental health. Institutions with fewer students shall establish formal referral
linkages with professionals.

(13) Private coaching centres shall ensure optimal student-to-counsellor ratios. Dedicated
mentors or counsellors shall be assigned to smaller batches of students, especially during
examination periods and academic transitions, to provide consistent, informal, and confidential
support.

(14) Private coaching centres shall, as far as possible, refrain from engaging in batch
segregation based on academic performance, public shaming, or assignment of academic targets
disproportionate to students’ capacities.

(15) Private coaching centres shall establish written protocols for immediate referral to
mental health services, local hospitals, and suicide prevention helplines. Suicide helpline numbers,
including Tele-MANAS and other national services, shall be prominently displayed in hostels,
classrooms, common areas, and on websites in large and legible print.

(16) All teaching and non-teaching staff shall undergo mandatory training at least twice a
year, conducted by certified mental health professionals, on psychological first-aid, identification of
warning signs, response to self-harm, and referral mechanisms.

(17) Private coaching centres shall ensure that all teaching, non-teaching, and
administrative staff are adequately trained to engage with students from vulnerable and
marginalised backgrounds in a sensitive, inclusive, and non-discriminatory manner. This shall
include, but not be limited to, students belonging to Scheduled Castes (SC), Scheduled Tribes (ST),
Other Backward Classes (OBC), Economically Weaker Sections (EWS), LGBTQ+ communities,
students with disabilities, those in out-of-home care, and students affected by bereavement, trauma,
prior suicide attempts, or marginalisation, including intersecting forms of marginalisation.

(18) Private coaching centres shall establish robust, confidential, and accessible
mechanisms for the reporting, redressal, and prevention of incidents involving sexual assault,
harassment, ragging, and bullying on the basis of caste, class, gender, sexual orientation, disability,
religion, or ethnicity. Every such institution shall constitute an internal committee or designated
authority empowered to take immediate action on complaints and provide psycho-social support to
victims. Private coaching centres shall also maintain zero tolerance for retaliatory actions against
complainants or whistle-blowers. In all such cases, immediate referral to trained mental health
professionals must be ensured, and the student's safety, physical and psychological, shall be
prioritised. Failure to take timely or adequate action in such cases, especially where such neglect
contributes to a student’s self-harm or suicide, shall be treated as institutional culpability, making
the administration liable to regulatory and legal consequences.
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(19) Private coaching centres shall regularly organise sensitisation programmes (physical
and/or online) for parents and guardians on student mental health. It shall be the duty of the
coaching centres to sensitise the parents and guardians to avoid placing undue academic pressure,
to recognise signs of psychological distress, and to respond empathetically and supportively.
Further, mental health literacy, emotional regulation, life skills education, and awareness of
institutional support services shall be integrated into student orientation programmes and co-
curricular activities.

(20) Private coaching centres shall maintain anonymised records and prepare an annual
report indicating the number of wellness interventions, student referrals, training sessions, and
mental health-related activities. This report shall be submitted to the District Committee.

(21) Private coaching centres shall prioritise extracurricular activities, including sports, arts,
and personality development initiatives. Examination patterns shall be periodically reviewed to
reduce academic burden and to cultivate a broader sense of identity among students beyond test
scores and ranks.

(22) Private coaching centres shall provide regular, structured career counselling services
for students and their parents or guardians. These sessions shall be conducted by qualified
counsellors and shall aim to reduce unrealistic academic pressure, promote awareness of diverse
academic and professional pathways, and assist students in making informed and interest-based
career decisions. Institutions shall ensure that such counselling is inclusive, sensitive to socio-
economic and psychological contexts, and does not reinforce narrow definitions of merit or
success.

(23) Residential-based private coaching centres, including hostel owners, wardens, and
caretakers, shall take proactive steps to ensure that campuses remain free from harassment,
bullying, drugs, and other harmful substances, thereby ensuring a safe and healthy living and
learning environment for all students.

(24) Residential-based private coaching centres shall install tamper-proof ceiling fans or
equivalent safety devices, and shall restrict access to rooftops, balconies, and other high-risk areas,
in order to deter impulsive acts of self-harm.

14. Maintenance of Records.—(1) The private coaching centre should maintain and
produce such records, accounts, registers, or other documents, as may be prescribed by the State
Government.

(2) The private coaching centre shall submit the annual report to the District Committee
for the record.

15. Restriction on Shifting.—A private coaching centre shall conduct coaching only at the
place indicated in the registration certificate and shall not shift to any other place without prior
written approval of the District Committee.

16. Enquiry and Monitoring.—The District Committee, or any other officer authorized by
the Authority, shall conduct continuous monitoring of the activities of private coaching centres and
may enquire into the functioning of any such centre to verify compliance with the prescribed
eligibility conditions for registration and to ensure that its activities are being carried out in a
satisfactory manner.

17. Disposal of Complaints.—A complaint may be filed before the District Committee
against a private coaching centre by a student, parent, or tutor/employee of the coaching centre.
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Upon receipt of such complaint, or upon a reference made by the Authority, the District Committee
may either itself, or through any of its members authorized for the said purpose by the Chairperson
of the District Committee, enquire into the matter. After conducting such enquiry, the District
Committee may pass an appropriate order within thirty days from the date of receipt of the
complaint.

18. Penalties and Cancellation of Registration.—(1) In case of violation of any of the
provisions of these rules or guidelines issued under these Rules, a private coaching centre shall be
liable for penalties for each such violation as follows:—

(a) up to rupees 50,000/- for the first violation;

(b) up to rupees 2,00,000/- for the second violation; and

(c) cancellation of registration in case the violation still continues or for subsequent
violation:

Provided that, no such order shall be passed by the District Committee without giving the holder of
such certificate a reasonable opportunity of showing cause against the proposed order.

19. Procedure for Appeal.—(1) Any person aggrieved by an order of refusal of registration,
renewal, or cancellation, or imposition of penalty, or any other order made by the District
Committee may file an appeal within thirty days before the Appellate Authority.

(2) The Authority may entertain the appeal after the expiry of the said period of thirty days
if it is satisfied that the appellant had sufficient cause for not preferring the appeal within the said
period.

(3) The Authority shall dispose of the appeal within thirty days of filing of the appeal after
giving an opportunity of being heard.

20. Power to Issue Guidelines.—The State Government may, from time to time, issue
necessary guidelines for carrying out the purposes of these Rules.

FORM-A
[See Rule 7(3)]

Application for Registration of a Private Coaching Centre

To

The Chairperson,
District Committee
District

Himachal Pradesh

1. Name of the Private Coaching Centre:
2. Address of the Coaching Centre (with complete postal address):
District: PIN Code:

3. Contact Details of the Coaching Centre:
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(a) Telephone/Mobile No.:
(b) Email ID:
(c) Website (if any):

4. Name and Details of the Proprietor/Owner:
(a) Name:
(b) Father’s/Mother’s Name:
(c) Residential Address:
(d) Mobile No.:
(e) Email ID:

5. Legal Status of the Coaching Centre:
(Tick the appropriate option)
L] Proprietorship
[ Partnership Firm
[ Society
[ Trust
[J] Company
[J Other (specify)

6. Year of Establishment of the Coaching Centre:

7.  Details of Courses/Coaching Programmes Offered:

Sr. Name of Course/ Target Duration of Proposed
No. Programme Examination/Study Course Number of
Programme Batches

8. Maximum Number of Students Proposed in Each Batch:
9. Total Maximum Intake Capacity of the Coaching Centre:

10. Details of Tutors/Faculty Members:

S1. No. | Name Educational Qualification Subject/Area  of | Experience
Teaching (Years)

(Attach additional sheets, if required)

11. Details of Counsellor (if applicable):

| Name | Qualification | Experience | Contact Details |

12. Details of Infrastructure and Facilities:—
(a) Total area of coaching premises (in square meters):
(b) Area available per student (in square meters):
(c) Facilities available (tick where applicable):
L] Furniture (benches/desks)

(] Adequate lighting arrangements
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13.

14.

15.

[ Safe drinking water

[ Separate toilets for male and female students
L] Fire safety measures

[ First aid facilities

[ Parking space

(] Reading room / library

[J CCTV surveillance

[] Ventilation and electrification

Details of Fire and Building Safety Certificate:
(a) Issuing Authority:
(b) Certificate Number:
(c) Date of Issue:
(d) Valid up to:

(Attach copy)

Details of Hostel Facility (if provided):

(a) Whether hostel facility is provided: Yes / No

(b) Address of hostel (if different from coaching centre):
(c) Total capacity of hostel:

Prospectus Details:

Whether the coaching centre has prepared a prospectus containing:

[ Courses and curriculum

(] Duration of courses

[] Fee structure (including tuition fee)
(] Refund policy

[] Easy exit policy

[ Lecture/tutorial/test schedule

(Attach copy of prospectus)

16.

17.
18.
19.
20.
21.
22.
23.
24.
25.

Registration Fee Details:
Amount Paid: Rs. 50,000/-
Mode of Payment:
Transaction/Receipt No.:
Date:

List of Documents Attached

Copy of prospectus of the coaching centre

Academic qualifications and bio-data of tutors

Bio-data and experience details of counsellor

Details of coaching area and infrastructure

Details of facilities available in the coaching centre

Fire and Building Safety Certificate from competent authority

Affidavit/Undertaking by the proprietor as required under Rule 8(1)(h)

Any other document (specify):
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Declaration/Undertaking

I, , Proprietor/Authorized Representative of the above-mentioned
Private Coaching Centre, do hereby declare that:

1. The information furnished in this application is true and correct to the best of my
knowledge and belief.

2. The coaching centre complies with, or shall comply with, all provisions of the
Himachal Pradesh Private Coaching Centres (Registration and Regulation) Rules,
2026.

3. I undertake to abide by all terms and conditions prescribed under the said Rules and
any directions issued by the Authority or District Committee from time to time.

4. I understand that furnishing false information or suppression of material facts shall
render this application liable to rejection and may result in cancellation of registration
and imposition of penalties under the Rules.

Place:
Date:
Signature of Applicant

Name:
Designation: Proprietor/Authorized Signatory

For Office Use Only

Application No.:
Date of Receipt:

Registration Fee Received: Yes / No

Remarks:

Signature
Authorized Officer
District Committee
District

FORM-B
[See Rule 7(5)]

Certificate of Registration of Private Coaching Centre

Certificate No.:
Date:

This is to certify that the Private Coaching Centre described below has been registered
under the provisions of the Himachal Pradesh Private Coaching Centres (Registration and
Regulation) Rules, 2026.
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Name of the Private Coaching Centre:
Address of the Coaching Centre:

District: PIN Code:

Name of the Proprietor/Owner:
Courses/Coaching Programmes Offered:
Maximum Approved Student Capacity:
Registration Number:

Date of Issue of Registration Certificate:
Validity of Registration:

This registration certificate shall remain valid for a period of three years from the date
of issue unless cancelled earlier in accordance with the provisions of the Rules.

Conditions of Registration:

1. The coaching centre shall comply with all provisions of the Himachal Pradesh Private
Coaching Centres (Registration and Regulation) Rules, 2026.

2. The coaching centre shall operate only at the address mentioned in this certificate and
shall not shift its premises without prior approval of the District Committee.

3. The coaching centre shall prominently display this certificate at a visible place in its
premises.

4. The coaching centre shall use only the words “Registered Coaching Centre” and shall
not use the words “Recognised” or “Approved” in any advertisement, prospectus,
signboard, or communication.

5. The coaching centre shall be subject to inspection and monitoring by the District
Committee or any officer authorized by the Authority.

Signature:
Chairperson
District Committee
District
Himachal Pradesh
Official Seal
FORM-C
[See Rule 7(7)]
Application for Renewal of Registration of Private Coaching Centre
To
The Chairperson

District Committee

District

Himachal Pradesh
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11.

12.

Name of the Private Coaching Centre:
Registration Certificate Number:

Date of Issue of Registration Certificate:
Date of Expiry of Registration Certificate:
Address of the Coaching Centre:

Name and Details of Proprietor/Owner:
Details of Courses Currently Offered:
Total Number of Students Enrolled:
Maximum Student Capacity Approved:
Details of Tutors Currently Employed:

| SI. No. | Name | Qualification | Experience

Details of Counsellor (if applicable)

Name:
Qualification:
Experience:

Whether there has been any change in infrastructure, premises, or management since the

grant of registration:

] Yes

[J No
If yes, give details:

13. Renewal Fee Details

Amount Paid: Rs. 25,000/-

Mode of Payment:
Receipt/Transaction No.:
Date:
14. Documents Attached
15. Copy of existing Registration Certificate
16. Audited Statement of Accounts certified by a Chartered Accountant
17. Updated list of tutors and counsellors
18. Any other document (specify):
Declaration

I hereby declare that the information furnished above is true and correct to the best of my
knowledge and belief and that the coaching centre continues to comply with all provisions of the
Himachal Pradesh Private Coaching Centres (Registration and Regulation) Rules, 2026.

Place:
Date:

Signature of Applicant

Name:

Designation: Proprietor/Authorized Signatory
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In the Court of Swati Dogra,HPAS Marriage Officer-cum-Sub-Divisional Magistrate, Barsar,
District Hamirpur (H.P.)

In the matter of :

1. Sh. Kuldeep Chand s/o Sh. Bhagat Ram, r/o Village Kotlu, P.O. Bahina, Tehsil Barsar,
District Hamirpur (H.P.)

2. Ms. Veena Kumari Ex. w/o Ranjeet Singh presently d/o Sh. Nanak Chand, r/o Village
Salan Balh, P.O. Karer, Tehsil Barsar, District Hamirpur (H.P.) .. Applicants.

Versus
General Public
Subject.— Notice for Registration of Marriage.

Kuldeep Chand and Mrs. Veena Kumari have filed an application u/s 15 & 16 of Special
Marriage Act, 1954 alongwith affidavits and supporting documents in the court of undersigned,
stating therein that they have solemnized their marriage on 21-02-2026. Therefore, the general
public is hereby informed through this marriage may file notice that if any person having any
objection regarding this marriage may file his/her objections personally or in writing before this
court on or before 02-05-2026. In case no objection is received by 02-05-2026, it will be presumed
that there is no objection to the registration of the above said marriage and the same will be
registered accordingly.

Issued under my hand and seal of the court on 31-03-2026.
Seal. Sd/-

Marriage Officer-cam-SDM,
Sub-Division Barsar (H.P.).

In the Court of Swati Dogra,HPAS Marriage Officer-cum-Sub-Divisional Magistrate, Barsar,
District Hamirpur (H.P.)

In the matter of :

1. Sh. Neeraj Kumar s/o Sh. Pritam Kumar, r/o Village Dhamrol, P.O. Dhamrol, Tehsil
Bhoranj, District Hamirpur (H.P.)
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2. Ms. Priyanka d/o Sh. Suresh Kumar, r/o Village & P.O. Kulhera, Tehsil Dhatwal at
Bijhari, District Hamirpur (H.P.) at present wd/o Parveen Kumar Sharma s/o Sh. Karam Chand, r/o
Village Baditter, P.O. Batarli, Tehsil Barsar, District Hamirpur (H.P.) .. Applicants.

Versus
General Public
Subject.— Notice for Registration of Marriage.

Sh. Neeraj Kumar and Mrs. Priyanka have filed an application u/s 15 & 16 of Special
Marriage Act, 1954 alongwith affidavits and supporting documents in the court of undersigned,
stating therein that they have solemnized their marriage on 02-04-2026. Therefore, the general
public is hereby informed through this marriage may file notice that if any person having any
objection regarding this marriage may file his/her objections personally or in writing before this
court on or before 05-05-2026. In case no objection is received by 05-05-2026, it will be presumed
that there is no objection to the registration of the above said marriage and the same will be
registered accordingly.

Issued under my hand and seal of the court on 02-04-2026.

Seal. Sd/-
Marriage Officer-cum-SDM,
Sub-Division Barsar (H.P.).

In the Court of Sh. Vikash Shukla, H.A.S., Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H.P.)

In the matter of :

1. Ajay Sadyal aged 26 years s/o Sh. Lekh Raj, r/o V.P.O. Chamiana, Tehsil Sujanpur,
District Hamirpur (H.P.) at present c/o Sh. Piar Chand s/o Ajit Singh, r/o Village Paddar, P.O.
Majhog Sultani, Tehsil & District Hamirpur (H.P.).

2. Vishali Sharma aged 19 years d/o Sh. Mahinder Pal Gautam, r/o Nauri, P.O. Pirsaluhi,
Tehsil Rakkar, District Kangra (H.P.) .. Applicant

Versus

The General Public .. Respondent.

Application for the registration of marriage under section 16 of ‘S'pecial~ Marriage Act, 1954
(Central Act) as amended by Marriage Laws (Amendment Act 01, 49 of 2001).

Ajay Sadyal aged 26 years s/o Sh. Lekh Raj, r/o V.P.O. Chamiana, Tehsil Sujanpur, District
Hamirpur (H.P.) at present c/o Sh. Piar Chand s/o Ajit Singh, r/o Village Paddar, P.O. Majhog
Sultani, Tehsil & District Hamirpur (H.P.) and Vishali Sharma aged 19 years d/o Sh. Mahinder Pal
Gautam, r/o Nauri, P.O. Pirsaluhi, Tehsil Rakkar, District Kangra (H.P.) have filed an application
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alongwith affidavits in this court under section 16 of Special Marriage Act, 1954 (Central Act) as
amended by the Marriage Laws (Amendment Act 01, 49 of 2001) that they have solemnized their
marriage ceremony on 12-03-2026 at Tauni Devi Mandir, Tehsil Bamson at Tauni Devi, District
Hamirpur, H.P. as per Hindu Rites and Customs and they are living together as husband and wife
since then. Hence their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objections personally or in writing before this
court on or before 15-05-2026. After that no objections will be entertained and marriage will be
registered accordingly.

Issued today on 13-04-2026 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H.P.).

In the Court of Sh. Vikas Shukla, H.A.S., Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H.P.)

In the matter of :

1. Akshit Chauhan aged 32 years s/o Sh. Uttam Chand, r/o Village Samona, P.O. Bir
Bagehra, Tehsil Sujanpur, District Hamirpur (H.P.).

2. Shikha Dogra aged 28 years d/o Sh. Ashok Dogra, r/o House No. 399, LIG Housing
Board Colony, Sector 7, Extension, Gurgaon Haryana .. Applicants.

Versus
The General Public .. Respondent.
Subject.— Notice of the Intended Marriage.

Akshit Chauhan aged 32 years s/o Sh. Uttam Chand, r/o Village Samona, P.O. Bir Bagehra,
Tehsil Sujanpur, District Hamirpur (H.P.) and Shikha Dogra aged 28 years d/o Sh. Ashok Dogra,
r/o House No. 399, LIG Housing Board Colony, Sector 7, Extension, Gurgaon Haryana have filed
an application in the court of undersigned under section 5 of Special Marriage Act, 1954 in which
they stated that they intend to solemnize their marriage within three months of calendar.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 04-052026. The objections received after 04-052026 will not be entertained and
marriage will be registered accordingly.

Issued today on 16-04-202 under my hand and seal of the court.

Seal. Sd/-
(VIKAS SHUKLA, HAS.),

Marriage Officer-cam-Sub-Divisional Magistrate,

Sujanpur, District Hamirpur (H.P.).
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3d: 39 SYABR §RT FAHERY $I JAd fhar S © b afs fodr aafed &1 Saa el
BT M RS 3ol USIR I IAES b ABIA I8 H &6l HR aR[ DIy ok /TaRISl 8 dl
I IATAd / GhTeAd- TRIG UL 05—05—2026 PI FIE 11.00 Tol BIMOR BB 30T IR ULl
PR FHAT & | iR raf & uvarq $I SoR 9 TRl U A 8F W UefF-ua WiaR e
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e I f9hH NH o1 B B eI UIRT by SITe |

3ITST fa=i 08—04—2026 P A BXIER d HIER faTeld A SRI BT |

ATER | IR / —
TERId aHTedr fadra sioft,
o1, 1T goe], (fRoYo) |

9 ST B FATEAl g Sof, dede 1, {7 e, f2ovo |

et Ho : 818625 /26 Y Ul : 06—05—2026
s A M g ARg, FERT T SR, S10 01, dedrd dol, e fee (fRodo)
C et |
g
SIEECEI

fadwa——Section 37 of H.P. Land Revenue Act, 1954 (TSI SaTST §OiI) |

S A M A ARG, FaR Ta SR, S0 [T, derd 99, e @ee (Rovo)
3 IrRTAd H JATAEA AMdeT—U5 Ud fhar 2 & @ M Iora ifiera AisTa agw,
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UCaR I gARN H AMT IM Tol ©, Sifd TAd Gol g3l © | SIdfdh 3 SRSl § IABI A4
A M ol ©, Sife FEl 2 | ureil 7 < sfowar A § 6 AT kM g |9 /M Sl A S
g 2 | uredl IO ek UeaR g7l §FRT @ WISl FABUl H I(UAT AH A M & gl AT
M I AN M GOl HRAFT ATl © | Uil 7 39 JAQTAd | UIRAT &7 § SHHT 74 &6l R B
AT &2 B/ Tear &l fofRad smasr wRT &= &1 HaT o |

3d: 39 SYASR §RT HIHERY $I JAd fhar Srar © b afe fodr aafed &1 Saa el
BT AW GG FWG USdR I qARIT & AT ool H qol BRI dRT Dlg Iolk /RIS &
IE AT / dblerd dRI URl 06—05—2026 P Ja8 11.00 Foi BIOR BIBR (U IoR U
TR [ 8| FEIRT orafd & gvarq PIE IOR 9 TARIGT O T 8N W R0 WieR fr
TP MG A UeaR g g@Rll & Alsldl gasvl, dedid A= H§ Iad Uil &1 1 |qrT

T S G XM T S B SIS UIRE fhU ST |

3ITST T 06—04—2026 BT A BXAER  AIER fQTAAd A STRI BT |

ATER | BAEIRT / —
1ot @eeg (FBowo) |

g STGTeld WeRId FHedl fgdig 300, desiia 9w, forar e, fRovo |

et o : 818624 /26 Y ueft : 05—-05—2026
8N 9RT T7a Y3 HiTe], Maril Tig Iercdiest, S0 goiie}], dgdrd dol, [Tl deg] (f2ovo)
et |
ERIE]
3ITH ST

fawag.—Section 37 of H.P. Land Revenue Act, 1954 (TSI STl gowil)

S ART T gF Ao, Al T 9ercnEN, s goiesT, agdd A, frer wee (fRovo)
T 39 QA H AAAST SMIGT—UF URd (haT & 6 IHBI 19 JoRa Afelg AT TR,
UCaR g MR H 9 TSl © S TeAd Gl Il 8 | Sidd 3 SISl H SHHI A AN A=
Tl 8, Sife el 2 | Ul 7 = sfewar fear @ 6 vrflt 9 9mr =< <l A S &1 8 | uneft
RISTRE 3f¥elRkg YearR gl UIR & AT IR H AT A9 AT & Joild 9R{ I 916 I o
HRAT AT 2 | Uil 9 39 IfeTold & Ul & € SHBI 9 T B b gHEd Ay
BN /Uear) ®I feRad feer uikd &R &1 HuT N |

3d: 39 3¥AER §RT WAARIRY $I Jrod fhar S 7 & afe fodt =fda a1 Saq ureff
B M IO AT USaR I IR & ARTA UIR H &S PR dRT Dlg IoR / TaRTS 81 Al
I IATA / GhTeAd-] TRIG UL 05—05—2026 DI FIE 11.00 Tol BIOR BB 30T IR ULl
PR Ahal 2| FUiRd emafy & uvarq #I1E SOR 9 TR U | 89 W URiH-uF WarR fear
SITHR MGG Wl UedR g IR & Alslal YR, dedid dwf d Iaa uefl &1 9M Ari I%
ANT T Tof HR D IS TIRT U e |
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AER | FAEIRT / —
AErIS aHTEdr fadra soft,
o1, 1T goe], (fRoYo) |

In the court of Sh. Aditya Guleria, Executive Magistrate,
Sundernagar, Distt. Mandi (H.P.)

Case No.: 28/NT/26 Date of hearing : 04-05-2026
In the matter of:

Smt. Saraj Bibi d/o Sh. Abdul Haq, r/o Vill. Dugrain, P.O. Kanaid, Tehsil Sundernagar,
Distt. Mandi (H.P.) .. Applicant.
Vs.

General Public .. Respondent.
Subject.—Registration of delayed birth of the applicant.

Whereas an application u/s 13(3) of the Registration of Birth and Death Act, 1969 has been
received from Smt. Saraj Bibi d/o Sh. Abdul Haq, r/o Vill. Dugrain, P.O. Kanaid, Tehsil
Sundernagar, Distt. Mandi (H.P.) seeking registration of her delayed birth event, stated to have
been born on 08-01-1973 at Village Dugrain, P.O. Kanaid, Tehsil Sundernagar, Distt. Mandi,
which could not be entered/registered within the prescribed period under the Registration of Birth
and Death Act, 1969 in the record of Gram Panchayat Kanaid.

And, whereas the said applicant has prayed for registration of the said birth at this belated
stage.

Now, therefore, notice is hereby given to the general public that if any person has any
objection or information regarding the facts stated in the said application, he/she may submit the
same in writing alongwith supporting evidence, if any, to the undersigned on or before 04-05-2026.

In case no objection is received within the stipulated period, it shall be presumed that no
one has any objection, and the matter shall be proceeded with further as per law.

Issued under my hand and seal on this day of 25th of March, 2026.

Seal. Sd/-
Executive Magistrate,
Sundernagar, Distt. Mandi (H.P.).

I JETAd HIIBRI SUSTEIGN, Tediel dicel, e Avr (fRovo)
gt <0 : 05 /2025 ARG ARG © 06—01—2026 ARG U9l : 06—02—2026

ST el <dl g i e M BT Uil S #eeR ofrel, fHardl Ao, S0 Argie,
qeNIe diee, RNtear Avsr (fRovo) - ot |
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PRIDR] SUSTRIBN,
dedTel dreel, e qust (fRovo) |

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Sadar,
District Mandi (H. P.)

In the matter of :

1. Sh. Nikhil Thakur s/o Sh. Pradeep Thakur, r/o H. No. 234, Lower Bhiuli Home Guard
Street near B.D.O. Office Bhiuli, Mandi, P.O. Mandi, Tehsil Sadar, Distt. Mandi (H.P.).

2. Smt. Surbhi d/o Sh. Shiv Lal, r/o H. No. 302/2, Purani Mandi, P.O. Purani Mandi,
Tehsil Sadar, Distt. Mandi (H.P.) .. Applicants.

Versus
General Public

Subject.—Application for the registration of marriage under section 15 of Special Marriage Act,
1954.

Sh. Nikhil Thakur s/o Sh. Pradeep Thakur, r/o H. No. 234, Lower Bhiuli Home Guard
Street near B.D.O. Office Bhiuli, Mandi, P.O. Mandi, Tehsil Sadar, Distt. Mandi (H.P.) and Smt.
Surbhi d/o Sh. Shiv Lal, r/o H. No. 302/2, Purani Mandi, Tehsil Sadar, Distt. Mandi (H.P.) (at
present wife of Sh. Nikhil Thakur s/o Sh. Pradeep Thakur, r/o H. No. 234, Lower Bhiuli Home
Guard Street near B.D.O. Office Bhiuli, Mandi, P.O. Mandi, Tehsil Sadar, Distt. Mandi H.P.) have



1632 ST, feATeeT Uer, 29 Ve, 2026 /09 JTRY, 1948

filed an application alongwith affidavits in the court of undersigned under section 15 of Special
Marriage Act, 1954 that they have solemnized their marriage on 07-03-2026 according to Hindu
rites and customs at Baniuri Dev Temple Baniurgarh, Tehsil Chachiot, District Mandi (H.P.) and
they are living together as husband and wife since then. Hence, their marriage may be registered
under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person, who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 06-05-2026, after that no objection will be entertained and marriage will be
registered.

Issued today on 7th day of April, 2026 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cum-Sub-Divisional Magistrate,
Sadar, District Mandi (H.P.).

g QT PRGN FUSINGR), TR, Tedld i,

e /vt (fRowo)
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AR | TAERT / —
PIABR SUSIABRI, TEAASR,
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Office of the Sub-Registrar Sundernagar, Distt. Mandi (H.P.)

Case No. : 01/NT/2026 Date of hearing : 05-05-2026
In the matter of:

Roshan Lal, aged 63 years s/o Sh. Bhag Chand s/o Atma Ram, r/o Village Kamrahu, P.O.
Chambi, Tehsil Sundernagar, Distt. Mandi H.P. .. Applicant.

Vs.

1. Smt. Medhawati alias Maya Devi d/o Sh. Atma Ram, Presently w/o Sh. Brij Lal, r/o
Village Bahot, P.O. Chatrokhari, Tehsil Sundernagar, Distt. Mandi (H.P.).

2. Smt. Himavati alias Himachali d/o Sh. Atma Ram, Presently w/o Sh. Shyam Lal, r/o
Village Mamel, P.O. and Tehsil Karsog, Distt. Mandi (H.P.)

3. General Public .. Respondents.

4. Khem Raj s/o Sh. Bhag Chand s/o Atma Ram, r/o Village Kamrahu, P.O. Chambi,
Tehsil Sundernagar, Distt. Mandi (H.P.) .. Performa Respondents.

Subject.—Application U/s 40 & 41 of the Registration Act, 1908 for Registration of will deed
Executed by Deceased Duni Chand s/o Sh. Atma Ram.

Public Notice.—

Whereas, an application has been received in this court for the registration of a WILL under
the provisions of Sections 40 & 41 of the Indian Registration Act, 1908 regarding the estate of
deceased Sh. Duni Chand s/o Sh. Atma Ram, resident of Village Kamrahu, P.O. Chambi, Tehsil
Sundernagar, Distt. Mandi (H.P.);

And whereas, it has been stated in the application that the deceased Sh. Duni Chand who is
stated to have expired on 29-10-2013 and was owner in possession of landed property situated in
Mohal Kangra/22 and Mohal Draman/106, Tehsil Sundernagar, Distt. Mandi (H.P.), as detailed in
the application, and that he had executed as WILL in favour of the applicant and performa
respondent;

And, whereas, the applicant has prayed for registration of the said WILL, stated to have
been executed by the deceased during his lifetime.

Now, therefore, notice is hereby given to the general public and all concerned persons,
including legal heirs or any other person having any rights, title or interest in the estate of the
deceased, to file their objections, if any, to the proposed registration of the WILL.

Any person having objection may appear in person or through council before this court on
or before 05-05-2026 and file their objection alongwith supporting documents. In case no objection
is received within stipulated period, the application shall be proceeded with and decided in
accordance with law on merits.

Given under my hand and seal of this office on this 31st of March 2026.

Seal. Sd/-
Sub-Registrar Sundernagar,
Distt. Mandi (H.P.).
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In the court of Sh. Aditya Guleria, Executive Magistrate,
Sundernagar, Distt. Mandi (H.P.)

Case No.: 27/NT/2026 Date of hearing: 07-05-2026
In the matter of:

Sh. Rafig Mohammed s/o Gulzar, r/o Vill. Dinak, P.O. Kanaid, Tehsil Sundernagar, Distt.
Mandi (H.P.) .. Applicant.

Vs.
General Public .. Respondent.
Subject.—Registration of delayed birth of the applicant.

Whereas an application u/s 13(3) of the Registration of Birth and Death Act, 1969 has been
received from Sh. Rafiq Mohammed s/o Gulzar, r/o Vill. Dinak, P.O. Kanaid, Tehsil Sundernagar,
Distt. Mandi (H.P.), seeking registration of his delayed birth event, stated to have been born on
04-02-1975 at Village Dinak, P.O. Kanaid, Tehsil Sundernagar, Distt. Mandi, which could not be
entered/registered within the prescribed period under the Registration of Birth and Death Act, 1969
in the record of Gram Panchayat Kanaid.

And, whereas the said applicant has prayed for registration of the said birth at this belated
stage.

Now, therefore, notice is hereby given to the general public that if any person has any
objection or information regarding the facts stated in the said application, he/she may submit the

same in writing alongwith supporting evidence, if any, to the undersigned on or before 07-05-2026.

In case no objection is received within the stipulated period, it shall be presumed that no
one has any objection, and the matter shall be proceeded with further as per law.

Issued under my hand and seal on this day of 6th of April, 2026.
Seal Sd/-

Executive Magistrate,
Sundernagar, Distt. Mandi (H.P.).

In the Court of Executive Magistrate, Theog, Tehsil Theog, District Shimla (H.P.)

Sh. Prem Singh s/o Lt. Sh. Sukh Chain, r/o Village Khadrab, P.O. Cheog, Tehsil Theog,
District Shimla (H.P.) .
Versus

General Public . . Respondents.

Whereas, a case regarding entry of birth of Sh. Prem Singh s/o Lt. Sh. Sukh Chain, r/o
Village Khadrab, P.O. Cheog, Tehsil Theog, District Shimla (H.P.) has been received in this office
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from Additional Distt. Registrar (Birth & Death) with vide letter no. 2578, Dated 07-04-2026 for
further necessary under Section 13 (3) of Birth & Death registration Act, 1969.

Whereas, Sh. Prem Singh has also submitted an application on dated 21-04-2026 in this
office to enter the date of birth in the record of Registrar, Birth & Death in Gram Panchayat Cheog,
Tehsil Theog, Distt. Shimla (H.P.).

Sl1. No. Name of the person whose Relation Date of Birth
date of birth is to be entered
1. Prem Singh Self 27-11-1965

Hence, this proclamation is issued to the general public if they have any objection/claim
regarding entry of the name & date of birth of above named present in the record of Registrar, birth
& Death in Gram Panchayat Cheog, Tehsil Theog, may file their claims/objections in the court
within one month of publication of this notice in Govt. eGazette, failing which necessary orders
will be passed.

Issued today on 21-04-2026 under my signature and seal of the court.
Seal. sd/-

Executive Magistrate,
Theog, District Shimla (H.P.).

In the Court of Shri Manjeet Sharma, Sub-Divisional Magistrate, Shimla (R),

District Shimla (H.P.)
Smt. Nirmala d/o Lt. Sh. Ganga Ram, r/o Village Kyar, P.O. Chally, Tehsil & Distt. Shimla
(H.P.).
Versus
General Public .. Respondent.

Whereas, Smt. Nirmala d/o Lt. Sh. Ganga Ram, r/o Village Kyar, P.O. Chally, Tehsil &
Distt. Shimla (H.P.) has submitted an application alongwith Non-Availability Certificate issued by
the Registrar Birth & Death Gram Panchayat Girab Khurad Shimla, District Shimla (H.P.) before
this court under section 13(3) of the Birth & Death Registration of Birth and Death Act, 1969,
seeking permission to enter date of birth as 17-01-1966 in the record of the Registrar, Birth and
Death, Gram Panchayat Girab Khurad, Shimla (H.P.).

Particulars of the Applicant:

S1. Name of the family member Relation Date of Birth
No.
I. Smt. Nirmala Self 17-01-1966

Hence, this proclamation is issued to the general public with directions if any person has
any objection/claim with regard to the entry of the date of birth of the above named person in the
record of Registrar, Birth and Death, in Gram Panchayat Girab Khurad, Shimla, District Shimla
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(H.P.) he/she may file such objections in this court on or before one month of publication of this
notice in Govt. Gazette, failing which, the matter shall be proceeded with and necessary orders
shall be passed in accordance with law.

Issued today on 23-04-2026 under my signature and seal of the court.

Seal. Sd/-
Sub-Divisional Magistrate,
Shimla (R), District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)

In the matter of :

Sh. Ravi Kumar s/o Sh. Man Singh, r/o Village Bahli, P.O. Kungal Balti, Tehsil Nankhari,
District Shimla, Himachal Pradesh .. Applicant.

Versus

General Public .. Respondent.
PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for the correction of his
son's name from "Kavy" to "Shorya" in the records of the Aadhar Card and all other relevant
documents associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding change of his son's name as Shorya s/o Sh. Ravi Kumar in place of Kavy s/o
Ravi Kumar, they should appear before the undersigned on or before 16-05-2026 either personally
or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard, and name will be recorded accordingly.

Issued today on 17th day of the April, 2026 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)

In the matter of :

Smt. Bimla Devi w/o Sh. Dev Raj, r/o Village Kotla, P.O. Surad, Tehsil Nankhari, District
Shimla, Himachal Pradesh .. Applicant.
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Versus

General Public .. Respondent.
PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for the correction of her
daughter's name from "Diveiya Thakur" to "Divya" in the records of the Aadhar Card and all other
relevant documents associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding change of her daughter's name as Divya d/o Dev Raj in place of Diveiya
Thakur d/o Dev Raj, they should appear before the undersigned on or before 15-05-2026 either
personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard, and name will be recorded accordingly.

Issued today on 16th day of the April, 2026 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Sh. Ashok Kumar s/o Sh. Tikam Singh, r/o Village Pashgaon, P.O. Ganvi, Tehsil Rampur,
District Shimla, Himachal Pradesh .. Applicant.

Versus

General Public .. Respondent.
PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for the correction of his
daughter's name from "Aoneka Mehta" to "Anika Mehta" in the records of the Aadhar Card and all
other relevant documents associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding change of his daughter's name as Anika Mehta d/o Ashok Kumar in place of
Aoneka Mehta d/o Ashok Kumar, they should appear before the undersigned on or before
15-05-2026 either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard, and name will be recorded accordingly.
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Issued today on 16th day of the April, 2026 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Sh. Sunder Singh s/o Sh. Sukh Ram, r/o Village and P.O. Mashnoo, Tehsil Rampur, District
Shimla, Himachal Pradesh .. Applicant.

Versus

General Public .. Respondent.
PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for the correction of his
daughter's name from "Annavargic" to "Ainnavargis" in the records of the Aadhar Card and all
other relevant documents associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding change of his daughter's name as Ainnavargis d/o Sunder Singh in place of
Annavargic d/o Sunder Singh, they should appear before the undersigned on or before 15-05-2026
either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard, and name will be recorded accordingly.

Issued today on 16th day of the April, 2026 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Smt. Shishma Devi w/o Sh. Bala Ram, r/o Village Manjbelu, P.O. Surad, Tehsil Nankhari,
District Shimla, Himachal Pradesh .. Applicant.

Versus
General Public .. Respondent.
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PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for the correction of her
name from "Sushma Devi" to "Shishma Devi" in the records of the Aadhar Card and all other
relevant documents associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding change of her name as Shishma Devi w/o Bala Ram in place of Sushma Devi
w/o Bala Ram, they should appear before the undersigned on or before 15-05-2026 either
personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard, and name will be recorded accordingly.

Issued today on 16th day of the April, 2026 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,
Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)

In the matter of :

Smt. Sunu Devi w/o Sh. Moti Lal, r/o Village Barkeli, P.O. Barach, Tehsil Rampur, District
Shimla, Himachal Pradesh .. Applicant.

Versus

General Public .. Respondent.

PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for the correction of her
name from "Sanu Devi" to "Sunu Devi" in the records of the Aadhar Card and all other relevant
documents associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding change her name as Sunu Devi w/o Moti Lal in place of Sanu Devi w/o Moti
Lal, they should appear before the undersigned on or before 15-05-2026 either personally or
through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard and name will be recorded accordingly.

Issued today on 16th day of the April, 2026 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).
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In the Court of Sh. Harsh Amrender Singh, HPAS, Sub-Divisional Magistrate, Rampur,
District Shimla (H.P.)

In the matter of :

1. Sh. Sonu s/o Sh. Bheem aged about 39 years, r/o Village and P.O. Damtal, Tehsil
Indora, Distt. Kangra Himachal Pradesh A/P C/o Sh. O.P. Mehta (Mehta Stone Crusher), Khaneri,
Tehsil Rampur, Distt. Shimla (H.P.)

2. Smt. Devi Shahi d/o Sh. Padam Bhadur Shahi aged about 23 years, r/o Ward NO. 8§,
V.D.C. Barah, District Dailekh, Nepal .. Applicants.

Versus

General Public

An application under section 15 of the Special Marriage Act, 1954 has been received by the
undersigned from Sh. Sonu s/o Sh. Bheem aged about 39 years, r/o Village and P.O. Damtal, Tehsil
Indora, Distt. Kangra Himachal Pradesh A/P C/o Sh. O.P. Mehta (Mehta Stone Crusher), Khaneri,
Tehsil Rampur, Distt. Shimla (H.P.) (Husnband) and Smt. Devi Shahi d/o Sh. Padam Bhadur Shahi
aged about 23 years, /o Ward NO. 8, V.D.C. Barah, District Dailekh, Nepal (Wife) alongwith
affidavit in the court of the undersined stating therein that have solemnized their marriage on
03-11-2022 at Shiv Mandir Jhakri, Tehsil Rampur, District Shimla (H.P.).

Keeping in view the above, general public is hereby informed through this notice that if
anyone has any objection regarding registration of this marriage, they can file their objections in

this court on or before 15-05-2026, after that no objections shall be entertained and marriage will
be registered accordingly.

Issued under my hand and seal of the court today on 16th April, 2026.
Seal. Sd/-

Marriage Officer-cam-Sub-Divisional Magistrate,
Rampur Bushahr, District Shimla (H.P.).

Before Sh. Ravinder Singh Sisodiya, Executive Magistrate Paonta Sahib, District Sirmaur,
Himachal Pradesh

In the matter of :

Smt. Raksha Devi d/o Sh. Rati Ram, r/o Village Kangra Gurasa, P.O. Rajpur, Tehsil Paonta
Sahib, Distt. Sirmaur (H.P.).

Versus
General Public

Subject— Regarding delayed Registration of Birth and Death under section 13(3) of Birth and
Death Act, 1969 and Section 9(3) of H.P. Birth & Death Registration Rule, 2003.
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Whereas, an application of Smt. Raksha Devi d/o Sh. Rati Ram, under section 13(3) of Birth
and Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death Registration Rule, 2003
alongwith affidavits and other relevant documents has been received in this office from the office
of District Registrar-(Birth & Death)-cum-Chief Medical Officer, District Sirmaur at Nahan, H.P.
vide their office letter No. HFW-N/ST/B&D/Dealyed Cases/2025-15345 dated 09-03-2026 for
entering her name date of birth i.e. 01-07-1975 in the birth and death register of G.P. Nagheta,
Distt. Sirmaur (H.P.) which could not earlier registered in the relevant registrar of G.P. Nagheta,
Distt. Sirmaur (H.P.).

Now, therefore, by this proclamation the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Smt. Raksha Devi d/o Sh.
Rati Ram, r/o Village Kangra Gurasa, P.O. Rajpur, Tehsil Paonta Sahib, Distt. Sirmaur, may submit
their objections in writing or appear in person in this court on or before 04-05-2026 at 10.00 A.M.,
failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 04th day of April, 2026.

Seal. Sd/-
(RAVINDER KUMAR SISODIYA),

Executive Magistrate,

Paonta Sahib, District Sirmaur (H.P.).

Before Sh. Ravinder Kumar Sisodiya, Executive Magistrate Paonta Sahib, District Sirmaur,
Himachal Pradesh

In the matter of :

Smt. Meena d/o Sh. Sher Mohammad, r/o Village & G.P. Amarkot, Tehsil Paonta Sahib,
Distt. Sirmaur (H.P.).

Versus
General Public

Subject— Regarding delayed Registration of Birth and Death under section 13(3) of Birth and
Death Act, 1969 and Section 9(3) of H.P. Birth & Death Registration Rule, 2003.

Whereas, an application of Smt. Meena d/o Sh. Sher Mohammad, r/o Village & G.P. Amarkot,
under section 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P. Birth &
Death Registration Rule, 2003 alongwith affidavits and other relevant documents has been received
in this office from the office of District Registrar-(Birth & Death)-cum-Chief Medical Officer,
District Sirmaur at Nahan, H.P. vide their office letter No. HFW-N/ST/B&D/Dealyed Cases/2025-
12468 dated 03-01-2026 for entering her name and date of birth i.e. 10-03-1974 in the birth and
death register of G.P. Amarkot, Distt. Sirmaur (H.P.) which could not earlier registered in the
relevant registrar of G.P. Amarkot, Distt. Sirmaur (H.P.).

Now, therefore, by this proclamation the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Smt. Meena d/o Sh. Sher
Mohammad, r/o Village & G.P. Amarkot, may submit their objections in writing or appear in
person in this court on or before 04-05-2026 at 10.00 A.M., failing which no objection will be
entertained after expiry of date.
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Given under my hand and seal of the court on this day of  2026.

Seal. Sd/-
(RAVINDER SINGH SISODIYA),

Executive Magistrate,

Paonta Sahib, District Sirmaur (H.P.).
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Office of the Sub-Divisional Magistrate, Arki, District Solan (H.P.)

Case No. Date of Institution Date of Decision
15/2026 07-04-2026 06-05-2026

Sh. Kuldeep s/o Sh. Thakur Dass, r/o Village Gawah, P.O. Darlaghat, Tehsil Arki, Distt.
Solan (H.P.) .. Applicant.

Versus
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General Public .. Respondent.

Regarding delayed registration of death event under section 13(3) of the Birth and Death
Registration Act, 1969.

Proclamation:

Sh. Kuldeep s/o Sh. Thakur Dass, r/o Village Gawah, P.O. Darlaghat, Tehsil Arki, Distt.
Solan (H.P.) has filed a case under section 13(3) of the Birth & Death Registration Act, 1969
alongwith affidavits and other documents stating therein that his Mother Late Smt. Bohatu Devi
w/o Sh. Thakur Dass was expired on 13-01-2002 at Village Gawah, P.O. Darlaghat, Tehsil Arki,
Distt. Solan (H.P.) but her death has not been entered in the records of Gram Panchayat Darla,
Tehsil Arki, District Solan (H.P.) as per the Non-availability Certificate No. 10 issued by the
Registrar, Birth and Death Registration, G.P. Darla, Tehsil Arki.

Therefore, by this proclamation, the general public is hereby informed that any person
having any objection for registration of delayed death in respect of Late Smt. Bohatu Devi, may
submit their objections in writing to this office on or before 06-05-2026 at 10.00 A.M., failing
which no objection will be entertained afterwards.

Given under my hand and seal of this office on this 07th day of April, 2026.
Seal. Sd/-

Sub-Divisional Magistrate,
Arki, District Solan (H.P.).

Office of the Sub-Divisional Magistrate, Arki, District Solan (H.P.)

Case No. Date of Institution Date of Decision
16/2026 08-04-2026 07-05-2026
Smt. Rukmani Devi d/o Sh. Sudama Ram, r/o Village Gahda, P.O. Danoghat, Tehsil Arki,
Distt. Solan (H.P.) .. Applicant.
Versus
General Public .. Respondent.

Regarding delayed registration of birth & death event under section 13(3) of the Birth and
Death Registration Act, 1969.

Proclamation:

Smt. Rukmani Devi d/o Sh. Sudama Ram, r/o Village Gahda, P.O. Danoghat, Tehsil Arki,
Distt. Solan (H.P.) has filed a case under section 13(3) of the Birth & Death Registration Act, 1969
alongwith affidavits and other documents stating therein that She was born on 01-07-1970 at r/o
Village Gahda, P.O. Danoghat, but her birth has not been entered in the records of Gram Panchayat
Danoghat, Tehsil Arki, District Solan (H.P.) as per the Non-availability Certificate No. 10 issued
by the Registrar, Birth and Death Registration, G.P. Danoghat, Tehsil Arki.

Therefore, by this proclamation, the general public is hereby informed that any person
having any objection for registration of delayed birth in respect of Smt. Rukmani Devi, may submit
their objections in writing to this office on or before 07-05-2026 at 10.00 A.M., failing which no
objection will be entertained afterwards.
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Given under my hand and seal of this office on this 08th day of April, 2026.

Seal. Sd/-
Sub-Divisional Magistrate,
Arki, District Solan (H.P.).

In the Court of Assistant Collector Grade-II, Sub-Tehsil Parwanoo,
District Solan (H.P.)

Case No. : 04/ 2026 Date of Instt. : 10-04-2026 Date of Decision : 19-05-2026

Sh. Hardyal Singh s/o Sulekh Chand, r/o 474/A, Sector-70, Mataur, SAS (Mohali) Punjab-
160 071.

Versus

General Public through : M.C Parwanoo, Sub-Tehsil Parwanoo

Application under section 13(3) of H.P. Birth and Death Registration Act, 1969.

Sh. Hardyal Singh s/o Sulekh Chand, r/o 474/A, Sector-70, Mataur, SAS (Mohali) Punjab-
160 071 has filed an application under section 13 (3) of the Birth & Death Registration Act, 1969
and section 9(3) of Birth & Death Registraton Rule, 2003 stating therein that the birth of his son
namely Bhupinder Singh s/o Sh. Hardyal Singh could not registered in the Death & birth records of
M.C Parwanoo, within stipulated period. His Date of Birth is 06-09-1999 and place of Birth is ESI
Hospital Parwanoo, Sub-Tehsil Parwanoo. He prayed for passing necessary orders to the Secretary-
cum-Registrar Birth & Death, M.C Parwanoo, Sub-Tehsil Parwanoo, for entering the same.

Therefore, by this proclamation, the General Public is hereby informed that any person
having objection regarding entering the birth of Bhupinder Singh s/o Sh. Hardyal Singh r/o 474/A,
Sector-70 Mataur, SAS (Mohali) Punjab-160 071 may file their objections in this court on or before
19-05-2026, failing which no objection shall be entertained.

Given under my hand and seal on this 10th day of April, 2026.
Seal. Sd/-

Assistant Collector 2nd Grade-cum-Naib Tehsildar,
Sub-Tehsil Parwanoo, District Solan (H.P.).

CHANGE OF NAME

I, Om Prakash s/o Sh. Charno, r/o Vill. Pakla, P.O. Bakani, Tehsil & Distt. Chamba (H.P.)
declare that [ have changed my minor daughter's name from Baby one of Seema to Avani. She shall
be known as Avani for all purposes in future . All concerned please note.

OM PRAKASH

s/o Sh. Charno,

r/o Vill. Pakla, P.O. Bakani,
Tehsil & Distt. Chamba (H.P.).
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CHANGE OF NAME

I, Sandesh Kumari aged about 54 years w/o Sh. Anil Kumar, Bhawana (138), Purag,
Shimla, Kotkhai (t), Himachal Pradesh-171 202 declare that I have changed my name from Deshu
Devi (Old Name) to Sandesh Kumari (New Name). All concerned please may note.

SANDESH KUMARI

w/o Anil Kumar, Bhawana (138),
Purag, Shimla, Kotkhai (1),
Himachal Pradesh-171 202

CHANGE OF NAME

I, Anita Chand w/o Sandeep Singh, r/o Vill. Ambari, P.O. Malan, Teh. Nagrota Bagwan,
Distt. Kangra (H.P.) hereby declare that I have changed the name of my daughter from Raavi to
Ukshita Parihar. In future, my daughter will be known by her new name is Ukshita Parihar. In the
birth record Aadhar Card, School record etc. name of my daughter may please be corrected as
Ukshita Parihar.

ANITA CHAND

w/o Sh. Sandeep Singh,

r/o Vill. Ambari, P.O. Malan,

Teh. Nagrota Bagwan, Distt. Kangra (H.P.).

CORRECTION OF NAME

I, Jaswant Singh s/o Sh. Prem Chand, r/o Village Jabal Tapriya (390), Post Office Sai,
Tehsil Nalagarh, District Solan (H.P.) declare that my daughter's correct name is Kusum but as per
Aadhar Card the name of my daughter is wrongly mentioned as Kasum Devi. Now I want to have
my daughter's name corrected to Kusum Devi in her Aadhar Card. Please take note.

JASWANT SINGH

s/0 Sh. Prem Chand,

r/o0 Village Jabal Tapriya (390), Post Office Sai,
Tehsil Nalagarh, District Solan (H.P.).

CHANGE OF NAME

I, Kamlesh Himta s/o Sh. Kirpa Ram Himta, Village Bholala (Sandli), D.P.F. Deiya (108),
Shimla (H.P.)-171 210 declare that I have changed my minor daughter's name from Baby two of
Sunita Kuman (Old Name) to Rashi (New Name). All may concerned please note.

KAMLESH HIMTA

s/o Sh. Kirpa Ram Himta,

Village Bholala (Sandli), D.P.F. Deiya (108),
Shimla (H.P.)-171 210.
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CORRECTION OF NAME
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I, Manu d/o Manglu, Vill. Bulang, P.O. Sudhar, Teh. Padhar, Distt. Mandi (H.P.) declare

that in my Aadhar Card No. 5526 8692 9686, my name has been wrongly entered as Mamta Devi.
My correct name is Manu also my father's name has been wrongly entered as Mangal Singh, his

correct name is Manglu.
MANU
d/o Manglu,
Vill. Bulang, P.O. Sudhar,
Teh. Padhar, Distt. Mandi (H.P.).

CORRECTION OF NAME

I, Roop Lal s/o Sh. Dumanu Ram, Vill. Kheel, P.O. Nihri, Tehsil Nihri, Sajaora (1), Distt.
Mandi (H.P.) declare that in my minor daughter’s Aadhar No. 8787 0268 3166, as Punam is
wrongly entered. Correct name is Poonam.

ROOP LAL

s/o Sh. Dumanu Ram,

Vill. Kheel, P.O. Nihri,

Tehsil Nihri, Sajaora (1),

Distt. Mandi (H.P.).

CHANGE OF NAME

I, Bhim Shahi s/o Sh. Chander Bahadur, r/o Vill. Badal, P.O. Jeori, Distt. Shimla (H.P.)-
172 101 do hereby declare that I am the father and legal guardian of my minor daughter. That her
previous name was Deepika. That I have changed her name to Deepika Shahi, which shall be used

for all future purposes.
BHIM SHAHI
s/0 Sh. Chander Bahadur,
r/o Vill. Badal, P.O. Jeori,
Distt. Shimla (H.P.)-172 101.

CHANGE OF NAME

I, Gulshan Sharma (New Name) s/o Sh. Madan Lal Sharma, Village Hiun, P.O. Madhana
(27), Shimla (H.P.)-171 210 declare that I have changed my name from Deepak Kumar (Old Name)
to Gulshan Sharma (New Name) for all future purposes. All concerned may please take note.

GULSHAN SHARMA

s/o Sh. Madan Lal Sharma,
Village Hiun, P.O. Madhana (27),
Shimla (H.P.)-171 210.
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CHANGE OF NAME

I, Tulko Devi w/o Sh. Babu Ram, r/o Ward No. 5, Village Khudru, P.O. Naloh, Tehsil
Sihunta, Distt. Chamba (H.P.) declare that I have changed my name from Dulko Devi to Tulko
Devi. I shall be known as Tulko Devi for all purposes in future. All concerned please note.

TULKO DEVI
w/o Sh. Babu Ram,
r/o Ward No. 5, Village Khudru, P.O. Naloh,

Tehsil Sihunta, Distt. Chamba (H.P.).

CHANGE OF NAME

I, Indira Devi (New Name) age about 58 years w/o Sh. Shiv Prakash, Tehsil Theog, Jhakri
(120), Shimla (H.P.)-171 201 declare that I have changed my name from Indra Devi (Old Name) to
Indira Devi (New Name). All concerned please may note.

INDIRA DEVI

w/o Sh. Shiv Prakash,
Tehsil Theog, Jhakri (120),
Shimla (H.P.)-171 201.

CHANGE OF NAME

I, Manoj Kumar s/o Sh. Dalip Singh, 8/5, Village Jonawag, Tehsil Theog, Bagna (7), P.O.
Basadhar, Distt. Shimla (H.P.)-171 226 do hereby declare that I have changed my son’s name from
Pratiyush (Old Name) to Pratyush Rapta (New Name). All concerned may please note.

MANOJ KUMAR

s/o Sh. Dalip Singh,

8/5, Village Jonawag, Tehsil Theog, Bagna (7),
P.O. Basadhar, Distt. Shimla (H.P.)-171 226.

CORRECTION OF NAME

I, Monu Singh s/o Sh. Amrit Singh, r/o House No. 158/13, Mohalla Govindgarh, Nahan (T),
P.O. Nahan, Distt. Sirmaur (H.P.) declare that the correct and actual name of my daughter is Luxmi
Kaur, as per her all documents/certificates. However, the name of my daughter is incorrectly shown
as Lacchmi in her Aadhar Card No. 6004 1804 9696, this is wrong and should be corrected as
Luxmi Kaur, in her Aadhar Card. All concerned please may note.

MONU SINGH

s/o Sh. Amrit Singh,

r/o House No. 158/13, Mohalla Govindgarh,
Nahan (T), P.O. Nahan, Distt. Sirmaur (H.P.).
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CHANGE OF NAME

I, Rajat Kumar s/o Sh. Ghanshyam Dogra, r/o Rukmani Niwas, Friends Colony, Near Bull
Center, Holta, P.O. AUC Palampur, Tehsil Palampur, Distt. Kangra (H.P.) declare that I have
changed my name from Rajat Kumar to Rajat Kumar Dogra for all purposes in future. All
concerned please note.

RAJAT KUMAR

s/o Sh. Ghanshyam Dogra,

r/0 Rukmani Niwas, Friends Colony,

Near Bull Center, Holta, P.O. AUC Palampur,
Tehsil Palampur, Distt. Kangra (H.P.).

CHANGE OF NAME

I, Kumari Anu d/o Dhani Ram, Village Fawla, Tehsil Chopal, Irra (146), Shimla, Eera,
Himachal Pradesh-171 210 declare that I have changed my name from Anu Kumari (old name) to
Kumari Anu (new name). All concerned please may note.

KUMARI ANU

d/o Dhani Ram,

Village Fawla, Tehsil Chopal, Irra (146),
Shimla, Eera, Himachal Pradesh-171 210.

CHANGE OF NAME

I, Santoshi Devi (New Name) w/o Prem Singh Verma, Village Jadeog, Tehsil Theog, Bagon
Sandhu (152), P.O. Sandhu, Distt. Shimla, Himachal Pradesh-171 222 declare that I have changed
my name from Santosh Verma (Old Name) to Santoshi Devi (New Name) for all future purposes.
All concerned may please note.

SANTOSHI DEVI

w/o Prem Singh Verma,

Village Jadeog, Tehsil Theog, Bagon Sandhu (152),
P.O. Sandhu, Distt. Shimla, Himachal Pradesh-171 222.
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CHANGE OF NAME

I, Monika Mankotia w/o No. 6390886L Late NK Naresh Kumar Mankotia, V.P.O Chowar,
Teh. Amb, Distt. Una (H.P.) declare vide affidavit No. 736/T, dtd. 18-4-2026 before Executive
Magistrate Amb that in my Aadhar Card & PAN my name has been entered as Monika, I have
changed my name from Monika to Monika Mankotia. Please note.

MONIKA MANKOTIA
w/o Late Naresh Kumar Mankotia,
V.P.O Chowar, teh. Amb, Distt. Una (H.P.).

CHANGE OF NAME

I, Amarchan Oli (New Name) s/o Dhan Bahadur, Village Badruni, Alawang (51), Deori
Khaneti, Shimla, Himachal Pradesh-171 204 declare that I have changed my name from Amar
Chand (old name) to Amarchan Oli (new name) for all future purposes. All concerned may please
note.

AMARCHAN OLI

s/o Dhan Bahadur,

Village Badruni, Alawang (51),
Deori Khaneti, Shimla,
Himachal Pradesh-171 204.

[Authoritative English Text of this Department Notification No. LEP-A003/13/2025 Dated
29-04-2026 as required under clause (3) of Article 348 of the Constitution of India]

LABOUR, EMPLOYMENT AND OVERSEAS PLACEMENT DEPARTMENT

NOTIFICATION
Shimla-2, 29th April, 2026

No. LEP-A003/13/2025.—1In exercise of the powers conferred by section 67 of the Code on
Wages, 2019 (No. 29 of 2019) read with section 2(d), the Governor of Himachal Pradesh proposes
to make the following rules to implement the provisions of the Code on Wages, 2019 and in

supersession of the Rules and other notifications, orders or schemes, guidelines, circulars,
instructions, or any other actions taken or issued under the following Acts : —

(1) The Payment of Wages Act, 1936;
(1)) The Minimum Wages Act, 1948; and
(ii1)) The Himachal Pradesh Ease of Compliance to Maintain Registers under various

Labour Laws Rules, 2020 to the extent these rules are made in exercise of the powers
conferred by section 29 and section 30 of the Minimum Wages Act, 1948 (11 of 1948)
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and section 26 of the Payment of Wages Act, 1936 (4 of 1936) and applicable
accordingly, as replaced by the section 69 of the said code ibid and are hereby notified,
as required by sub-section (1) of the said section 67 of the Code for information of all
person(s) likely to be affected by the rules;

However, anything done or any action taken under the above Acts shall be
deemed to have been validly done or taken under the corresponding provisions of this
code.

Any interested persons who have any Objection(s) or Suggestion(s) with regard to
these Rules, may send the same to the Directorate of Labour & Employment, New
Himrus Building, Near Himland Hotel, Shimla-171001 through (lep-hp@nic.in),
within a period of thirty days from the date of publication of the said draft rules in the
Rajpatra (e-Gazette) of Himachal Pradesh;

The Objection(s) or suggestion(s), if any, received within the period specified above

shall be taken into the consideration by the State Government before finalizing the said
draft rules.

DRAFT RULES

CHAPTER-I
PRELIMINARY

Short title, extent and commencement.—1. These rules may be called the Code on

Wages (Himachal Pradesh) Rules, 2026.

2.

3.

They extend to the whole State of Himachal Pradesh

They shall come into force after the date of their final publication in the Rajpatra (e-

Gazette), Himachal Pradesh.

2.

(a)

(b)

(c)
(d)

(e)
®

Definitions.— (1) In these rules, unless the subject or context otherwise requires, —

“Authority” means the authority appointed by the State Government under sub-section
(1) of section 45;

“Appellate authority” means the appellate authority appointed by the State
Government under sub- section (1) of section 49;

“Appeal” means an appeal preferred under sub-section (1) of section 49;

“Board” means the State Advisory Board constituted by the State Government under
sub-section (1) of section 42;

“Chairperson” means the chairperson of the Board;

“Code” means the Code on Wages, 2019 (29 of 2019);
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(g) “Committee” means a committee appointed by the State Government under clause (a)
of sub-section (1) of section &;

(h) “Day” means a period of 24 hours beginning at mid-night;
(i) “Form” means a form appended to these rules;

(j) “Highly Skilled Occupation” means an occupation which calls in its performance a
specific level of perfection and required competence acquired through intensive
technical or professional training or practical occupational experience for a
considerable period and also requires of an employee to assume full responsibility for
his judgement or decision involved in the execution of such occupation;

(k) “Inspector-cum-Facilitator” means a person appointed by the State Government, by
notification under sub-section (1) of section 51;

(I) “Member” means a member of the Board and includes its Chairperson,;

(m) “Municipal Corporation/Municipal Council/ Nagar Panchayat” means the areas
notified by the Urban Development Department of Himachal Pradesh.

(n) “Population” means the population as ascertained at the last preceding census of
which the relevant figures have been published;

(o) “Registered Trade Union” means a trade union registered under The Industrial
Relations Code, 2020 (35 of 2020);

(p) “Rural Area” means the area which does not fall under the Municipal
Corporation/Municipal Council/ Nagar Panchayat areas;

(qQ) “Schedule” means the schedule annexed to these rules;
(r) “Section” means a section of the Code;

(s) “Semi-Skilled Occupation” means an occupation which in its performance requires the
application of skill gained by the experience on job which is capable of being applied
under the supervision or guidance of a skilled employee and includes supervision over
the unskilled occupation;

(t) “Skilled Occupation” means an occupation which involves skill and competence in its
performance through experience on the job or through training as an apprentice in a
technical or vocational institute and the performance of which calls for initiating and
judgement;

(u) “State Government” means Government of Himachal Pradesh;

(v) “Unskilled occupation” means an occupation which in its performance requires the
application of simply the operating experience and involves no further skills;

(2) All other words and expressions used herein in these rules and not defined shall have
the meanings respectively assigned to them under the Code.
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CHAPTER-II
MINIMUM WAGES

3. Manner of calculating the minimum rate of wages.—(1) for the purposes of sub-
section (5) of section 6, the minimum rate of wages shall be fixed on the day basis keeping in view
the following criteria, namely:—

(1) The standard working class family which includes a spouse and two children apart
from the earning worker; an equivalent of three adult consumption units;

(1) A net intake of 2700 calories per day per consumption unit;
(i11)) 66 meters cloth per year per standard working class family;
(iv) Housing rent expenditure to constitute 10 percent of food and clothing expenditure;

(v) Fuel, electricity and other miscellaneous items of expenditure to constitute 20 percent
of minimum wage; and

(vi) Expenditure for children education, medical requirement, recreation and expenditure
on contingencies to constitute 25 percent of minimum wage;

(2) When the rate of wages for a day is fixed, then, such amount shall be divided by eight
for fixing the rate of wages for an hour and multiplied by twenty six for fixing the rate of wages for
a month and in such division and multiplication the factors of one-half and more than one-half shall
be rounded as next figure and the factors less than one-half shall be ignored.

4. Norms for fixation of minimum rate of wages.—(1) While fixing the minimum rate
of wages under section 6, the State Government shall divide the concerned geographical area into
four categories, that is to say the Municipal Corporation; Municipal Council; Nagar Panchayat
areas notified by the Urban Development Department Himachal Pradesh and the Rural Areas.

(2) The State Government shall constitute a technical committee for the purpose of
advising the State Government in respect of skill categorization, which shall consist of the
following members, namely :—

(i) Labour Commissioner (Himachal Pradesh) - Chairperson;
(i1) Joint Labour Commissioner, Himachal Pradesh dealing with the wages - Member;

(ii1)) A representative from the Technical Education Department, Himachal Pradesh -
Member;

(iv) Two technical experts in wage determination as nominated by the State Government-
Members; and

(v) Deputy Labour Commissioner, Himachal Pradesh or any other Officer not below the
rank of Deputy Labour Commissioner - Member Secretary.

(3) The State Government shall, on the advice of the technical committee referred to in
sub-rule (2), categorize the occupations of the employees into four categories that is to say
unskilled, semi-skilled, skilled and highly skilled by modifying, deleting or adding any entry in the
categorization of such occupations specified in Schedule A.
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(4) The technical committee referred in sub-rule (2) shall while advising the State
Government under sub-rule (3) take into account, to the possible extent, the national classification
of occupation or national skills qualification frame work or other similar frame work for the time
being formulated to identify occupations.

5. Number of hours of work which shall constitute a normal working day.—(1) The
normal working day under clause (a) of sub-section (1) of section 13 shall be comprised of eight
hours of work and one or more intervals of rest which in total shall not exceed one hour.

(2) The working day of an employee shall be so arranged that inclusive of the intervals of
rest, if any, it shall not spread over more than twelve hours on any day.

(3) The provisions of sub-rules (1) and (2) shall, in the case of an employee employed in
agricultural employment, be subject to such modifications as may, from time to time, be
determined by the State Government.

6. Weekly day of rest.— (1) Subject to the provisions of this rule, an employee shall be
allowed a day of rest every week (hereinafter referred to as “the rest day”) which shall ordinarily be
Sunday, but the employer may fix any other day of the week as the rest day for any employee or
class of employees:

Provided that an employee shall be entitled for the rest day under this sub-rule if he has
worked under the same employer for a continuous period of not less than six days:
Provided further that the employee shall be informed of the day fixed as the rest day and of any
subsequent change in the rest day before the change is effected, by display of a notice to that effect
in the place of employment at the place specified by the Inspector-cum-Facilitator in this behalf.

Explanation.—For the purpose of computation of the continuous period of not less than six
days specified in the first proviso to this sub-rule, any day on which an employee is required to
attend for work but is given only an allowance for attendance and is not provided with work, a day
on which an employee is laid off on payment of compensation under the Industrial Relations Code,
2020, and any leave or holiday, with or without pay, granted by the employer to an employee in the
period of six days immediately preceding the rest day, shall be deemed to be days on which the
employee has worked.

(2) Any such employee shall not be required or allowed to work on the rest day unless he
has or will have a substituted rest day for a whole day on one of the five days immediately before
or after the rest day:

Provided that no substitution shall be made which will result in the employee working for more
than ten days consecutively without a rest day for a whole day.

(3) Where in accordance with the foregoing provisions of this rule, any employee works
on a rest day and has been given a substituted rest day on any one of the five days before or after
the rest day, the rest day shall, for the purpose of calculating the weekly hours of work, be included
in the week in which the substituted rest day occurs.

(4) An employee shall be granted, for rest day wages calculated at the rate applicable to
the next preceding day; and where he works on the rest day and has been given a substituted rest
day, then, he shall be paid wages for the rest day on which he worked, at the overtime rate and
wages for the substituted rest day at the rate applicable to the next preceding day:
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Provided that where—

(@)

(i)

The minimum rate of wages of the employee as notified under the Code has been
worked out by dividing the minimum monthly rate of wages by twenty- six; or

The actual daily rate of wages of the employee has been worked out by dividing the
monthly rate of wages by twenty-six and such actual daily rate of wages is not less
than the notified minimum daily rate of wages of the employee, then, no wages for the
rest day shall be payable; and

(iii) The employee works on the rest day and has been given a substituted rest day, then, he

)

shall be paid, only for the rest day on which he worked, an amount equal to the wages
payable to him at the overtime rate;

and, if any dispute arises whether the daily rate of wages has been worked out in
accordance with the provisions of this proviso, the Labour Commissioner, Himachal
Pradesh or the Deputy Labour Commissioner or any other Officer not below the rank
of Deputy Labour Commissioner, Himachal Pradesh may, on application made to him
in this behalf, decide the same, after giving an opportunity to the parties concerned to
make written representations.

Provided further that in case of an employee governed by a piece-rate system, the
wages for the rest day, or the substituted rest day, as the case may be, shall be such as
the State Government may, from time to time determine having regard to the minimum
rate of wages fixed under the Code, in respect of the employment.

Explanation.—In this sub-rule ‘next preceding day’ means the last day on which the
employee has worked, which precedes the rest day or the substituted rest day, as the
case may be; and where the substituted rest day falls on a day immediately after the
rest day, the next preceding day means the last day on which the employee has worked,
which precedes the rest day.

The provisions of this rule shall not operate to the prejudice of more favourable terms,

if any, to which an employee may be, entitled under any other law or under the terms of any award,
agreement or contract of service, and in such a case, the employee shall be entitled only to more
favourable terms aforesaid.

Explanation.—For the purposes of this rule, ‘week’ shall mean a period of seven days
beginning at midnight on Saturday night.

7.

Night shifts.—Where an employee in an employment works on a shift which extends

beyond midnight, then, —

(a)

(b)

A rest day for the whole day for the purposes of rule 7 shall, in this case means a
period of twenty- four consecutive hours beginning from the time when his shift ends;
and

The following day in such a case shall be deemed to be the period of twenty-four hours
beginning from the time when such shift ends, and the hours after midnight during
which such employee was engaged in work shall be counted towards the previous day.
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8. The extent and conditions for the purposes of sub-section (2) of section 13.—In
case of employees;

(a) Engaged in any emergency which could not have been foreseen or prevented;

(b) Engaged in work of the nature of preparatory or complementary work which must
necessarily be carried on outside the limits laid down for the general working in the
employment concerned;

(c) Whose employment is essentially intermittent;

(d) Engaged in any work which for technical reasons has to be completed before the duty
is over; and

(e) Engaged in a work which could not be carried on except at times dependent on the
irregular action of natural forces;

Provided that the number of hours of work which shall constitute a normal working day inclusive
of one or more specified intervals and the spread over of the hours of work of the employee may
exceed the number of hours as specified by general or special order, issued from time to time,
under rule 5.

9. Longer wage period.—The longer wage period for the purposes of minimum rate of
wages under section 14 shall be by the month.

CHAPTER-III
PAYMENT OF WAGES

10. Circumstances under clause (ii) of the proviso to Section 10.—An employee shall
not be entitled to receive wages for a full normal working day under section 10, if he not entitled to
receive such wage under any other labour law for the time being in force.

11. Recovery under sub-section (4) of section 18.—Where the total deductions
authorized under sub-section (2) of section 18 exceed fifty per cent. of the wages of an employee,
the excess shall be carried forward and recovered from the wages of succeeding wage period or
wage periods, as the case may be, in such installments so that the recovery in any month shall not
exceed the fifty percent. of the wages of the employee in that month.

12. The authority under sub-section (1) of section 19.—The Labour Commissioner,
Himachal Pradesh shall be the authority for the purposes of sub-section (1) of section 19.

13. The manner of exhibiting the notice under sub-section (2) of section 19.—A notice
in Hindi and English referred to in sub-section (2) of section 19 shall be displayed at the
conspicuous places in the premises of the work place in which the employment is carried on, so
that every concerned employee would be able easily to read the contents of the notice and a copy of
the notice shall be sent to the inspector-cum-facilitator having jurisdiction.

14. The procedure under sub-section (3) of section 19.—The employer shall give an
intimation in writing specifying therein the detailed particulars for obtaining the approval of the
imposition of fine to the Labour Commissioner, Himachal Pradesh referred to in rule 12 who shall,
before granting or refusing the approval, give opportunity of being heard to the employee and the
employer concerned.
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15. Intimation of deduction.—(1) Where an employer makes any deduction in pursuance
of the proviso to sub-section (2) of section 20, he shall make intimation of such deduction to the
Inspector-cum-Facilitator having jurisdiction within 10 days from the date of such deduction
explaining therein the reason of such deduction.

(2) The Inspector-cum-Facilitator shall, after receiving intimation under sub-rule (1),
examine such intimation and if he finds that the explanation given therein is in contravention of any
provision of the Code or the rules made there under, he shall initiate appropriate action under the
Code against the employer.

16. Procedure for deduction under sub-section (2) of section 21.—Any employer
desiring to make deduction for damages or loss under sub-section (1) of section 21 from the wages
of an employee shall,—

(i) Explain to the employee personally and also in writing the value of damage or loss of
goods expressly entrusted to the employee for custody or for loss of money for which
he is required to account and how such damages or loss is directly attributable to the
neglect or default of the employee; and

(i1) Thereafter, give the employee an opportunity to offer any explanation and deduction
for any damages or loss, if made, shall be intimated to the employee within fifteen
days from the date of such deduction.

17. Conditions regarding recovery of advance under Section 23.—The recovery, as the
case may be of,—

(i) Advances of money given to an employee after the employment begins under clause
(b) of Section 23; or

(i1) Advances of wages to an employee not already earned under clause (c) of section 23,
shall be made by the employer from the wages of the concerned employee in
installments determined by the employer, so as any or all installments in a wage period
shall not exceed fifty percent. of the wages of the employee in that wage period and the
particulars of such recovery shall be recorded in the register maintained in Form-I.

18. Deduction under section 24.—Deductions for recovery of loans granted for house
building or other purposes approved by the Central/State Government, and the interest due in
respect thereof shall be, subject to any direction made or circular issued by the State Government
from time to time regulating the extent to which such loans may be granted and the rate of interest
shall be payable thereon.

CHAPTER-IV

STATE ADVISORY BOARD

A. Procedure of State Advisory Board under sub-section (10) of section 42

19. Constitution of the Board.—(1) The Board shall consist of the persons to be
nominated by the State Government representing employers and employees as specified in clauses
(a) and (b) of sub-section (6) of Section 42 and the Independent persons as specified in clause (c) of
sub-section (6) of Section 42.
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(2) The persons representing employers as referred to in clause (a) of sub-section (6) of
section 42 shall be six and the persons representing employees referred to in clause (b) of that sub-
section shall also be six.

(3) The independent persons specified in clause (c) of sub-section (6) of section 42 to be
nominated by the State Government shall consist of the following, namely :—

(i) The Chairperson;
(i1)) One Member of Sate Legislative Assembly;

(i11)) Two members each of whom, shall be a professional in the field of wages and labour
related issues;

(iv) One member who is or has been a presiding officer of an Industrial Tribunal
constituted by the State Government under Industrial Relations Code, 2020 (35 of
2020)

(4) The State Government shall, while nominating the members of the Board, take into
account that the independent members under sub-rule (2) shall not exceed one-third of the total
members of the Board and one- third of the members of the Board shall be women.

20. Additional functions of the Board.—In addition to the functions specified in sub-
section (4) of section 42, the Board on reference by the State Government advise that Government
on the issue relating to the fixation of minimum wages in respect of—

(i) Working journalists as defined in clause (zzm) of Section 2 of the Occupational
safety, health and working conditions Code, 2020 (37 of 2020); and

(i1) Sales promotion employees as defined in clause (zze) of section 2 of the Occupational
safety, health and working conditions Code, 2020 (37 of 2020).

21. Meeting of the Board.—The Chairperson may, subject to the provisions of rule 23, call
a meeting of the Board, at any time he thinks fit :

Provided that on requisition in writing from not less than one half of the members, the Chairperson
shall call a meeting within thirty days from the date of the receipt of such requisition.

22. Notice of meetings.—The Chairperson shall fix the date, time and place of every
meeting and a notice in writing containing the aforesaid particulars along with a list of business to
be conducted at the meeting shall be sent to each member by registered post and electronically at
least fifteen days before the date fixed for such meeting :

Provided that in the case of an emergent meeting, notice of seven days only may be given to every
member.

23. Functions of Chairperson.—The Chairperson shall—

(1) Preside at the meetings of the Board;

Provided that in the absence of the Chairperson at any meeting, the members shall
elect from amongst themselves by a majority of votes, a member who shall preside at
such meeting;
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(i1)) Decide agenda of each meeting of the Board;

(iii)) Where in the meeting of the Board, if any issue has to be decided by voting, conduct
the voting and count or cause to be counted the secret voting in the meeting.

24. Quorum.—No business shall be transacted at any meeting unless at least one-third of
the members and at least one representative member each of both the employers and an employee
are present :

Provided that, if at any meeting less than one-third of the members are present, the Chairperson
may adjourn the meeting to a date not later than seven days from the date of the original meeting
and it shall thereupon be lawful to dispose of the business at such adjourned meeting irrespective of
the number of members present :

Provided further that the date, time and place of such adjourned meeting shall be intimated to all
the members electronically or by a Registered post.

25. Disposal of business of the Board.—All business of the Board shall be considered at a
meeting of the Board, and shall be decided by a majority of the votes of members present and
voting and in the event of an equality of votes, the Chairperson shall have a casting vote :

Provided that the Chairperson may, if he thinks fit, direct that any matter shall be decided by the
circulation of necessary papers and by securing written opinion of the members :

Provided further that no decision on any matter under the preceding proviso shall be taken, unless
supported by not less than two-thirds majority of the members.

26. Method of voting.—Voting in the Board shall ordinarily be by show of hands, but if
any member asks for voting by ballot, or if the Chairperson so decides, the voting shall be by secret
ballot and shall be held in such manner as the Chairperson may decide.

27. Proceedings of the meetings.—(1) The proceedings of each meeting of the Board
showing inter alia the names of the members present thereat shall be forwarded to each member
and to the State Government as soon after the meeting as possible, and in any case, not less than
seven days before the next meeting.

(2) The proceedings of each meeting of the Board shall be confirmed with such
modification, if any, as may be considered necessary at the next meeting.

28. Summoning of witnesses and production of documents.—(1) The Chairperson may
summon any person to appear as a witness if required in the course of the discharge of his duty and
require any person to produce any document.

(2) Every person who is summoned and appears as a witness before the Board shall be
entitled to an allowance for expenses by him in accordance with the scale for the time being in
force for payment of such allowance to witnesses appearing before a civil court.

29. Appointment of the committees.—The State Government may constitute as many
committee under clause (a) of sub-section (1) of section 8§ as it considers necessary for the purposes
specified in that clause.

B. Terms of office of members of the Board under sub-section (11) of section 42
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30. Term of office of members of the Board.—(1) The term of office of the Chairperson
or a member, as the case may be, shall be normally two years commencing from the date of his
appointment or nomination, as the case may be, under sub-section (6) and (7) of section 42 :

Provided that such Chairperson or a member shall, notwithstanding the expiry of the said period of
two years, continue to hold office until his successor is appointed or nominated, as the case may be.

(2) An independent member of the Board nominated to fill a casual vacancy shall hold
office for the remaining period of the term of office of the member in whose place he is nominated.

(3) The official members of the Board shall hold office till they are replaced by respective
such other official members.

(4) Notwithstanding anything contained in sub-rules (1), (2), and (3), the members of the
Board shall hold office during the pleasure of the State Government.

31. Travelling allowance.—The Chairman and every member of the Board, shall be
entitled to draw travelling and halting allowance for any journey performed by him in connection
with his duties at the rates and subject to the conditions applicable to Group-A officer of the State
Government.

32. Officers and Staff—The State Government may provide a Secretary not below the
rank of Secretary to the Government of Himachal Pradesh, other officers and other State Officers
and staff to the Board, as it may think necessary for the functioning of the Board.

33. Eligibility for re-nomination of the members of the Board.—An outgoing member
shall be eligible for re-nomination for the membership of the Board for not more than total two
terms.

34. Resignation of the Chairperson and other members of the Board.—(1) A member
of the Board, other than the Chairperson, may, by giving notice in writing to the Chairperson,
resign his membership and the Chairperson may resign by a letter addressed to the State
Government.

(2) A resignation shall take effect from the date of communication of its acceptance or on
the expiry of thirty days from the date of resignation, whichever is earlier.

(3) When a vacancy occurs or is likely to occur in the membership of the Board, the
Chairperson shall submit a report to the State Government immediately and the State Government

shall, then, take steps to fill the vacancy in accordance with the provisions of the Code.

35. Cessation of membership.—If a member of the Board, fails to attend three consecutive
meetings, without prior intimation to the Chairperson, he shall, cease to be a member thereof.

36. Disqualification.—(1) A person shall be disqualified for being nominated as, and for
being a member of the Board:—

(1) Ifhe is declared to be of unsound mind by a competent court; or

(i) If he is an un-discharged insolvent; or



1660 o193, fedTaet U<en, 29 31die, 2026 /09 JRY, 1948

(iii) If before or after the commencement of the Code, he has been convicted of an offence
involving moral turpitude.

(2) If any question arises whether a disqualification has been incurred under sub-rule (1),
the decision of the State Government thereon shall be final.

CHAPTER-V
PAYMENT OF DUES, CLAIMS, etc.

37. Payment under clause (a) of sub-section (1) of section 44 —(1) (a) Every employee
shall make a declaration in Form-VII, nominating a person conferring the right to receive the
amount that may stand in his credit at the event of his death before that amount standing to his
credit has become payable or where the amount has become payable, before payment has been
made.

(b) If the employee has a family at the time of making nomination, the nomination shall be
in favour of the spouse or the spouse in preference followed by one or more members of his family:

Provided that nomination made by an employee having a family in favour of a person other than
member of his family shall be invalid :

Provided further that a fresh nomination towards his spouse shall be made by the employee on his
marriage and any nomination made before such marriage shall be deemed to be invalid.

(¢) Where the nomination is wholly or partly in favour of a minor, the employee may
appoint a major person of his family, to be the guardian of the minor nominee or where there is no
major person in the family, he may at his discretion, appoint any other person to be a guardian of
the minor nominee.

(d) If the employee nominates more than one member, he shall specify in the nomination,
the amount or share payable to each of his nominees at his own discretion so as to cover the whole
of the amount that may stand to his credit.

(2) Where any amount payable to an employee under the Code is due after his death or on
account of his whereabouts not being known, and the amount could not be paid to the nominee of
the employee until the expiry of three months from the date the amount had become payable, then,
such amount shall be deposited by the employer with the Deputy Labour Commissioner having
jurisdiction, who shall disburse the amount to the person nominated by the employee after
ascertaining his identity within two months of the date on which the amount was so deposited with him.

38. Deposit of the undisbursed dues under clause (b) of sub-section (1) of section
44.—(1) Where any amount payable to an employee under this Code remains undisbursed because
either no nomination has been made by such employee or for any other reason, such amounts could
not be paid to the nominee of employee until the expiry of six months from the date the amount had
become payable, all such amounts shall be deposited by the employer with the Deputy Labour
Commissioner, Himachal Pradesh or any other Officer not below the rank of Deputy Labour
Commissioner, before the expiry of the fifteenth day after the last day of the said period of six
months.

(2) The amount referred to in sub-rule (1) shall be deposited by the employer with the
Deputy Labour Commissioner, Himachal Pradesh or any other Officer not below the rank of
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Deputy Labour Commissioner through bank transfer or through a crossed demand draft obtained
from any scheduled bank in India drawn in favour of such Deputy Labour Commissioner,
Himachal Pradesh or any other Officer not below the rank of Deputy Labour Commissioner.

39. Manner of dealing with the undisbursed dues under clause (b) of sub-section (1) of
section 44. —(1) The amount referred to in sub rule (1) of rule 38 (hereinafter in this rule referred
to as the amount) deposited with the Deputy Labour Commissioner, Himachal Pradesh or any other
Officer not below the rank of Deputy Labour Commissioner shall remain with him and be invested
in the Central or State Government Securities or deposited as a fixed deposit in a scheduled bank.

(2) The Deputy Labour Commissioner, Himachal Pradesh or any other Officer not below
the rank of Deputy Labour Commissioner will exhibit, as soon as maybe possible, a notice
containing such particulars regarding the amount as the Deputy Labour Commissioner, Himachal
Pradesh or any other Officer not below the rank of Deputy Labour Commissioner considers
sufficient for information at least for fifteen days on the notice board and also publish such notice
in any two local newspapers of vernacular language being circulating in the language commonly
understood in the area in which undisbursed wages were earned.

(3) Subject to the provision of sub-rule (4), the Deputy Labour Commissioner, Himachal
Pradesh or any other Officer not below the rank of Deputy Labour Commissioner shall release the
amount to the nominee or to that person who has claimed such amount, as the case may be, in
whose favour such Deputy Labour Commissioner, Himachal Pradesh or any other Officer not
below the rank of Deputy Labour Commissioner has decided, after giving the opportunity of being
heard, the amount to be paid.

(4) If the undisbursed amount remains unclaimed for a period of seven years, the same
shall be dealt with in the manner as directed by the State Government from time to time in this
behalf.

CHAPTER-VI
FORMS, REGISTERS AND WAGE SLIP

40. The form of a single application.—(1) A single application, may be filed under sub-
section (5) of section 45 in Form-II manually or electronically along with documents specified in
the said Form.

(2) Where an application under sub-section (5) of section 45 is entertained, the authority
shall serve upon the employer electronically or by registered post a notice in Form VIII to appear
before him on the date specified in the notice with all relevant documents and witnesses, if any, and
shall inform the applicant of the date so specified.

(3) If the employer or his representative fails to appear on the specified date, the authority
may hear and determine the application ex-parte.

(4) If the applicant or his representative fails to appear on the specified date without any
reasonable cause shown in advance, the authority may dismiss the application.

41. Appeal.—(1) Any person aggrieved by an order passed by the authority under sub-
section (2) of section 45 may prefer an appeal under sub-section (1) of section 49 in Form-III
electronically or by registered post, along with documents mentioned by the appellant in the said
Form, to the appellate authority having jurisdiction:
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Provided that no appeal by an employer shall be admitted unless at the time of preferring the
appeal, the appellant has deposited the claim amount with the appellate authority.

(2) Where an appeal under sub-section (1) of section 49 is entertained, the appellate
authority, shall serve upon the respondent electronically or by registered post a notice in Form-VIII
to appear before him on the date specified in the notice and shall inform the appellant of the date so
specified.

(3) The appellate authority shall after hearing the appellant and the respondent shall, by
order, decide the appeal.

42. Form of register, etc.—(1) Every employer of all establishments to which the Code
applies shall maintain under sub-section(1) of section 50, electronically or in physical form in the
formats appended to these Rules, the following registers:

(i) Employee Register in Form-I,

(i1)) Register of Wages, Overtime, Advances, Fines and Deductions for Damage and
Loss in Form-1V, and

(ii1) Attendance Register-cum-Muster Roll in Form-IX.

(2) All fines and all realisations thereof referred to in sub section (8) of section 19 shall be
recorded in a register to be kept by the employer electronically or in physical form in Form-IV
appended to these rules, and the authority referred to in said sub-section(8) shall be the Deputy
Labour Commissioner Himachal Pradesh having jurisdiction.

(3) All deductions and all realisations referred to in sub section (3) of section 21 shall be
recorded in a register to be kept by the employer electronically or in physical form in Form IV
appended to these rules.

(4) Registers required to be maintained under these rules shall be preserved for a period of
five years after the date of last entry made therein.

43. Wage Slip.—Every employer shall issue wage slips, electronically or otherwise to the
employees in Form V under sub-section (3) of section 50 on or before payment of wages.

44. Manner of holding enquiry under sub-section (1) of section 53.—(1) When a
complaint is filed before the officer appointed under sub-section (1) of section 53 (hereinafter in
this rule referred to as the officer) in respect of the offences referred to in said sub-section either by
an officer authorized for such purpose by the State Government or by an employee aggrieved or a
registered trade union registered under the Industrial Relations Code 2020 (35 of 2020) or an
Inspector-cum-Facilitator, the officer, after considering such evidences as produced before him by
the complainant, is of the opinion that an offence has been committed, shall issue summons to the
offender on the address specified in the complaint fixing a date for his appearance.

(2) If the offender to whom the summons has been issued under sub rule (1) appears or is
produced before the officer, he shall explain the offender the offence complained against him and if
the offender pleads guilty, the officer shall impose penalty on him in accordance with the
provisions of the Code and when the offender does not plead guilty, the officer shall take evidence
of the witnesses produced by the complainant on oath and provide opportunity of cross examination
of the witnesses so produced. The officer shall record the statement of the witnesses on oath and in
cross examination in writing and take the documentary evidence on record.
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(3) The officer shall, after the complainant’s evidence is complete, provide opportunity of
defence to the accused person and the witnesses produced by the accused shall be cross examined
after their statements on oath by the complainant and documentary evidence in defence shall be
taken on record by the officer.

(4) The officer shall after hearing the parties and considering the evidences both oral and
documentary decide the complaint in accordance with the provisions of the Code.

45. Manner of composition of offences under sub-section (1) of section 56.- (1) An
accused person desirous of making composition of offence under sub-section (1) of section 56 may
make an application in Form VI electronically or otherwise to the Gazetted Officer notified under
said sub-section (1).

(2) The Gazetted Officer referred to in sub-rule (1), shall, on receipt of such application,
satisfy himself as to whether the offence is compoundable or not under the Code and if the offence
is compoundable and the accused person agrees for the composition, compromise the offence for a
sum of fifty per cent of the maximum fine provided for such offence under the Code, to be paid by
the accused within the time specified in the order of composition issued by such officer.

(3) Where the offence has been compromised under sub-rule (2) after the institution of the
prosecution, then, the officer shall send a copy of such order made by him for intimation to the
officer referred to in sub-section (1) of section 53 for needful action under sub-section (6) of
section 56.

CHAPTER-VII
MISCELLANEOUS

46. Payment of Wages.—Where the employees are employed in an establishment through
contractor, then, the company or firm or association or any other person who is the proprietor of the
establishment shall pay to the contractor the amount payable to him or it, as the case may be, before
the date of payment of wages so that payment of wages to the employees shall be made positively
in accordance with the provisions of section 17.

Explanation.— For the purpose of this rule, the expression “firm” shall have the meaning
as assigned to it in the Indian Partnership Act, 1932 (9 of 1932).

47. Responsibility for payment of minimum bonus.—Where in an establishment, the
employees are employed through contractor and the contractor fails to pay minimum bonus to them
under section 26, then, the company or firm or association or other person as referred to in the
proviso to section 43 shall, on the written information of such failure, given by the employees or
any registered trade union or unions of which the employees are members and on confirming such
failure, pay such minimum bonus to the employees.

48. Inspection Scheme.—For the purposes of the Code and these rules, there shall be
formulated an inspection scheme by the Labour Commissioner, Himachal Pradesh with the
approval of the State Government.

49. Annual Return.—The return under these rules shall be filed electronically by every
employer of an establishment to which the Code applies in the relevant columns of the Form
specified for such purpose in the rules made under the Occupational, Safety Health and Working
Conditions Code, 2020 (37 of 2020). A copy of such return shall also be forwarded electronically to
the Labour Himachal Pradesh, Inspector-cum-facilitator of the concerned area and on designated
online portal of the State Labour Department.
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50. Repeal and Saving.—The Himachal Pradesh Payment of Wages Rules, 1979 the
Himachal Pradesh Payment of Wages (Procedure) Rules, 1979 and the Himachal Pradesh
Minimum Wages Rules, 1978 are hereby repealed.

Sd/-
(PRIYANKA BASU INGTY),
Secretary (LE&OP).
FORM-1V
[See rule-17 and rule-42 (2) and (3)]
Register of Wages, Overtime, Fine, Deduction for Damage and Loss
Name of the Establishment : Name of the Employer :
Name of the Owner : PAN/TAN of the Employer :
Labour Identification Number (LIN) :
S1. No. in| Name of | Designatio/ |Duration of Payment off] Wage Total Total Rates of wages
Employee the Department Wages Period | no.of | overtime
Register | employee (Monthly/Fortnightly | From- days (hours Basic | DA |Allowances
/Weekly/Daily/Piece To worked | worked or
rated) during | production
the in case of
period piece
workers)
1 2 3 4 5 6 7 8 9 10
Overtime | Nature of acts | Amount of | Damage or loss | Amount of | Total Date Attendance
earning | and omissions fine caused to the deduction |amount of| of Payment
for which fine | imposed employer by | from wages | wages Date | Signature
imposed with neglect or default paid
date of the employee
11 12 13 14 15 16 17 18 19
FORM-II
(See rule 40)

[SINGLE APLICATION UNDER SUB-SECTION (5) OF SECTION 45]

BEFORE THE AUTHORITY APPOINTED UNDER SUB SECTION (1) OF SECTION 45
OF THE CODE ON WAGES, 2019 (29 OF 2019)
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Between ABC and (State the number)......... Other ..o, Applicant

(Through employees concerned or registered trade union or Inspector-cum-Facilitator
AQAISS. ..o

And

The application states as follows :

(1) The applicant(s) whose name(s) appear in the attached schedule was/were/has/have been
employed from............... to........ AS. it (category) Mo, (establishment)
Shri/M/s......... engaged in............. (nature of work) which is/are covered by the Code on Wages,
2019.

) The opponent(s) is/are the employer(s) within the meaning of section 2(1) of the Code on
Wages, 2019.

3) (a) The applicant(s) has/ have been paid wages at less than the minimum rates of wages
fixed for their category (categories) of employment(s) under the Code by Rs....
.............. Per day for the period(s) from...........................to.........

(b) The applicant(s) has/ have not been paid wages at Rs................. Per day for the
weekly days of rest from to.............

(c) The applicant(s) has/ have not been paid wages at overtime rate(s) for the period

(d) The applicant(s) has/have not been paid wages for period from............ 170 PR

(e) Deductions have been made which are in contravention of the Code, from the wage(s)
of the applicant(s) as per details specified in the annexure appended with this
application.

(f) The applicant(s) has/have not been paid minimum bonus for the accounting year

“) The applicant(s) estimate(s) the value of relief sought by him/them on each amount as
under:

(@ Rs.......
(b) Rs.......
(¢) Rs.......
Total Rs.......

%) The applicant(s), therefore, pray(s) that a direction may be issued under section 45(2) of the
Code on Wages, 2019 for;
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(@) payment of the difference between the wages payable under the Code and the wages
actually paid,

(b) payment of remuneration for the days of rest,

(c) payment of wages at the overtime rates,

(d Compensation amounting to Rs...........................

(6) The applicant(s) do hereby solemnly declare(s) that the facts stated in this application

are true to the best of his/their knowledge, belief and information.

Signature or thumb-impression of the employed person(s), or official of a registered trade union
duly authorized or Inspector-cum- Facilitator.

Note: The applicant(s), if required, may append annexures containing details, with this application.

FORM III

(See rule 41)

Appeal under Section 49(1) of the Code on Wages, 2019
Before The Appellate Authority under the Code on Wages, 2019

AB.C
ALQATESS. et e e e e e e e e e e e e e e e e e e e e e e e e —————ateaaaaaeaaaaaaaaaaaaaas APPELLANT

D.EF.
AQAIESS.....oeniieee e e RESPONDENT

DETAILS OF APPEAL:

1. Particulars of the order against which the appeal is made :
Number and date :
The authority who has passed the impugned order:
Amount awarded:

Compensation awarded, if any :

2. Facts of the case :
(Give here a concise statement of facts in a chronological order, each paragraph containing
as nearly as possible a separate issue or fact).
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3. Grounds for appeal :

4. Matters not previously filed or pending with any other Court or any Appellate Authority:

The appellant further declares that he had not previously filed any appeal, writ petition or
suit regarding the matter in respect of which this appeal has been made, before any Court or any
other Authority or Appellate Authority nor any such appeal, writ petition or suit is pending before
any of them.

5. Reliefs sought :In view of the facts mentioned above the appellant prays for the following
relief(s):— [Specify below the relief(s) sought]

6. List of enclosures:

Place : Signature of the appellant.

For office use

Date of filing or
Date of receipt by post
Registration No.

Authorized Signatory

FORM-I
(See Rule 42)
Employee Register
Name of Establishment
Name of the Employer

Name of the Owner
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PAN/TAN of the Employer

Registration Number of the establishment
Labour Identification Number (LIN) shall be
the Registration Number of the Establishment)

1. Employee Code

2. Name

3. Surname

4. Gender

5. Father’s/Mother’/Spouse Name

6. Date of Birth

7. Place of Birth

8. Nationality

9. Education Level

10. Date of Joining

11. Designation

12. Category (HS/S/SS/US)*

13. Type of Employment (P/T/FT/T/B)**
14. Details of Posting

15. Pay

16. Promotion

17. Mobile Number

18. Universal Account Number(UAN)
19. PAN
20. Nominee

(To be filled on the basis of Nomination form)

21. Details of Family

22. EPS/NPS

23. ESIC IP No.

24. AADHAR

25. Bank A/c Number

26. Bank

27. Branch(IFSC)

28. Present Address

29. Permanent Address

30. Service Book No.

31. Date of Exit

32. Reason for Exit

33, Mark of Identification

34. Photo

35. Specimen Signature/Thumb Impression

36. Remarks

* (Highly Skilled/Skilled/Semi skilled/Unskilled)

** (Permanent/Temporary/Fixed Term/Trainee/Badli).
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FORM V
[See rule 43]
WAGE SLIP

Date of issue:
Name of the Establishment............................ Address........coviiiiiiiiiiiinn
Period.................

1. Name of employee :

2. Father’s /Spouse name :

3.  Designation :

4. UAN:

5.  Bank Account No.:

6. Wage period:

7. Rate of wages payable: (a) Basic (b) D.A. (c) other allowances

8. Total attendance/unit of work done:

9.  Overtime wages:

10. Gross wages payable :

11. Total deductions : (a)PF (b) ESI (c) Others

12. Net wages paid:

Employer / Pay-in-charge signature.
FORM-VI
(See rule 45)

APPLICATION UNDER SUB-SECTION (4) OF SECTION 56 FOR COMPOSITION OF
OFFENCE

1 Name of applicant

2. Father’s / Spouse name

3. Address of the applicant

4 Particulars of the offence: .oe covveiiniiiiiiiiiiiiiiiiiiiiiiiiiiiiiiiiiiiiirreneeaes

Whether the offence is first offence or the applicant had committed any other offence prior
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to the offence. If yes, then, full details of the prior offence.

9 Any other information which the applicant desires to provide
Dated
Applicant
(Name and signature).
Form -VII
(See rule 37)
1. Name of person making nomination:
(in block letters)
2. Father’s/Spouse’s Name:
3. Date of Birth:
4. Sex:
5. Marital Status:
0. Address:
Permanent:
Temporary:

I hereby nominate the person (s)/cancel the nomination made by me previously and nominate the
person(s) mentioned below to receive any amount due to me from the employer in the event of my

death:-

Name of Address Nominee’s Date of Birth | Total amount of If the nominee is minor,

nominee/ relationship share of name, relationship and
nominees with the accumulation in | address of the guardian who

employee credit to be paid may receive the amount

to each nominee during the minority of

nominee.
1 2 2 2 2 2

1. Certified that I have no family and if I acquire a family hereinafter, the above nomination

shall be deemed as cancelled.
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2. Certified that my father/mother is/are dependent upon me.

3. Strike out whichever is not applicable.

Signature or the thumb impression of the employee.
CERTIFICATE BY EMPLOYER

Certified that the above declaration and nomination has been signed/thumb impressed before me by
Shri/Smt./Ku........... employed in my establishment after he/she has read the entry/entries or have been read
over to him /her by me and got confirmed by him/her in either of the cases.

Signature of the employer or other authorized officer of the establishment and Designation.
Place:
Date:
Name and Address of the Factory/Establishment and rubber stamp thereof.

FORM VIII
(See rule 40)

(A). FORM OF NOTICE TO THE RESPONDENT TO BE ISSUED BY THE AUTHORITY UNDER
SUB-SECTION (5) OF SECTION 45.

(Title of the application)
To

Name

Address

Whereas ......... (name of the Applicant)..... has made the above said application to me under the
Code on Wages, 2019, you are hereby summoned to appear before me in person or by a duly authorized
representative, and required to answer all material questions relating to the application, or shall be,
accompanied by some person duly authorized by you and able to answer such question on the .......... Day
of ...... 20......... at .......... AM/PM, to answer the claim in application and as the day fixed for the
appearance is appointed for the final disposal of the application, your must be prepared to produce on that
day all the witnesses upon whose evidence and the documents upon which you intend to rely in support of
your defense.

Take notice that in default of your appearance on the day mentioned here above, the application will
be heard and disposed of in your absence.

Date: Signature of the authority with seal
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(B). FORM OF NOTICE TO THE RESPONDENT TO BE ISSUED BY THE APPELLATE
AUTHORITY UNDER SUB-SECTION (1) OF SECTION 49

(Title of the appeal)
To
Name
Address
Take notice that an appeal (copy of which is enclosed) under section 49 of the Code on Wages, 2019
has been presented by ............ (name of appellant) before this appellate authority, and that the .......... day

of ...... 20........ has been fixed by this appellate authority for the hearing of the appeal.

If no appearance is made by you in person or by a duly authorized representative to act for you in
this appeal, it will be heard and decided in your absence.

Date. Signature of the Appellate authority with seal

Form IX
(See rule 42)

ATTENDANCE REGISTER-CUM- MUSTER ROLL

Name of the Establishment

Name of the Employer

Name of the Owner

Registration ~ Number of the
establishment

Labour Identification Number(LIN)
shall be the Registration Number of
the Establishment

For the Month of
S1. No. Employee Name | Designation | Shift | Place of work/Section/ Department
Code
(1 (2) (3) 4) Q) (6)
Date and Time of attendance
Date 1 2 3 4 5 6 7 8 9 10
Time In Out In Out In Out In Out In Out In Out In Out In Out In Out | In | Out
Signature
Date 11 12 13 14 15 16 17 18 19 20
Time In Out In Out In Out In Out In Out In Out In Out In Out In Out | In | Out
Signature
Date 21 22 23 24 25 26 27 28 29 30
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Time In [Out | In [ Out | In [ Out | In [ Out | In | Out | In Out | In Out | In [ Out | In | Out | In | Out
Signature
Date 31
Time In | Out
Signature
SCHEDULE-A
[See Rule 4(3)]
Sl. No. UNSKILLED
1. Beldar
2. Calf boy
3. Cattleman
4, Cleaner (Motor shed, Tractor, Cattle, Yard, M.T)
5. Collecting loose fodder
6. Dairy coolie
7. Mazdoor (Arportculturist Compost, Dairy’s Haystaking, Irrigation, Manure, Stacking, Milk-
room, Ration room Store, Anti-Malaria, M.R.)
8. Driver (Mule, Bullock, Camel, Donkey)
9. Dresser
10. Driver (Bullocks Mule)
11. Grazler
12. Dairyman
13. (Store-Mazdoor)
14. Carrier (Stone)
15. Breaker (using manual appliances)
16. Helper
17. Messenger (Office)
18. Mali
19. Syce
20. Tying and Carrying loose hay
21. Sweeper,
22. Weighing and Carrying bales
23. Weighman (Bales, pally)
24, Waterman
25. Stable man
26. Trolly man
27. Valveman
28. Watchman,
29. White Washer
30. Wooder man
31. Wooder Woman
32. Borryman
33. Coalman
34, Condenser
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35. Attendant
36. Grass Cutter
37. Muchhers Jamadars
38. Condenser Attendant
39. Shunters
40. Turner
41. Bajri Spreader
42. Beater Women
43. Bell-Woman
44, Chain Man
45. Boat Man
46. Bucket Man
47. Labourer (Boiler, Cattle Yard, Cultivation, General Loading and Unloading, Bunding, Carting-
Fertilizers, Harvesting, Miscellaneous Seeding, Sowing, Thatching, Transplanting, Weeding)
48. Cleaner (Crane, Truck, Cinder for ash Pit)
49. Cartman
50. Caretaker (Bridge)
51. Carrier (Water)
52. Chowkidar
53. Concrete (Hand Mixer)
54. Daffadar
55. Driver (Bullock, Camel, Donkey, Mule)
56. Flag Man
57. Flagman (Blast Train)
58. Khalasi not attending to machines
59. Gangmen
60. Gatingman (Permanent Way)
61. Handle Man, Jumper Man
62. Kamin (Female Work)
63. Khalas
64. Bridge
65. Electrical
66. Marine
67. Mopla
68. Store
69. Steam Road
70. Share
71. Roller Survey
72. labourer (Garden)
73. Mazdoor
74. Hole Cutter
75. Lorry Trainees
76. Petrolman
71. Searcher
78. Signal man
79. Strikers
80. Vaks Controller
81. Cleaner
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82. Dresser / Dressing Mazdoor
83. Loader
84. Mazdoor (Male/Female)
85. Messanger (Male / Female)
86. Trammer
87. Caretaker (except in Copper, Chromite and Graphite mines where it is semiskilled)
88. Office Peon /Peon (except in Bauxite Mines)
89. Sweeper (Male / Female)
90. Carrier
91. Number Taker
92. TrollyTriper
93. Water Carrier
94, Earth Cutter
95. Survey Khalasi
96. Gate Man,
97. Concrete (Hand Mixer)
98. Dismantling stocks
99. Lampman
100. Beldar/Beldar (Canteen)
101. Coolie
102. Peon
103. Cook-helper
104. Office Boy
105. Quarry Worker
106. Jelly Maker
107. Over burden Remover
108. Waste removing mazdoor
109. Unloader
110. Excavating Labour
111. Digger
112. Butcher
113. Attender
114. Lorry Helper
115. Surface loader
116. Wood Cutter
117. Surface Mukar
118. Under Ground Mukar
119. Striker (Moplah gang)
120. Tall Boy
121. Tile
122. Person employed in loading and unloading
123. Person employed in sweeping and cleaning and other cateogires by whatever name called which
are of unskilled nature.
SI. No. SEMI SKILLED
1. Assistant (Chowdhary)
2. Attendant (Bull-calving lines, Chowkidar, Chaff cutter, Hostel, Dry Stock, Grain crusher,

Pump, Siekline.
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3. Stable, Yard Stock)
4. Assistant-Plumber
5. Attendant
6. Bhisti
7. Brander
8. Bullman
9. Butterman
10. Coachman
11. Cobbler
12. Cultivator
13. Daftry
14. Deliveryman
15. Dhobi
16. Dresser
17. Fireman
18. Gowala
19. Hammerman
20. Helper (Blacksmith)
21. Helper
22. Jamadar (stand)
23. Jamadar
24. Khalasi
25. Mali Senior
26. Mate/Mistry
27. Mazdoor (literate)
28. Nalband
29. Oilman
30. Ploughman
31. Vtackers
32. Supervisor
33. Thatcher
34. Valveman
35. Valveman (Senior)
36. Wireman fixing tin cables
37. Cook
38. Dandee
39. Frash
40. Hacksaw man
41. Helper (locco-Crane/Truck)
42, Manjhee (Boatman)
43, Belchawala
44, Muccadam (without competency certificate under Metalliferous Bulldozer Driver Mines Regulations,)
1961)
45. Bhisti (with Mushk)
46. Boatman (head)
47. Breaker
48. Breaker (Stone, Rock, Rock Stone, Stone Metal

49.

Canweaver
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50. Chainman(Head)

51. Charpoy-Stringer

52. Checker

53. Cracker

54. Dollyman

55. Assistant

56. Driller

57. Driver (Skin)

58. Excavator

59. Ferroman

60. Fireman (Brick Kiln, Steam Road Roller)

61. Gate Keeper

62. Gharami

63. Classman

64. Grater

65. Greaser-cum-Fireman

66. Grinder

67. Hammerman

68. Helper (Artisan)

69. Helper (Sawyer)

70. Keyman

71. Khalasi (Head Survey, Rivertters-Moplah Gang, Supervisory)

72. Labourer (Rock-Cutting)

73. Lascar

74. Mali (Head)

75. Stockers and Boilerman

76. Thoombaman (Spade worker)

77. Tindals

78. Trollyman (Head Motor)

79. Fitter (Assistant Semi-Skilled)

80. Jamadar (Semi-skilled)

81. Mate (Stone)

82. Kasab

83. Khalasi (Structural)

84. Masalchi P.M. Mates

85. Miner

86. Untrained Mate/ Mining Mate/ Mate without Competency certificate Under Metalliferous
Mines Regulations, 1961

87. Butler/Cook

88. Breaker (using mechanical appliances)

89. Crech Ayah/Ayah/Untrained Crech Attendant

90. Assistant Driller

91. Oilman/Oiler

92. Chowkidar/ Watchman

93. Helper (Mason, Carpenter, Blacksmith)

94. Tindals

95. Topas

96. Topkar (Big Stone Breaker)
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97. TrollyJamadar
98. Winchman
99. Attendance-keeper
100. Assistant Wireman
101. Mate
102. Mate (Blacksmith, Road, Carpenter)
103. Engine Driver and/or Feeder
104. Fitter
105. Gang
106. Mazdoor Mason
107. Permanent Way
108. Pump-Driver, Turner)
109. Mazdoor (Heavy-weight)
110. Charge-man
111. Mistri (Head)
112. Muccadam
113. Night-guard
114. Runner (Post dak)
115. Oilman
116. Quarry man
117. Quarry Operator
118. Stoneman
119. Stocker
120. Thatcher
121. Pump Attendant
122. Bearer
123. Breakman
124. Crowlder Man
125. Laboratory Boy
126. Pointsman Sencummy
127. Stone mines and other cateogires by whatever name called which are of semi-skilled nature.
S1.No. SKILLED
1. Artificer (Class-II, III, TV)
2. Blacksmith
3. Blacksmith (Class II)
4. Boilerman
S. Carpenter
6. Carpenter (Class II) Carpenter-cum- Blacksmith
7. Chowdhary
8. Driver
9. Driver (Engine Tractor, M.T. Motor)
10. Electrician
11. Fitter
12. Mason
13. Mason Class 11
14. Machine hand (Class II, 111, IV)
15. Machineman
16. Mate Gr. I (Senior)
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17. Mechanic

18. Milk Writer

19. Mistry (Head)

20. Moulder

21. Muster Writer

22. Operator (Tube-well)

23. Painter

24. Plumber

25. Welder

26. Upholsterer

27. Wireman,

28. Chipper

29. Chipper-cum-Grinder

30. Cook (Head)

31. Driller

32. Driller (Well Boring)

33. Driver(Loco/Truck)

34, Electrician (Assistant)

35. Mechanic (Tube-Well)

36. Mistry(Stell, Tube-Well, Telephone)

37. Meter Reader

38. Meterorogical Observer Navghani

39. Operator (Batching Plant, Cinema Project, Clamp Shelf, Compressor, Grane, Dorrick, Diesel
Engine, Doser, Dragling Drill Dumber, Excavator, Fork Lift Generator, Grader, Jack
Hammer and Payment breaker Loader, Pump, Pile Driving, Scrapper, Screening Plant,
Shoval, Tractor, Vibrator, Weight Batcher, Railway Guards, Repairer (Battery).

40. Sharper/Slotter

41. Sprayer (Ashalt) Station Master

42. Surveyor (Silt)

43. Trades-Man

44. Train Examiner

45. Turner/Miller

46. Tyre Vulcaniser

47. Sawyer

48. Sawyer (Selection Grade Class 1) Serang

49. Serangpile

50 Driving Pantooms with Boiler

51. Shapesman

52. Shift-incharge

53 Sprayman

54. Sprayman (Roads)

55. Stone Cutter

56 Stone Cutter (Selection Grade, Grade I, Class II)

57. Stone Chisler

58. Stone Chisler (Class II)

59. Stone Blasterer

60 Sub-Overseer (Unqualified)

61. Surveyors
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62. Pump Driver

63 Pump Driver (Selection Grade), Grade II and III, Class II)
64. Pump Driver (Selection Grade, P.E., Driver,
65. Pumpman

66 Pumpman (Assistant)

67. Plumber

68. Polisher (with spray) Grade 11

69. Ratan Man

70. Rivet Cutter (Assistant)

71 Rivetter

72. Rivetter (Cutter)

73. Road Inspector Grade II, Railway Plate Layer
74. Rod Bender

75. Haulage Operator

76. Dispensary Attendant

77 Work Sakar

78. Mica Cutter Grade -1

79. Dresser Grade -1 Mica

80. Supervisory Fireman

81. Fireman only in Mines

82. Compressor Driver

83. Pump Man Driver 96. Grinder in Mica Mines
84. Surveyors (Assistant)

85. Tailor

86. Tailor(Upholstry)

87. Transprayer

88. Tar man

89. Line Man

90. Tiler Class II

91. Wall(Floor, Roof)

92. Tiler (Selection Grade)

93. Tin-Smith

94, Tin Smith(Selection Grade, Grade II and 111, Class II) Tinker
95. Well Sinker

96. Assistant Mistry

97. Armature Winder Grade-II and II1

98. Bhandari

99. Blacksmith

100. Blacksmith (Selection Grade, Grade II, 11, Class II and III)
101. Boilerman

102. Boilerman Grade II and I1I

103. Boiler Foreman Grade 11

104. Work (Assistant)

105. Brick Layer

106. Bricklayer (Selection Grade, Class II)

107. Blaster

108. Chowkidar (Head)

109. Security Guard (without arms)
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110. Carpenter

111. Carpenter (Selection Grade, Grade II and III, Class I and III Assistant

112. B.I.M. Road

113. Cabinet Maker

114. Caneman

115. Celotex

116. Cutter Maker Chargeman, Class Il and Class III, Carpenter Ordinary)

117. Checkder (Junior)

118. Chick Maker

119. Chickman (Junior) Concrete Mixure Mixer

120. Concrete Mixure Operator

121. Cobbler

122. Coremaker

123. Driver

124. Driver Motor Vehicle

125. Motor Vehicle Selection Grade

126. Motor Lorry

127. Motor-Lorry Grade II

128. Lorry Grade 11

129. Diesel Engine

130. Diesel Engine Grade 11

131. Mechanical Road Roller I.C. and Cement Mixer etc.

132. Road Roller

133. Road Roller Driver Grade 11

134. Driver (Engine Static Stone Crusher, Tractor/Bull Dozer, Steam Road Roller, Water Pump,
Mechanical Assistant, Road Roller, Mechanical, Steam Crane, Tractor with Bull Dozer
Mechanical, Transport, Engine Static and Road Roller Boiler Attendant.

135. Engine Operator (Stone Cursher Mechanical)

136. Distemprer, Electrician, Electrician (Grade II, Class I and Class I1I)

137. Fitter

138. Fitter (Selection Grade, Grade II and III) class II and III Assistant, Pipe class II, Pipe Line
ending Bars for.

139. reinforcement cum-mechanic, Mechanic and Plumber)

140. Gharami (Head)

141. Glazier

142. Hole Drillar for Blasting

143. Joiner

144. Joiner (Cable,Cable Grade 1)

145. Lineman (Grade IIIII, High Tension/Low Tension)

146. Mason

147. Mason (Selection Grade, Grade 11, III and Class B Mistry)

148. Stone (Stone Class II, Brick Work, Stone work)

149. Brick-layer

150. Tile Flooring

151. B.ILM. Muccadam (Head)

152. Stone cutting

153. Ordinary Machanis

154. Mechanic
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155. Mechanic (Class II, Air conditioning, Air conditioning Grade II
156. Diesel Grade II
157. Road Roller Grade II
158. Assistant, Radio)

159. Manson (Gharami)

160. Mistry

161. Mistry Grade II, Air conditioning Grade II, P. Way, Survey, Santras Works)

162. Mason Class A

163. Moulder

164. Moulder (Brick, Tile)

165. Painter

166. Painter (Selection Grade,Grade II and III, Class II, Assistant Lotter and Polisher,
Polisher,Rough)

167. Plasterer

168. Plasterer (Mason Grade II)

169. Plumber

170. Plumber (Selection Grade, Class II, Assistant Lotter and Polisher, Rough),

171. Plasterer

172. Plasterer (Mason Grade II)

173. Plumber (Selection Grade, Class-1I, Assistant Senior, Junior, Mistry Grade II)

174. Plumbing Mistry

175. Plumber-cum-Fitter

176. Polisher

177. Polisher (Floor)

178. Sirdhar Lathe Man

179. Geologist

180. Trailors

181. Turner

182. Upholsterer

183. Upholsterer (Grade II and I1II)

184. Painter Spray (Class II)

185. Wood Cutter

186. Wood Cutter Section Grade

187. Wood Cutter Class II

188. Work Sircar

189. Welder

190. Airwineh Haulage Operator

191. Auto-electrician

192. Painter

193. Blacksmith

194. Tailor

195. Compressor Operator

196. Blaster/Shot-firer

197. Driver

198. Head cook

199. Chargeman

200. Carpenter

201. Concrete Mixer Operator
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202. Compressor Attendant

203. Air Compressor Attendant

204. Tractor Driver

205. Vehicle Driver

206. Chemist and Assistant/ Chemist
207. Sub- overseer (unqualified)
208. Driller

209. Handhole Driller

210. Drill Mechanic

211. Driver Auto

212. Electrician

213. Wirelesss Operator Asstt. Foreman
214. Foreman

215. Fitter

216. Ferry Driver

217. Issuer Loco

218. Super Foreman

219. Hoist Operator

220. IMCE Driver

221. Driver

222. Loco Driver

223. Loader Operator

224. Linesman

225. Mechanic/ Machinist

226. Mason

227. Mid Wife

228. Tinsmith

229. Supervisory Mechanic

230. Pump Attendant only in Gypsum, Barytes and Rock Phosphates
231. Pump Operator/Driver

232. Mining Mate with competency certificate under Metalliferous Mines\ Regulations, 1961.
233. Mistry

234. Skilled Mazdoor

235. Turner

236. Senior Mechanic

237. Pipe Fitter

238. Supervisor

239. Drafts Man

240. Wireman

241. Timber Man/Timber Mistry Elect.
242, Stone Crusher Operator

243. Crusher Operator

244, Moulder

245. Welder

246. Operator

247. Work Mistry

248. Engine Driver

249. Mining Engine Driver Grade -1I
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250. Engineman
251. Valveman
252. Cutter
253. Winding Engine Driver Grade - II
254, Security Guard (Unarmed) /Head Chowkidar
255. Shovel Operator
256. Limco Loader Operator
257. Surface Supervisor
258. Dozer Operator
259. Compressor Driller
260. Dumper Tractor Operator
261. Boiler Man (with Certificate)
262. Machinery Attendant
263. Air-conditions Mechanic
264. Crech Attendant only in Magnesite, Manganese and Mica Mines
265. Power Shovel Operator
266. Power and Pump House Operator
267. Miner Grade - 1
268. Tractor Operator 80. Tub Repairer 81. Lathe Mistry
269. Stationery Engine Attendant 83. Generator Operator 84. Loading Foreman
270. Diesel Mechanic
271. Ferro Printer cum-chairman
272. White Washing and Colour Washing Man
273. Operator Pneumatic Tools, Operator (Fitter)
274. Boreman
275. Borer
276. Wireman (Grade II and III, Mechanic, Electrical)
277. White Washer
278. White Washer (Selection Grade, Class II)
279. Wireman
280. Welder (Class II, Bridge work)
281. Welder gas
282. Muccatam (with Competency Certificate under Metalliferous Mines Regulations, 1961).
283. Security Guard (without arms)and other categories by whatever name called which are of
skilled nature
284. Assistant (Farm)
285. Assistant (Cashier)
286. Librarian
287. Telex or Telephone Operator
288. Hindi Translator
289. Telex or Telephone Operator
290. Hindi Translator
291. Accounts Clerk
292. Clerks
293. Computer/Data Entry Operator
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294, Telephone Operator, Typist

295. Store Attendant

296. M. C. Clerk

297. Munshi (Matriculate, Non-matriculate)

298. Store Clerk (Matriculate Non-matriculate)
299. Store Keeper

300. Store Keeper Grade I, Grade 11, (Matriculate)
301. Time Keeper

302. Time Keeper (Matriculate Non-Matriculate)
303. Book Keeper

304. Work Munshi

305. Work Munshi (Subordinate)

306. Magazine Clerk

307. Teller Clerk

308. Store clerk

309. Tally Clerk

310. Store Issuer

311. Tool Keeper

312. Computer/Date Entry Operator

313. Record Keeper

314. Tracer

315. File Clerk

316. Register Keeper

317. Time Keeper

318. Clerk

319. Munshi

320. Typist and other categories by whatever name called which are of clerical nature
Sl. No. HIGHLY SKILLED

1. Artificer Class |

2. Blacksmith Class I

3. Carpenter Class I

4. Machine

5. Hand Class |

6. Mason Class I

7. Mechanic (Senior)

8. Painter (Grade I, Class I, Spray) Plasterer (Mason) Class I
9 Plumber (Head, class I)

10. Mistry Grade |
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11. Polisher (with spray Grade I)
12. Road Inspector Grade |

13. Sawyer Class |

14. Stone Cutter Class I

15. Stone Cutter Grade I

16. Stone Chisler Class I

17. Stone Mason Class I

18. Sub-Overseer (Qualified)

19. Tiler Class I

20. Tinsmith Grade I and Class I
21. Upholsterer Grade I

22, Varnisher Class I

23. Welder-cum-Fitter and Air Conditioning Mechanic
27. Welder (Gas) Class I

25. White Washer Class I

26. Wireman Grade I, Class I

27. Wood Cutter Class I

28. Grinder (Tool) Grade |

29. Operator (Batching Plant Grade I)
30. Leader Grade I

31. Pile Driving Grade I

32. Pump Grade

33. Scrapper Grade I

34, Screening Plant Grade |

35. Pump Grade [

36. Scrapper Grade I

37. Security Guards (with arms)
38. Armature Winder Grade 1
39. Blacksmith Grade I and Class I
40. Boilerman Grade I

41. Boilerman Foreman Grade I
42. Brick Layer class [

43. Cable Joiner Grade I

44, Carpenter grade I and Class |
45. Celo Cutter and Decorator
46. Chargeman Class |
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47. Checker (Sr) Driver Lorry Grade I

48. Motor Lorry Grade I

49. Motor Vehicle Class I and Diesel Engine Grade |
50. Road Roller Grade |

51. Pump Class Electrician Grade I and Class I/ Grade |
52. Fitter (Grade I, Class I)

53. Pipe Class I (Head)

54. Foreman(Assistant) Line Man Grade I Mason (Skilled Grade I, Class I)
55. Mast Rig

56. Mechanic Class I and Class 11

57. Mechanic (Diesel Grade I and Road Roller Grade 1
58. Airconditioning Grade I/Class I, Mistry Grade I
59. Mistry (Airconditioning Grade I)

60. Overseer

61. Overseer (Senior and Junior)

62. Dragline Grade I

63. Drill Grade 1

64. Dumper Grade |

65. Excavator Grade |

66. Fork Lift Grade I

67. Generator Grade |

68. Rigger Grade |

69. Rigger Grade II

70. Charper/Sletter Grade I

71. Shovel and Dragline Tractor Grade I

72. Tradesman Class I

73. Turner/Miller Grade 1

74. Work (Assistant) Grade [

75. Compounder

76. Surveyor

77. Winding Engine Driver

78. Operator (Heavy Earth Moving Shovel and Bulldozer)
79. Head Mistry

80. Staff Nurse with Diploma
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81. Drill Operator other than Jack Hammer
82. Electrical Supervisor with Competency Certificate
83. Underground Shift Boss
84. Head Mechanic
85. Qualified and Experienced Welder
86. Machine Tool Mechanic
87. Mechanical/Plant Foreman
88. Mining Supervisor
89. Vocational Training Instructor/Teacher
90. Head Electrician
91. Accountant
92. Steno with 7 years of service
93. Store Incharge
94. Shift Incharge
95. Supervisor
96. Incharge of Watch and Ward
97. Security Guard (Armed)

99. Crane Grade |

100. Diesel Engine Grade |

101. Dozer Grade I

102. Clamp Shell Grade I

103. Compressor Grade |

104. Grader Grade 1

105. Tractor Grade I

106. Vibrator Grade |

107. Screening Plant Grade |

108. Shovel Grade I

109. Shovel and Dragline

110. Tyre vulcanser Grade |

111. Security Guard (with Arms)and other categories by whatever name called which are of
Highly- skilled nature.

[Authoritative English text of this Department Notification No. LEP-A003/6/2026, Dated
29 -04- 2026 as required under clause (3) of Article 348 of the Constitution of India].

LABOUR, EMPLOYMENT & OVERSEAS PLACEMENT DEPARTMENT
NOTIFICATION
Shimla-2, the 29th April, 2026

No. : LEP-A003/6/2026.—The following draft rules which the Government of Himachal

Pradesh, proposes to make in exercise of the powers conferred by sub-section (1) of Section 99 of
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the Industrial Relations Code, 2020 (35 of 2020) and all other powers enabling it in that behalf and
is hereby published for information of all person(s) likely to be affected by these rules;

1.

DRAFT RULES
CHAPTER -1
PRELIMINARY

Short title, application and commencement.—(1) These rules may be called

The Himachal Pradesh Industrial Relation Rules, 2026.

(2) They extend to whole of Himachal Pradesh

(3) They shall come into force on the date of their publication in the Rajpatra (e-Gazette),
Himachal Pradesh.

2. Definitions.— (1) In these rules, unless the context otherwise requires,—

(a)
(b)

(c)
(d)
(e)

“Code” means the Industrial Relations Code, 2020 (35 of 2020);

“Electronically” means any information submitted by email or uploading on the
designated portal or digital payment in any mode for the purposes of the Code;

“Form” means a form appended to the Schedule to these rules;
“Section” means a section of the Code; and

“State” means Government of Himachal Pradesh;.

(2) Words and expressions used in these rules which are not defined, but are defined in the
Code, shall have their respective meaning assigned to them in the Code.

3.  Memorandum of settlement.—(1) The settlement arrived at in the course of
conciliation proceedings or a written agreement between the employer and worker arrived at
otherwise than in the course of conciliation proceeding shall be in Form 1.
himachal pradesh

(2) The settlement shall be signed, — (a) by the employer or by his authorized agent, or
where the employer is an incorporated company or other body corporate, by the agent, manager or
other principal officer of such company or such other body corporate; and

(b) on behalf of workers, by any of the following office bearers of Trade Union, namely: —

(1
(i1)
(iii)
(iv)
(v)

(vi)

President; or

Vice-President; or

Secretary (including the General Secretary); or
Joint Secretary; or

Any other office bearer of the Trade Union authorized in this behalf by the
President and Secretary of the Union; or

Five representatives of workers duly authorized in this behalf at the meeting of
the workers held for the purpose.
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(3) In case of an industrial dispute between individual worker and employer, the
settlement shall be signed by the employer and the worker concerned.

(4) Where the settlement is arrived at in the course of conciliation proceedings, the
conciliation officer shall send a report thereof to the State Government together with a copy of the
memorandum of settlement signed by the parties to the dispute.

(5) Where a settlement is arrived at between an employer and his worker otherwise than
in the course of conciliation proceedings, the parties to the settlement shall jointly send a copy
thereof electronically or by speed post or by registered post, to the Labour Commissioner,
Himachal Pradesh and to the concerned conciliation officer.

(6) The conciliation officer shall file all settlements effected under the Code in respect of
industrial disputes in the area within his jurisdiction in the register maintained electronically or
otherwise.

(7) The register referred to in sub-rule (6) shall contain the details including serial number,
name of the industry, parties to the settlement, date of settlement, remarks and whether settlement
was arrived at after the intervention of conciliation officer or by mutual negotiation.

Provided that signature of conciliation officer on the agreement shall not be necessary where the
agreement for settlement is arrived at outside conciliation.

Provided further that nothing in this rule shall prohibit a settlement between a worker or workers or
Trade Union and an employer on mutually agreed terms and such settlement may be in a format
other than Form I.

CHAPTER-II
BI-PARTITE FORUMS

4. Works Committee, its constitution and matters related thereto.—(1) Constitution
of Works Committee: Every employer to whom an order made by the Central Government under
sub-section (1) of Section 3 relates, shall forthwith proceed to constitute a Works Committee
(hereinafter in this rule referred to as the Committee) to promote measures for securing and
preserving amity and good relations between the employer and workers and, to that end, to
comment upon matters of common interest or concern, in the manner specified in this rule.

(2) Number of Members: (i) The number of members constituting the Committee shall
be fixed so as to afford representation to the various categories, groups and class of workers
engaged in, and to the sections, shops or departments of the industrial establishment.

(i1)) The total number of members of the Committee shall not exceed twenty

(iii)) The number of representatives of the workers in the Committee shall not be less
than the number of representatives of the employer therein.

Provided that the industrial establishment in which women workers are employed shall have
adequate representation of women workers in Works Committee and such representation shall not
be less than the proportion of women workers to the total workers employed in the industrial
establishment.

(3) Representation of Employer: Subject to the provisions of this rule, the
representatives of the employer in the Committee shall be nominated by the employer and shall, as
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far as may be possible, be officials in direct touch with, or associated with, the working of the
industrial establishment.

(4) Consultation with Trade Union: Where the workers of the industrial establishment
are members of a registered Trade Union or Trade Unions, the employer shall ask such registered
Trade Union or Trade Unions to inform him in writing as to—

(a) Number of the workers who are members of such registered Trade Union or
Trade Unions; and

(b) if the employer has reason to believe that the information furnished to him by the
registered Trade Union or Trade Unions is false, he may, after informing such
registered Trade Union or Trade Unions, refer the matter to the Labour
Commissioner Himachal Pradesh, who shall, after hearing the parties, decide the
matter and his decision shall be final.

(5) Group of Worker’s representative’s: On receipt of the information called for under
sub-rule (4), the employer shall provide for the choosing of worker‘s representative of the
Committee in the following manner, namely:—

(a) in the case of a negotiating union under sub-section (2) or sub-section (3) of
section 14, such negotiating union shall nominate the worker‘s representatives of
the Committee;

(b) in the case of the negotiating council under sub-section (4) of section 14, the
nomination shall be in such manner that every registered Trade Union
representing in the negotiating council shall be represented in the Committee in
proportion to the number of workers of the industrial establishment who are
members of such Trade Union;

(c) where there is no recognized negotiating union or negotiating council referred to
in clauses (a) and (b), the workers of the industrial establishment shall elect
amongst themselves the worker*s representatives of the Committee:

Provided that the employer may, deploy an electronic platform for conducting the election process
over an information technology application, online platform or such other platform to enable as to
how the representatives of workers shall be elected for the Committee under this clause:

Provided further that where a registered Trade Union fails to furnish the information called for
under sub-rule (4) within one month of the date on which it is so called for, then, such Trade Union
shall for the purpose of this rule be treated as if it did not exist:

Provided also that where any reference has been made by the employer under sub-rule (4), the
process of choosing the worker‘s representative relating thereto shall be held on receipt of the
decision of the Labour Commissioner, Himachal Pradesh.

(6) Electoral Constituencies: The employer may, if he thinks fit, direct that the workers
shall vote in either by groups, sections, shops or departments.

(7) Qualification of Candidates for election: Any worker, of not less than twenty one
years of age and with a service of not less than one year in the industrial establishment may, if
nominated as provided in this rule, be a candidate for election as a worker‘s representative of the
Committee:
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Provided that such service qualification shall not apply to the first election in an industrial
establishment which has been in existence for less than a year.

Explanation.— For the purposes of this sub-rule, a worker who has put in continuous
service for not less than one year in two or more industrial establishments belonging to the same
employer shall be deemed to have satisfied the service qualification specified therein.

(8) Qualification for voters: All workers who are not less than eighteen years of age and
who have put in not less than six months* continuous service in the industrial establishment shall be
entitled to vote in the election of worker*s representative of the Committee.

Explanation.— For the purposes of this sub-rule, a worker who has put in continuous
service of not less than six months in two or more industrial establishments belonging to the same
employer shall be deemed to have satisfied the service qualification specified therein.

(9) Fixation of schedule for Election: (i) The employer shall give a minimum time period
of at least three working days for filing of nomination along with other requisite details while fixing
a date as the closing date for receiving nominations from candidates for election as worker‘s
representatives of the Committee.

(i1)) The date fixed by the employer for holding the election referred to in clause (i)
shall not be earlier than three days and later than fifteen days after the closing date
for receiving nominations.

(i11)) The date of election fixed under sub-rule (i) shall be notified at least seven days in
advance to the workers concerned and such notice, which shall specify the
number of seats to be elected, shall be affixed on the notice board or electronic
notice board of the industrial establishment and given adequate publicity amongst
the workers.

(10) Nomination of Candidates for election: (i) Every nomination for election as worker‘s
representative of the Committee shall be made on a nomination paper to be provided by employer
and the copies thereof shall be supplied by the employer to the workers requiring them.

(1) Each nomination paper referred to in sub-rule (10) shall be signed by the
candidate to whom it relates and attested by at least two other voters
belonging to the group, section, shop or department, which the candidate
seeking election shall represent, and shall be delivered to the employer.

(11) Scrutiny of Nomination papers: (i) On the day following the last day fixed for filing
nomination papers, the nomination papers shall be scrutinized by the employer in the presence of
the candidates and the attesting persons and those nominations which are not valid shall be rejected.

(i1)) A nomination paper shall be held to be not valid under sub-rule (11), if—

(a) the candidate nominated is ineligible for being a candidate under sub-
rule (7); or

(b) the requirements of sub-rule (10) have not been complied with:

Provided that where a candidate or an attesting person is unable to be present at the time of
scrutiny, he may send a duly authorized nominee for the purpose.
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(12) Withdrawal of Candidates: Any candidate whose nomination for election has been
accepted may withdraw his candidature within forty-eight hours of the completion of scrutiny of
the nomination papers.

(13) Voting in Election: (i) If the number of candidates who have been validly nominated
for election as worker‘s representative of the Committee is equal to the number of seats, the
candidates as such shall be forthwith declared as duly elected.

(1)) Where, in any industrial establishment, the number of candidates validly
nominated for election as worker‘s representative of the Committee is more
than the number of seats allotted to it, voting shall take place on the day
fixed for election.

(14) Officers of the Committee: (i) The Committee shall have among its office-bearers a
Chair person, a Vice-Chairperson, a Secretary and a Joint-Secretary.

(i1)) The Chairperson of the Committee shall be nominated by the employer from
amongst the employer’s representatives of the Committee and he shall, as far as
possible, be the head of the industrial establishment.

(ii1)) The Vice-Chairperson shall be elected by the members of the Committee
representing the workers, from amongst themselves Provided that in the event of
equality of votes in the election of the Vice-Chairperson, the matter shall be
decided by a draw of lot.

(iv) The Secretary and the Joint-Secretary of the Committee shall be elected every
year.

(v) The Committee shall elect the Secretary and the Joint Secretary provided that
where the Secretary is elected from amongst the representatives of the employers,
the Joint Secretary shall be elected from amongst the representatives of the
workers and vice versa:

Provided that the post of the Secretary or the Joint Secretary, as the case may be, shall not be held
by a representative of the either the employer or the workers for three consecutive years: Provided
further that the employer‘s representatives shall not take part in the election of the Secretary or
Joint Secretary, as the case may be, and only the representatives of the workers shall be entitled to
vote in elections for the post of Secretary or Joint Secretary: Provided also that in the event of
equality of votes in an election under this sub-rule, the matter shall be decided by a draw of lot.

(15) Term of Office: (i) The term of office of the members of the Committee other than a
member chosen to fill a casual vacancy shall be three years.

(i1) Every member chosen to fill a casual vacancy shall hold office for the remaining
period of the term of his predecessor.

(i11)) The membership of any member, who fails to attend three consecutive meetings
of the Committee without obtaining leave from the Committee, shall stand
forfeited.

(16) Vacancies: In the event of worker‘s representative ceasing to be a member under
clause (iii) of sub-rule (15) or ceasing to be employed in the industrial establishment or in the event
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of his resignation, death or otherwise, his successor shall be chosen in accordance with the
provisions of this rule for the remaining period of the Committee from the same group to which the
member vacating the seat belonged.

(17) Power to Co-Opt: The Committee shall have the right to co-opt persons employed in
the industrial establishment having particular or special knowledge of a matter under discussion in
a consultative capacity and such co-opted member shall not be entitled to vote and shall be present
at meetings only for the period during which the particular question is before the Committee.

(18) Meetings: (i) The Committee may meet as often as necessary but not less often than
once in three months.

(1) The Committee shall at its first meeting regulate its own procedure

(19) Facilities for meetings, etc.: (i) The employer shall provide accommodation for
holding meetings of the Committee and shall also provide all necessary facilities to the Committee
and to its members for carrying out the work of the Committee.

(1) The Committee shall ordinarily meet during working hours of the industrial
establishment concerned on any working day and the representatives of the workers shall be
deemed to be on duty while attending the meeting.

(ii1)) The Secretary of the Committee may with the prior concurrence of the Chairperson,
put up notice regarding the functions of the Committee on the notice board of the industrial
establishment.

(20) Annual Return: The employer shall submit the details of the constitution and the
functioning of the Committee as a part of unified annual return provided in the rules made in this
behalf under the Occupational Safety, Health and Working Condition Code, 2020 (37 of 2020).

(21) Dissolution of Works Committee: The Central Government, or the officer authorized
in its behalf, may after making such inquiry as it or he may deem fit, dissolve any Committee at
any time, by an order for reasons to be recorded in writing, on being satisfied that the Committee
has not been constituted in accordance with the provisions of this rule or that not less than two-
thirds of the number of representatives of the workers have without any reasonable justification
failed to attend three consecutive meetings of the Committee or that the Committee has, for any
other reason, ceased to function: Provided that where the Committee is dissolved under this sub-
rule, the employer, may, and if so required by the Central Government or, as the case may be, by
such officer, shall take steps to re-constitute the Committee in accordance with this rule.

5. Choosing of members from employers and workers for Grievance Redressal
Committee.—(1) The Grievance Redressal Committee (hereinafter in this rule referred to as the
Grievance Committee) in an industrial establishment employing twenty or more workers, shall
consist of equal number of members representing the employer and workers, which shall not
exceed ten.

(2) The representatives of the employer in the Grievance Committee shall be nominated by
the employer and shall, as far as may be possible, be officials in direct touch with or associated
with the working of the industrial establishment, preferably the heads of major departments of the
industrial establishment.

(3) The worker‘s representative of the Grievance Committee shall be chosen in the
following manner, namely: —
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(a) where there is a negotiating union under sub-section (2) or sub-section (3) of
section 14, such negotiating union or negotiating council, as the case may be,
shall nominate the worker‘s representatives of the Grievance Committee;

(b) in the case of a negotiating council under sub-section (4) of section 14, the
nomination shall be in such manner that every registered Trade Union
representing in the negotiating council shall be represented in the Grievance
Committee in proportion to the number of workers of the industrial establishment
who are members of such Trade Union;

(c) where there is no recognized negotiating union or negotiating council referred to
the clauses (a) and (b), the workers of the industrial establishment shall choose
amongst themselves the worker*s representatives of the Grievance Committee:

Provided that the employer may, deploy an electronic platform for choosing worker‘s
representatives under this clause, over an information technology application, online platform or
such other like platform:

Provided further that there shall be adequate representation of women workers in the Grievance
Committee and such representation shall not be less than the proportion of women workers to the
total workers employed in the industrial establishment.

(4) The tenure of the members of the Grievance Committee shall be three years

(5) Where there is no recognized negotiating union or negotiating council and if any
dispute arises regarding choosing of the worker‘s representative to the Grievance Committee, the
matter may be referred to the concerned Regional Labour Commissioner (Central), who shall, after
hearing the parties, decide the matter, whose decision shall be final.

6. Application in respect of any dispute to be filed before the Grievance Redressal
Committee by an aggrieved worker.— (1) Any aggrieved worker may file an application stating
his grievance therein and dispute before the Grievance Redressal Committee giving name,
designation, worker code or token number, department where he is posted, length of his service in
years, category of worker, address for correspondence, contact number, details of grievances and
the relief sought therefor.

(2) The application referred to in sub-rule (1) may be sent electronically or otherwise

(3) The application referred to in sub-rule (1) shall be filed within one year from the date
on which the cause of action of such dispute arose.

7. Manner of filing application for the conciliation of grievance as against the
decision of the Grievance Redressal Committee to conciliation officer.—Any worker who is
aggrieved by the decision of the Grievance Redressal Committee or whose grievance is not
resolved by the said Committee within thirty days of receipt of the application, may file an
application online on designated portal of the Department of Labour Employment and Overseas
Placement, or by registered post or speed post, or in person, within a period of sixty days from the
date of the decision of the Grievance Redressal Committee or from the date on which the period
specified in sub-section (6) of section 4 expires, as the case may be, to the conciliation officer
through the Trade Union, of which he is a member: Provided that in case of manual receipt of such
application through registered post or speed post or in person, the conciliation officer shall get the
same digitized and enter the particulars of the application in the online mechanism under intimation
to the Trade Union and worker.



1696

o193, fedTaet U<en, 29 31die, 2026 /09 JRY, 1948

CHAPTER —III

TRADE UNIONS

8. Subscription by members to Trade Union under clause (f) of Section 7.—A
registered Trade Union may collect a minimum subscription from its members, as provided under
the rules of the Trade Union, approved by the Registrar on monthly, quarterly, half yearly or yearly
basis, which shall not be less than ten rupees per month and not more than 200 rupees per month.

9. Manner of annual audit under clause (j) of section 7.—(i) The annual audit of the
account of any registered Trade Union shall be conducted by an auditor authorized to audit the
accounts of companies under sub-section (1) of section 139 of the Indian Companies Act, 2013 (18
of 2013) or by an auditor selected from the panel of certified auditor.

(ii)

(iii)
(iv)

v)

(a)

(b)

(©)

(vi)

The Registrar may constitute such panel of certified auditors to conduct the
annual audit of accounts of any registered Trade Union, by notification in the
Official Gazette.

The Registrar may add or remove the auditors from the panel

The auditor shall conduct the audit of accounts of the Trade Union and shall
submit the audit report to the Trade Union and forward one copy of the same
to the Registrar.

Accessibility to books of accounts.—The auditor or auditors appointed in
accordance with these rules to conduct the audit of accounts of the Trade
Union shall be given access to all the books of the concerned registered
Trade Union and shall verify the general statement with the accounts and
vouchers relating thereto and shall thereafter sign the auditor’s declaration in
Form II, indicating separately on that form under his signature or their
signatures a statement showing in what respect he or they find the return to
be incorrect, not supported by vouchers or not in accordance with the Act.
The particulars given in the statement shall indicate,—

every payment which appears to be unauthorized by the rules of the
registered Trade Union concerned or contrary to the provisions of the Act;

the amount of any deficit or loss which appears to have been incurred by the
negligence or misconduct of any person;

the amount of any sum which ought to have been, but is not brought to
account by any person.

Rectification of defects in accounts.—The Trade union shall explain within

three months from the date of audit report, the defects or irregularities pointed out
by the auditor and action taken thereon, to the Registrar. The Registrar may also
make an order directing the union or its office bearers to take such action, as may
be specified in the order to remedy the defects within the time specified therein.

10. Registration of Trade Union and cancellation thereof.— (1) Form of application
for registration under section 8 and section 9.—(1) Every application for registration of trade
union shall be made to the Registrar electronically as well as through registered letter or otherwise

in Form III.
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(2) Every such application shall be accompanied by an affidavit of applicant in Form IV.

(3) If a Trade Union has been in existence for more than one year before making an
application for registration than, a general statement of the assets and liabilities of the Trade Union
in Form XIV shall also be attached with the application.

(4) The fees payable for registration of Trade Union shall be rupees 2000/- for a Trade
Union having membership of 1000 or more workers and rupees 1000/- for a Trade Union having
membership of less than 1000 workers.

(5) The Registrar shall issue the certificate of registration of Trade Union under sub-
section (2) of section 9 in Form V.

(6) The fee payable for issue of duplicate certificate of registration shall be rupees 500/-.

(7) The Registrar shall maintain the register of the Trade Union referred to in sub-section
(3) of section 9 in Form VI.

(8) The Application for withdrawal or cancellation of certification of registration of the
Trade Union under sub-section (5) of section 9 shall be made to the Registrar in Form-VII.

(9) The Registrar, on receiving an application for withdrawal or cancellation of
registration of the Trade Union, shall, before granting such application, verify that the application is
approved in the general meeting of the Trade Union, or if it is not so approved, it has approved the
majority of members of the Trade Union. The registrar may call for such further particulars as he
deems necessary and may examine any office of the Trade Union for this purpose.

11. Appeal against non-registration or cancellation of registration under sub-section
(1) of section 10.—An appeal under sub-section (1) of section 10 of the Code against the order of
the Registrar, refusing to grant registration of a Trade Union under section 9 of the Code or
cancellation of registration under sub-section (5) of the said sections, shall be filed within sixty
days from the date of receipt of order against which the appeal is preferred.

12. Communication and notices to Trade Union by Registrar and by Trade Union to
Registrar under sub-section (1) and (3) of Section 11.—(1) All communication and notices shall
be sent electronically as well as through registered post or otherwise to the registered Trade Union
by the Registrar through the postal address or email address, as mentioned in the register.

(2) All communication and notices by a registered Trade Union with respect to any change
in any particulars of the Trade Unions or its rules or membership thereof shall be sent electronically
or otherwise to the Registrar to his official postal address or email address within thirty days from
the date of such change or event.

(3) On receipt of any communication under sub-rule (2), the Registrar shall, unless he has
reason to believe that such communication has not been made in the manner provided by the rules
of the Trade Union and is not in accordance with the provisions of the Code, register such alteration
in the register to be maintained for this purpose and shall inform the fact to the Secretary of the
Trade Union in the manner specified under sub-rule (1).

(4) The fee payable for such communication or alteration of rules shall be one hundred
rupees or as may be fixed by the State Government, from time to time, by notification and be paid
electronically or otherwise for each set of alterations made at one time.
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(5) The notice of any change in the name of the Trade Union shall be sent electronically or
otherwise to the Registrar in Form VIILI.

(6) When the Registrar registers a change in name or any other particulars, he shall certify
under his signature at the foot of the certificate issued under rule 10 of this Rules, that, the new
name and the change in particulars has been registered and communicate the same electronically or
otherwise.

13. Manner of Recognition of Negotiating Union or Negotiating Council.—(1).
Matters for negotiation between negotiating union or negotiating council and employer for
the workers employed in the industrial establishment under sub-section (1) of section 14: The
matters pertaining to workers which the negotiating union or the negotiating council, as the case
may be, shall negotiate with the employer of the industrial establishment under sub-section (1) of
section 14 are specified, as below:—

(i) classification of grades and categories of workers;

(i) order passed by an employer under the standing orders applicable in the industrial
establishment;

(ii1)) wages of the workers including their wage period, dearness allowance, bonus,
increment, customary concession or privileges, compensatory and other
allowances;

(iv) hours of work of the workers, rest days, number of working days in a week, rest
intervals, working of shifts;

(v) leave with wages and holidays;

(vi) promotion and transfer policy and disciplinary procedures;
(vii) quarter allotment policy for workers;

(viii) safety, health and working conditions and related standards;

(ix) such matters pertaining to conditions of service and terms of employment of the
workers which are not covered in the foregoing clauses; and

(x) any other matter which is agreed between employer of the industrial
establishment and negotiating union or negotiating council, as the case may be.

14. Criteria for recognizing a single registered Trade Union of workers as sole
negotiating union of workers under sub-section (2) of section 14.—(1) Where there is only one
registered Trade Union operating in an industrial establishment which is having its membership not
less than 51 percent or more of the total workers employed in the industrial establishment, shall
make an application in Form IX to the Conciliation Officer for recognition of a sole negotiating
union, under sub section (2) of section 14. The application shall be made alongwith the statement of
object and resolution passed and signed by the majority of members of the union employed in that
establishment.

(2) If there is only one Trade Union of the worker is registered and functioning in the
industrial establishment, which is having fifty-one per cent. or more workers on the muster roll of
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the establishment as members of the said Union, shall make an application in Form IX to the area
conciliation officer for recognition of a sole negotiating union, under sub-section (2) of section 14.
The application shall be made alongwith the statement of object and resolution passed and signed
by the majority of members of the union employed in that establishment.

(3) After receiving the application, the conciliation officer shall call upon the
representatives of the Union, employer and any other person, as he deems fit and after making such
inquiry as he deems fit, pass an order in relation thereto, within a period of three months from the
date of receipt of such application.

(4) On the basis of order of the conciliation officer the employer shall recognize the Trade
Union as a sole negotiating union and shall issue certificate of sole negotiating union in Form X
within fifteen days from the date of order of the conciliation officer and the copy of the same shall
be submit to the concern conciliation officer.

15. Manner of verification of membership of Trade Unions in an industrial
establishment under sub-sections (3) and (4) of section 14.—(1) If more than one Trade Union
workers are registered and functioning in the industrial establishment, the Trade Union having
more than fifty one percent or more workers on the muster roll in the industrial establishment shall
make an application in Form IX to the area conciliation officer for sole negotiating union under
sub-section (3) of section 14. The application shall be made along with statement of object and
resolution passed and signed by the majority of members of the union employed in that
establishment.

(2) After receiving the application, the conciliation officer shall call upon the
representatives of the Trade Union, employer and any other person, he deems fit and after making
such inquiry as he deems fit, pass an order in relation thereto, within a period of three months from
the date of receipt of such application.

(3) On the basis of order of the conciliation officer the employer shall recognize the Trade
Union as a sole negotiating union and shall issue certificate of sole negotiating union in Form X
within fifteen days from the date of order of the conciliation officer and the copy of the same shall
be submit to the concerned conciliation officer.

(4) Representative of any trade union having more than twenty percent membership in the
industrial establishment shall make an application to the area conciliation officer for a
representative of union for negotiating council in Form XI along with statement of object and
resolution passed and signed by the majority of members of the union employed in that
establishment.

(5) After receiving the application, the conciliation officer call upon the representatives of
employer and workmen and after making such inquiry as he deems fit pass such order in relation
thereto, within a period of three months from the date of receipt of such notice. On the basis of
order of the conciliation officer, the employer shall issue certificate as a representative of union for
negotiating council to the member of union in Form XII within fifteen days from the date of order
of conciliation officer and the copy of the same shall submit to the concern conciliation officer.

16. Facilities to be provided by industrial establishment to a negotiating union or
negotiating councils under sub-section (7) of section 14.—In an industrial establishment, where
there is a negotiating union or negotiating council, as the case may be, the employer of such
industrial establishment shall provide the following facilities to the negotiating union or negotiating
council, as the case may be, namely:—
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(i) notice board for the purpose of displaying information relating to activities;

(i) of negotiating union or negotiating council, as the case may be; venue and
necessary facilities for holding discussions by the negotiating union or negotiating
council, as the case may be, as per schedule and agenda to be settled between
employer of the industrial establishment and the negotiating union or negotiating
council, as the case may be;

(ii1)) venue and necessary facilities for holding discussions amongst the members of
the negotiating union or constituents of negotiating council, as the case may be;

(iv) facility for entrance of the office bearers of the negotiating union or negotiating
council, as the case may be, in the industrial establishment for the purposes of
ascertaining the matters which are relating to working conditions of the workers;

(v) employer of the industrial establishment shall deduct subscription of the members
of the Trade Union on the basis of the written consent of the worker;

(vi) when the office bearers of the negotiating union or negotiating council shall be
holding meetings with the employer as per agreed schedule between employer
and such employed office bearers shall be treated as on duty; and

(vii) employer of an industrial establishment, having three hundred or more workers,
shall provide suitable office accommodation with necessary facilities to the
negotiating union or negotiating council, as the case may be.

16. Objects of funds under sub-sections (1) and (2) and subscription under sub-
section (4) of section 15.—(1) The general funds of a registered Trade Union shall not be spent on
any other objects other than that of the following, namely:—

(a) the payment of salaries, allowances, and expenses to office bearers of the Trade
Union;

(b) the payment to expenses for the administration of the Trade Union, including
audit of the accounts of the general funds of the Trade Union;

(c) the prosecution or defense of any legal proceeding to which the Trade Union or
any member thereof is a party, when such prosecution or defense is undertaken
for the purpose of securing or protecting any rights of the Trade Union as such or
any rights arising out of the relations of any member with his employer or with a
person whom the member employees;

(d) the conduct of trade dispute on behalf of the Trade Union or any member thereof;
(e) the compensation of members for loss arising out of trade disputes;

(f) allowances to members of their dependency on account of death, old age,
sickness, accidents or unemployment of such members;

(g) the issue of, or the undertaking of liability under policies of assurance on the lives
of members, or under policies insuring members against sickness, accident or
unemployment;
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(h) the provision of educational, social or religious benefits for members (including
the payment of the expenses of funeral or religious ceremonies for deceased
members) or for the dependents of members;

(i) the upkeep of a periodical publicized mainly for the purpose of discussing
questions affecting employers or workman as such;

(j) the payment, in furtherance of any of the objects on which the general funds of
the Trade Union may be spent, of contributions to any cause intended to benefit
workman in general: Provided that, the expenditure in respect of such
contributions in any financial year shall not at any time during that year be in
excess of one fourth of the combined total of the gross income which has up to
that time accrued to the general funds of the Trade Union during that year and of
the balance at the credit of those funds at the commencement of that year; and

(k) subject to any conditions contained in the notification, any other object notified
by the State Government in the Official Gazette.

(2) A registered Trade Union may constitute a separate fund in furtherance of any of the
objects as follows, namely:—

(a) the payment of any expenses incurred, either directly or indirectly, by a candidate
or prospective candidate for election as a member of any legislative body
constituted under the Constitution of India or of any local authority, before,
during, or after the election in connection with his candidature or election; or

(b) the holding of any meeting or the distribution of any literature or documents in
support of any such candidate or prospective candidate; or

(c) the maintenance of any person who is a member of any legislative body
constituted under the Constitution or of any local authority; or

(d) the registration of electors or the selection of a candidate for any legislative body
constituted under the Constitution or for any local authority; or

(e) the holding of political meetings of any kind, or the distribution of political
literature or political documents of any kind.

(3) No member shall be compelled to contribute to the fund constituted under sub-rule (2);
and a member who does not contribute to the said fund shall not be excluded from any benefits of
the Trade Union, or placed in any respect either directly or indirectly under any disability or at any
disadvantage as compared with other members of the Trade Union (except in relation to the control
or management of the said fund) by reason of his not contributing to the said fund; and contribution
to the said fund shall not be made a condition for admission to the Trade Union.

17. Manner of making application for adjudication before Tribunal under section
22.—(1) The application before the State Industrial Tribunal shall be filed within thirty days of
occurrence of any dispute as provided under section 22 or any such order of the Registrar passed in
relation to such dispute alongwith the relevant copies of the documents related to such dispute or
order and mentioning the cause of such dispute.

(2) The Tribunal shall give an opportunity of hearing to all concerned parties and shall
pass the order within forty-five days.
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(3) This order shall be final and binding upon all the parties and the Registrar

(4) The Registrar shall make relevant entries in the relevant records maintained by his
Office in accordance with the order of the State Industrial Tribunal.

18. Manner of amalgamation under sub-section (2) and manner of sending signed
amalgamation to Registrar of a different State under sub-section (3) of section 24.—(1) Any
two or more registered Trade Unions may become amalgamated together as one Trade Union with
or without dissolution or division of the funds of such trade Unions or either any of them, provided
that, votes of at least two third of the members of each or every such Trade Union entitled to votes
are recorded, and that at least two third of the votes recorded are in favor of the proposal.

(2) Notice of every amalgamation shall be sent to the Registrar in Form XIII.

19. Distribution of funds of Trade Union on dissolution by Registrar under sub-
section (2) of section 25.—Where it is necessary for the Registrar under sub-section (2) of section
25 to distribute the funds of a registered Trade Union which has been dissolved, he shall divide the
fund amongst the members proportionate to the amounts contributed by them by way of
subscription during their membership.

20. Date, form and manner of forwarding general statement of Trade Union and its
audit under sub-section (1) of section 26.—(1) Every registered Trade Union shall submits
general statement in Form XIV to the Registrar on or the 30th April in every year

(2) The audit of general statement shall be conducted in the manner specified in rule 9

(3) After an inquiry if the Registrar finds any irregularities in general statement, he may
take all the necessary action, as he deems fit.

21. Manner and purpose of recognition of a Trade Union or a federation of Trade
Unions under sub-section (2) of section 27.—(1) The Trade Union or federation of the Trade
Unions having substantial membership in major sectors of employment across the State shall make
an application to the State Government or the Officer authorized by the State Government by
notification issued, in this regard, for recognition of a Trade Union or a federation of Trade Unions
as a State Trade Union at State level.

(2) The State Government or the officer appointed by the State Government in this behalf,
shall, after due enquiry, as it deems fit, decide such application within ninety days of its receipt and
send the copy of the decision to the applicant with a copy to the Labour Commissioner and the
Registrar.

(3) If any dispute arises in relation to such recognition, the Government or the officer
appointed by the State Government in this behalf, shall refer the dispute to the State Industrial
Tribunal. The State Industrial Tribunal shall, after giving opportunity of hearing to the applicant
and going through the relevant records of the case, decide the reference preferably within forty-five
days and the order of the Tribunal shall be binding upon the parties.

CHAPTER IV
STANDING ORDERS

22. Manner of forwarding information to certifying officer under sub-section (3) of
section 30.—(1) If the employer adopts the model standing orders of the Central Government
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referred to in Section 29 with respect to matters relevant to his industrial establishment or
undertaking, then, he shall intimate the concerned certifying officer electronically, or in person, or
by speed post or by registered post, the specific date from which the provisions of the model
standing orders which are relevant to his establishment or undertaking have been adopted.

(2) The model standing order adopted under sub-rule (1) shall apply to the industrial
establishment, and to all its units in the country.

(3) On receipt of information under sub-rule (1), the certifying officer shall enter the
details of the industrial establishment which has adopted the model standing order in the register
maintained under rule 17.

(4) Where, the certifying officer observes that the industrial establishment, which has
intimated adoption of model standing orders, is also engaged in activities other than for which
model standing orders have been adopted, then, he may, within a period of thirty days from such
receipt of intimation of model standing orders so adopted, direct such employer to include or adopt
certain provisions which are relevant to his industrial establishment and indicate those relevant
provisions and direct such employer to comply the same within a period of thirty days from the
date of the receipt of such direction and send a compliance report only in respect of those
provisions which the certifying officer has so directed to get included.

(5) If no observation is made by the certifying officer within a period of thirty days of the
receipt of the information as specified in sub-rule (1), then, the model standing order shall be
deemed to have been certified by the certifying officer.

(6) The provisions of the model standing orders adopted in accordance with the provisions
of these rules shall remain in force with effect from the date specified in sub-rule (1).

(7) Without prejudice to the provisions of this rule, the certifying officer shall not raise
any observation if the industrial establishment is engaged in activities which are wholly covered by
the activities of the industrial establishment to which the standing orders apply.

23. Manner of choosing representatives of workers of the industrial establishment or
undertaking for issuing notice by certifying officer where there is no Trade Union operating,
under clause (ii) of sub-section (5) of section 30.—Where there is no such Trade Union as is
referred to in clause (i) of said sub-section (5), then, the certifying officer shall call a meeting of the
workers to choose three representatives, to whom he shall, upon their being chosen, forward a copy
of the standing order requiring objections, if any, which the workers may desire to make to the draft
standing order to be submitted within fifteen days from the receipt of the notice. If no objection or
request for modification is received by the certifying officer form the representatives of workers
within fifteen days, the Certifying Officer may certify such draft standing order.

24. Manner of authentication of certified standing orders under sub-section (8) of
section 30.—Standing orders or modification in the standing orders, certified in pursuance of sub-
section (8) of section 30 or the copies of the order of the appellate authority under sub-section (1)
of section 33 shall be authenticated by the certifying officer or the appellate authority, as the case
may be, and shall be sent electronically as well as through registered post or otherwise within a
week to all concerned, but there shall not be any requirement of certification in cases of deemed
certification under sub-section (3) of section 30 and in cases where the employer has certified
adoption of model standing orders.
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25.

Statement to be accompanied with draft standing orders under sub-section (9) of

section 30.—A statement to be accompanied with:—

26.

(i) draft standing order shall contain, the particulars such as name of the
industrial establishment or undertaking concerned, address, e-mail address,
contact number and strength and details of workers employed therein
including particulars of Trade union to which such workers belong; and

(i1) draft modification in the existing standing orders, shall contain the
particulars of such standing orders which are proposed to be modified along
with a tabular statement containing details of each of the relevant provision
of standing order in force and proposed modification therein and reasons
thereof and such statement shall be signed by a person authorized by the
industrial establishment or undertaking.

Conditions for submission of draft standing order in similar establishment under

subsection (10) of section 30.— In cases of group of employer engaged in similar industrial
establishment (manufacturing similar kind of products) may submit a joint draft standing order
under section 30 and for the purpose of proceedings specified in subsections (1), (5), (6), (8) and
(9) thereof after consultation with the concerned Trade union:

Provided that the joint draft standing orders, in cases of group of employers engaged in similar
industrial establishments (manufacturing similar kind of products), will be drafted and submitted to
the Labour Commissioner/Joint Labour Commissioner, H.P. who shall, in consultation with the
concerned certifying officers, certify or refuse to certify the said joint draft standing order, after
recording reasons therefor.

27.

Manner of disposal of appeal by appellate authority under section 32:—

(1) An employer or Trade Union desirous of preferring an appeal against the order of
the certifying officer given under sub-section (5) of section 30 shall within sixty
days of the receipt of such order shall draw up a memorandum of appeal in
tabular form stating therein the provisions of the standing orders which are
required to be altered or modified or deleted or added and reasons thereof and
shall be filed electronically to the appellate authority.

(2) The appellate authority shall fix a date for the hearing of the appeal and direct
notice thereof to be given :—

(a) where the appeal is filed by the employer or a worker, to Trade Union of the
workers of the industrial establishment or to the representative body of the
workers concerned or to the employer, as the case may be;

(b) where the appeal is filed by a Trade Union, to the employer and all other
Trade Unions of the workers of the industrial establishment; and

(b) where the appeal is filed by the representative of the workers, to the
employer and any other worker whom the appellate authority joins as a party
to the appeal.

(3) The appellant shall furnish each of the respondents with a copy of the
memorandum of appeal.
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(4) The appellate authority may at any stage of the proceeding call for any evidence,
if it considers necessary for the disposal of the appeal.

(5) On the date fixed under sub-rule (2) for the hearing of the appeal, the appellate
authority shall take such evidence as it may have called or consider to be relevant
if produced and after hearing the parties dispose of the appeal.

28. The language and the manner of maintaining standing order under sub-section
(1) and (2) of section 33.—(1) The standing order finally certified by certifying officer shall be
sent electronically as well as through registered post or otherwise except in the case of deemed
certification under section 30.

(2) The text of the standing order as finally certified or deemed to have been certified or
adopted model standing order under this Chapter shall be maintained by the employer in Hindi or in
English.

29. Register for final certified copy of Standing Order under section 34.—(1) The
certifying officer shall maintain electronically, a register of all standing orders certified or deemed
to have been certified or adopted model standing orders of all the concerned industrial
establishments, inter-alia, containing the details of :—

(a) the unique number assigned to each standing order;

(b) name of industrial establishment;

(c) nature of industrial establishment;

(d) date of certification or deemed certification or date of adoption of model standing
order by each establishment or undertaking;

(e) the areas of the operation of the industrial establishment; and

(f) such other details as may be relevant and helpful in retrieving the standing orders and
create a data base of such of all standing orders.

(2) The certifying officer shall furnish a copy of the certified standing orders or deemed
certifying orders to any person applying there for on payment of twenty rupees per page of the
certified standing orders or deemed certified standing orders, as the case may be. The payment for
such purpose can also be made through electronic mode.

30. Application for modification of Standing Order under sub-section (2) of section
35.—The application for modification of an existing standing order under sub-section (2) of section
35 shall be submitted electronically as well as through registered post or otherwise and contain the
particulars of such standing orders which are proposed to be modified along with a tabular
statement containing details of each of the relevant provisions of standing order in force, and
proposed modifications therein, reasons thereof and the details of registered Trade union(s)
operating therein, and such statement shall be signed by a person authorized by the industrial
establishment or undertaking.

CHAPTER V
NOTICE OF CHANGE
31. The manner of giving of notice for change proposed to be effected under clause (i)

of section 40 - (1) Any employer intending to effect any change in the conditions of service
applicable to any worker in respect of any matter specified in the Third Schedule to the Code, shall
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give notice in Form — XV to such worker affected by such change and copy of the same shall be
submitted to the concerned Labour Inspector-cum-Facilitator for information.

(2) The notice referred in sub-rule (1) shall be displayed conspicuously by the employer
on the notice board at the main entrance of the industrial establishment and the office of the
concerned Manager of the industrial establishment:

Provided that where there is a registered Trade Union or registered Trade Unions relating to the
industrial establishment a copy of such notice shall also be served on the Secretary of such Trade
Union or each of the Secretaries of such Unions, as the case may be.

CHAPTER VI
VOLUNTARY REFERENCE OF DISPUTES TO ARBITRATION

32. Form of arbitration agreement and the manner thereof under sub-section (3) of
section 42.—(1) Where the employer and workers agree to refer the dispute to arbitration, the
Arbitration Agreement shall be in Form-XVI and shall be signed by the parties to the agreement.
The agreement shall be accompanied by the consent either in writing or electronically of arbitrator
or arbitrators.

(2) The Arbitration Agreement referred to in sub-rule (1) shall be signed:—

(1) In case of an employer, by the employer himself, or when the employer is an
incorporated company or other body corporate, by the agent, manager or other
officer of the corporation authorized for such purposes;

(i) In the case of the workers by the officer of the registered Trade Union authorized
in this behalf or by three representatives of the workers duly authorized in this
behalf at a meeting of the concerned workers held for such purpose;

(ii1) In the case of an individual worker, an individual worker by the worker himself or
by an officer of registered Trade Union of which the worker is a member:

Explanation.—(1) In this rule, the expression ‘officer’ means any officer of a registered
Trade Union or an association of the employer authorized for such purpose;

(2) In this rule ‘officer’ means any of the following officers, namely:—

a) the President;
b) the Vice-President;
c) the Secretary (including the General Secretary);

d) aJoint Secretary; and

e) any other officer of the Trade Union authorized in this behalf by the President and
Secretary of the union.

33. Manner of issue of notification under sub-section (5) of section 42.—Where an
industrial dispute has been referred to arbitration and the State Government is satisfied that the
persons making the reference represent the majority of each party, it shall publish a notification in
this behalf in the Official Gazette and electronically for the information of the employers and
workers who are not parties to the arbitration agreement but are concerned in the dispute and they
may present their case before the arbitrator or arbitrators appointed for such purpose by the State
Government.
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34. Manner of choosing representatives of workers where there is no Trade Union
under subsection (5) of section 42.—Where there is no Trade Union, the representative of workers
to present their case before the arbitrator or arbitrators in pursuance of clause (c¢) of the proviso to
sub-section (5) of section 42, shall be chosen by a resolution passed by the majority of concerned
workers in Form-XVII authorizing therein to represent the case. Such workers shall be bound by
the acts of representatives who have been authorized to represent before the arbitrator or arbitrators,
as the case may be.

CHAPTER VII
MECHANISM FOR RESOLUTION OF INDUSTRIAL DISPUTES

35. Matters in respect of which a conciliation officer and Tribunal shall have powers
of a Civil Court under clause (d) of sub-section (3) of Section 49.—The Conciliation officer and
the Tribunal shall have the powers of a Civil Court as are vested in a Civil Court under the Code of
Civil Procedure, 1908 (5 of 1908), when trying a suit in respect of the following matters, namely:—

(a) inspection of premises of establishment and documents;

(b) receiving evidence on affidavit;

(c) discovery of the documents;

(d) investigation and enquiry;

(e) any other document/matters that may be required by the conciliation officer or
Tribunal.

36. Manner of conciliation proceedings sub-section (1), full report under sub-section
4 and (4) sub-section under report full (1), application and manner of dealing such
application under sub-section (6) of Section 53.

(1) Where any industrial dispute exists or is apprehended or a notice under section 62 has
been given, the conciliation officer shall on receipt of such application, examine the application and
if he finds that the dispute is pertaining to the jurisdiction of the State Government, he shall register
the dispute and adopt the procedure in such manner as he may deem fit for holding conciliation
proceedings.

(2) If no such settlement is arrived at in the conciliation proceeding referred to in sub-rule
(1), the conciliation officer shall submit a report to the State Government within fourteen days from
the date on which the conciliation proceedings are concluded.

(3) The report referred to in sub-rule (2) shall be accessible to the parties concerned

(4) The report referred to in sub-rule (2) shall contain inter-alia the submissions of the
employer, worker or Trade union, as the case may be, and it shall also contain the efforts made by
the conciliation officer to bring the parties to the amicable settlement, reasons for refusal of the
parties to resolve the dispute and the conclusion of the conciliation officer.

(5) Any dispute which is not settled during the conciliation proceedings, then, either of the
concerned party may make an application in Form XVIII, before the Tribunal within ninety days
from the date of the report under sub-rule (2).

(6) In case of an industrial dispute which has not been settled during the conciliation
proceedings, an application may be made before the Tribunal by either of the parties concerned for
adjudication. The Tribunal shall direct the party raising the dispute to file a statement of claim with
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complete details along with relevant documents, list of supporting documents and witnesses within
thirty days from the date on which application is filed. A copy of such statement may be sent to
each of the opposite parties in the dispute.

(7) The Tribunal after ascertaining that the copies of statement of claim and other related
documents are furnished to the other side by the party raising the dispute, the Tribunal shall fix the
first hearing as soon as possible and within a period of one month from the date of receipt of the
application. The opposite party or parties shall file their written statement together with supporting
documents and the list thereof and list of witnesses, if any, within a period of thirty days from the
date of first hearing and simultaneously forward a copy thereof to the opposite party or parties for
service.

(8) Where the Tribunal finds that the party raising the dispute, despite its directions, did
not forward the copy of the statement of claim and other documents to the opposite party or parties,
it shall give directions to the concerned party to furnish the copy of the statement to the opposite
party or parties, granting extension of fifteen days for filing the statement, if the Tribunal finds
sufficient cause for not filing the statement of claim and other documents within time.

(9) Evidence shall be recorded either in Tribunal or may be filed on affidavit but in the
case of affidavit the opposite party shall have the right to cross-examine each of the deponents
filing the affidavit. Where the oral examination of each witness proceeds, the Tribunal shall make a
memorandum of the substance of what is being deposed. While recording the oral evidence the
Industrial Tribunal shall follow the procedure laid down in Rule 4 of Order XVIII through
the Code of Civil Procedure (Amendment) Act, 2002.

(10) On completion of evidence, arguments may be heard immediately or a date may be
fixed for arguments, which shall not be beyond a period of fifteen days from the closure of
evidence.

(11) The Tribunal shall not ordinarily grant an adjournment for a period exceeding a week
at a time, but not in any case more than three adjournments in all, at the instance of the parties to
the dispute, shall be granted:

Provided that, the Tribunal for reasons to be recorded in writing, grant an adjournment exceeding a
week at a time but not in any case more than three adjournments, at the instance of any one of the
parties to the dispute, shall be granted.

(12) In case any party defaults or fails to appear at any stage, the Tribunal may proceed
with the case ex-parte, and decide the application in the absence of the defaulting party: Provided
that, the Tribunal on the application of either party filed before the submission of the award, revoke
the order that the case shall proceed ex-parte, if it is satisfied that the absence of the party was on
justifiable grounds, and proceed further to decide the matter as contested.

(13) The Tribunal shall communicate its award to the parties concerned and the State
Government within one month from the date of the pronouncement of the award.

(14) The Tribunal may summon and examine any person whose evidence appears to it to be
material for deciding the case and shall be deemed to be a civil court within the meaning of sections
345, 346 and 348 of the Bharatiya Nagrik Suraksha Samhita, 2023.

(15) Where assessors are appointed to advise a Tribunal under sub-section (5) of section 49
in relation to proceeding before it, the Tribunal shall obtain the advice of such assessors, but such
advice shall not be binding on such Tribunals.
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(16) A party in an award, who wants to obtain a copy of the award or other document, may
obtain a copy of the award or other document after depositing the fee electronically in the Tribunal
in the following manner, namely: (a) fee for obtaining a copy of an award or the document filed in
any proceedings of Tribunal be charged at the rate of ten rupees per page, (b) for certifying a copy
of any such award or order or document, a fee of ten rupees per page shall be payable, (c) copying
and certifying fees shall be payable electronically or manually, (d) where a party applies for
immediate delivery of a copy of any such award or document, an additional fee equal to one-half of
the fee leviable under this rule shall be payable.

(17) The representatives of the parties appearing before a Tribunal shall have the right of
examination, cross-examination and of addressing the Tribunal when evidence has been called.

(18) The proceedings before Tribunal shall be held in open court:
Provided that, the Tribunal may direct any proceeding before it to be held by video conferencing:

Provided further that, Tribunal may at any stage direct that any witness shall be examined, or its
proceedings be held in-camera.

37. Manner of appointment, term of office, salaries and allowances, resignation and
other terms of conditions of service of Judicial and Administrative Members of the Industrial
Tribunal under sub-section (5) of section 44:—(1) The Judicial and Administrative members of
the Industrial Tribunal shall be appointed by the State Government on the recommendation of the
selection committee.

(2) For the purpose of appointment of Judicial and Administrative members of the Industrial
Tribunal, the State Government shall prepare a list of suitable persons after due consideration of
applications received in which the qualifications of all persons, their past performance and
experience of disposal of industrial disputes or judicial/quasi-judicial work shall be clearly stated.

(3) For the purpose of appointment of Judicial member of the Industrial Tribunal, the
Selection Committee shall comprise of the following members namely.—

(a) a Chief Justice of High Court or Justice of the High Court of Himachal Pradesh
nominated by him-Chairperson;

(b) one out-going member of the Tribunal-Member;

(c) Additional Chief Secretary/ Principal Secretary/Secretary to Government of
Himachal Pradesh in the Labour Department- Member,

(4) For the purpose of appointment of Administrative member of the Industrial Tribunal,
the Selection Committee shall comprise of the following members, namely.—

(a) Minister of Labour Department, Himachal Pradesh

(b) one out-going member from the Government-Member;

(c) Additional Chief Secretary/Principal Secretary/Secretary to Government of
Himachal Pradesh in the Labour Department- Member.

(5) The Selection Committee shall determine its procedure for making its recommendation
and, after taking into account the qualification, suitability, record of past performance, integrity as
well as adjudicatory experience in view of the requirement of the Industrial Tribunal, shall
recommend a panel of two or three persons as it deems fit for appointment to each post:
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Provided that an officer not below the rank of Joint Secretary to the Government of Himachal
Pradesh shall not be eligible to be appointed as an Administrative Member of the Tribunal.

(6) A Judicial or Administrative Member shall hold office for a term of three years from
the date on which he enters upon his office or till he attains the age of sixty five years, whichever is
earlier.

(7) The salary allowances of the Judicial and Administrative members of the Tribunal
shall be,—

(a) in case of appointment of a serving Judicial Government Officer, the existing
salary and allowances admissible to him in previous service;

(b) in case of appointment of a retired person, the salary and allowances last drawn
reduced by the pension;

(c) in case of appointment of a serving Judicial/ Government Officer, the allowances
and other service conditions of a Judicial/Administrative member of the Tribunal
shall be same as in their previous service.

(8) A retired person appointed as Judicial/Administrative Member shall be entitled for rent
free accommodation or house rent allowance at the, rate as admissible to an officer of the
Government of Himachal Pradesh holding Group-A post carrying the same pay.

(9) In case of appointment of a retired person, the other terms and conditions of service
shall be such as specified by the State Government by general or special order.

(10) If a retired person appointed as Judicial or Administrative member does not join
within a period of one month from the date of appointment, then the State Government may cancel
his appointment and thereafter the vacant post shall be filled from the person in waiting list.

(11) If for any reason any vacancy occurs in the Industrial Tribunal, it shall be filled in the
manner prescribed in sub-rule (4) of this rule.

(12) The State Government, if it deems necessary, may transfer a Judicial/Administrative
member appointed in an Industrial Tribunal to another Industrial Tribunal and may give additional
charge of Judicial/Administrative member of any Industrial Tribunal to the Judicial/Administrative
member of another Industrial Tribunal.

(13) (a) If a written and verifiable complaint is received by the State Government, alleging
any definite charge of misbehavior or incapacity to perform the functions as
Judicial/Administrative Member, it shall make a preliminary scrutiny of such complaint.

(b) If on a preliminary scrutiny, the State Government is of the opinion that there are
reasonable grounds for making an inquiry into the truth of any misbehavior or
incapacity of a Judicial/Administrative Member, it shall set up an inquiry which
shall be headed by a person nominated by the Chairperson of the Selection
Committee:

Provided that in case of an inquiry against a Judicial Member, the Chief Justice of High Court shall
be consulted.

(c) The Inquiry Officer shall complete the inquiry within a time of six months or such
further time as may be specified by the Chairperson of the Selection Committee.
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(d) After the conclusion of the inquiry, the Inquiry Officer shall submit its report to
the State Government stating its findings and the reasons therefor on each of the
charges separately with such observations on the whole case as it may think fit.

(14) The State Government after affording the principal of natural justice, may remove any
Judicial/Administrative member from the Industrial Tribunal.

(15) A retired person appointed as Judicial/Administrative Member may resign his office at
any time by giving notice to this effect in writing under his hand addressed to the State
Government.

(16) The State Government shall, on recommendation of the Selection Committee, remove
from office any Judicial/Administrative Member, who,—

(a) has been adjudged as an insolvent; or

(b) has been convicted of an offence which, involves moral turpitude; or

(c) has become physically or mentally incapable of acting as such a Judicial Member:
or

(d) has acquired such financial or other interest as is likely to affect prejudicially his
functions as a Judicial Member; or

(e) has so abused his position as to render his continuance in office prejudicial to the
public interest:

Provided that where a Judicial/Administrative Member proposed to be removed on any
ground specified in clauses (b) to (e), is he shall be informed of the charges against him and given
an opportunity of being heard in respect of those charges.

Provided further that in case of removal of Judicial member, the Chief Justice of High Court
shall be consulted.

(17) Matter relating to the terms and conditions of services with respect to which no express
provisions has been made in these rules, shall be decided by the State Government after
consultation Chairperson of the selection committee.

(18) In case of retired Judicial/Government Officer, transfer travelling allowance for joining
the Industrial Tribunal from home town to head quarter and vice-versa at the end of assignment
shall also be admissible as entitlement of an officer of the Government of India holding Group A
post carrying the same pay.

(19) The State Government shall have power to relax the provision of any of these rules in
respect of appointment, salary and allowances, resignation and other terms and conditions of
service of Judicial/Administrative member of Industrial Tribunal.

CHAPTER VIII
STRIKES AND LOCK-OUTS

38. Manner of giving notice of strike under sub-section (4) of Section 62.—(1) The
notice of strike referred to in sub-section (1) of section 62 shall be given to the employer of an
industrial establishment in Form XIX which shall be duly signed by the Secretary and five elected
representatives of the registered Trade Union relating to such industrial establishment endorsing the
copy thereof electronically or otherwise to the concerned conciliation officer, Labour
Commissioner, Himachal Paradesh and the State Government.
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(2) If the employer of an industrial establishment receives from any person employed by
him any notice of strike as referred to in sub-section (1) of section 62 then he shall within five days
from the date of receiving of such notice, intimate the same electronically or otherwise to the
concerned conciliation officer and Labour Commissioner, H.P.

39. Manner of giving notice of lock-out under sub-section (5) and authority under
sub-section (6) of section 62.— (1) The notice of lock-out referred to in sub-section (2) of section
62 shall be given by the employer of an industrial establishment in Form-XX to the Secretary of
every registered Trade Union relating to such industrial establishment endorsing a copy thereof to
the concerned conciliation officer, Labour Commissioner and the State Government electronically
or otherwise. The notice shall be displayed conspicuously by the employer on a notice board or on
electronic board at the main entrance to the industrial establishment.

(2) If the employer gives to any person employed by him a notice of lock-out, then he
shall within five days from the date of such notice, intimate electronically or otherwise the same to
the concerned conciliation officer.

CHAPTER IX
LAY-OFF, RETRENCHMENT AND CLOSURE

40. Manner of serving notice before retrenchment of worker under clause (c) of
Section 70.—If any employer desires to retrench any worker employed in his industrial
establishment who has been in continuous service for not less than one year under him then, such
employer shall give notice of such retrenchment, in Form-XXI to the State Government, Deputy
Labour Commissioner and the concerned area conciliation officer through e-mail and by registered
or speed post.

41. Manner of giving an opportunity for re-employment to retrenched workers under
section 72.—Where any vacancy occurs in an industrial establishment and there are workers of
such industrial establishment retrenched within one year prior to the proposal for filling up such
vacancy, then, the employer of such industrial establishment shall offer an opportunity at least ten
days before by registered post or speed post and through e-mail to such retrenched workers who are
citizens of India. If such workers give their willingness for employment then, the employer shall
give them preference over other persons in filling up of such vacancy.

42. Manner of serving notice by employer for intended closure under sub-section (1)
of section 74.—If an employer intends to close down fully or partially an industrial establishment
he shall give notice of such closure in Form- XXI to the State Government and a copy thereof to
the concerned Conciliation Officer by e-mail and registered post or speed post.

CHAPTER X

SPECIAL PROVISIONS RELATING TO LAY-OFF, RETRENCHMENT AND CLOSURE
IN CERTAIN ESTABLISHMENTS

43. Manner of making application and serving copy of such application to workers
under sub-section (2) of 78.—An application for permission of lay-off under sub-section (1) of
section 78 shall be made by the employer in Form- XXII stating clearly therein the reasons for the
intended lay off, electronically and registered post or otherwise and a copy of such application shall
be served simultaneously to the worker concerned electronically and by registered post or speed
post. Such application shall also be displayed conspicuously by the employer on a notice board or
on electronic board at the main entrance of the industrial establishment.
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44. Manner for application under sub-section (3) of section 78.—The employer shall in
case of an industrial establishment being a mine specified in sub-section (3) of section 78 where the
workers (other than Badli workers or casual workers) have been laid-off under sub-section (1) of
section 78 for reasons of fire, flood or excess of inflammable gas or explosion, within a period of
thirty days from the date of commencement of such lay-off, apply to the State Government
electronically and by registered or speed post with a copy to the Deputy Labour Commissioner for
permission to continue the lay-off specifying the number of days; intimating the number of workers
to be laid-off, the total number of workers employed in the industrial establishment, the date of lay-
off and the reasons for continuation of such lay-off.

45. Time limit for review under sub-section (7) of section 78.—The State Government
may, either on its own motion or on the application made by the employer or any worker, review its
order granting or refusing to grant permission under sub-section (4) of the section 78 within a
period of thirty days from the date on which such order is made.

46. Manner of making application for intended retrenchment and manner of serving
copy of such application under sub-section (2) of section 79.—An application for permission
referred to in sub-section (1) of section 79 shall be made by the employer in Form- XXII stating
clearly therein the reasons for the intended retrenchment electronically or otherwise and a copy of
such application shall also be sent to workers electronically and by registered post or speed post.
Such application shall also be displayed conspicuously by the employer on a notice board or on
electronic board at the main entrance to the industrial establishment.

47. Time limit for review under sub-section (6) of section 79.—The State Government
may, either on its own motion or on the application made by the employer or any worker, review its
order granting or refusing to grant permission under sub-section (3) of section 79 within a period of
thirty days from the date on which such orders is made.

48. Manner of making application for intended closing down and of serving copy of
such application under sub-section (1) of section 80.—An employer who intends to close down
fully or partially an industrial establishment to which Chapter X of the Code applies shall apply
electronically and registered post or otherwise in Form- XXII for prior permission at least ninety
days before the date on which intended closure is to become effective to the State Government,
stating clearly therein the reasons for the intended closure of the industrial establishment and
simultaneously a copy of such application shall also be sent to the representatives of the workers
electronically and by registered post or speed post.

49. Time-limit for review under sub-section (5) of section 80.—The State Government
may, either on its own motion or on the application made by the employer or any worker, review its
order granting or refusing to grant permission for closing down an industrial establishment under
sub section (2) of section 80, within a period of thirty days from the date on which such order is
made.

CHAPTER XI
WORKER RE-SKILLING FUND
50. Contribution from such other sources to be made to worker re-skilling fund
under clause (b) of sub-section (2) of section 83.—In addition to contribution of employer

under clause (a) of sub-section (2) of section 83, the workers re-skilling fund shall consist of,—

(1) Corporate Social Responsibility fund of the Companies;
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(2) donations from Industrial or Employer or Builders association;

(3) donations from Employees associations;

(4) donations from citizens of India;

(5) grants from Central and State Governments;

(6) contributions from the Funds of Member of Parliament and State Legislatures;
(7) grants or donations from local authority or such other institutions.

51. Manner of utilization of fund under sub-section (3) of section 83.—(1). Every
employer who has retrenched a worker or workers under this Code, shall, within ten days, at the
time of retrenching a worker or workers shall electronically transfer an amount equivalent to fifteen
days of last drawn wages of such retrenched worker or workers in the account (name of the
account) shall be displayed on the website of the Labour, Employment & Overseas Placement
Department, Himachal Pradesh to be maintained by the State Government.

(2) The fund so received shall be transferred by the State Government to each worker or
worker’s account electronically within forty five days of receipt of funds from the employer and the
worker shall utilize such amount for his re-skilling.

(3) The employer shall also submit the list containing the name of each worker retrenched,
the amount equivalent to fifteen days of wages last drawn in respect of each worker along with
their bank account details to enable the State Government to transfer the amount in their respective
account.

CHAPTER XII
OFFENCES AND PENALTIES

52. Compounding of offences under section 89.—(1) The officer notified by the State
Government for the purposes of compounding of offences under sub-section (1) of section 89
(hereinafter referred to as the compounding officer), shall in the offences in which prosecution is
not instituted, is of the opinion that any offence under the Code for which the compounding is
permissible under section 89, he shall send a notice to the accused in Form XXIII consisting of
three Parts.

(2) In Part I of such Form, the compounding officer shall inter-alia specify;
(a) the name of the offender and his other particulars,
(b) the details of the offence and in which section the offence has been committed,

(c) the compounding amount required to be paid towards the composition of the
offence.

(3) The Part II of the Form shall specify the consequences if the offence is not
compounded and Part III of the Form shall contain the application to be filed by the accused if he
desires to compound the offence.

(4) Each notice shall have a continuous unique number containing alphabets or numeric
and other details such as officer sending notice, year, place, type of inspection for the purpose of
easy identification.

(5) The accused to whom the notice referred to in sub-rule (1) is served, may send Part III
of the Form duly filled by him to the compounding officer electronically or otherwise and deposit
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the compounding amount electronically or otherwise, within fifteen days of the receipt of the
notice, in the account specified by the compounding officer in the notice.

(6) Where the prosecution has already been instituted against the accused in the competent
Court, he may make an application to the Court to compound the offence against him and the
Court, after considering the application, may allow Compounding of the offence by the
compounding officer in accordance with provisions of section 89.

(7) If the accused complies with the requirement of sub-rule (2), the compounding officer
shall compound the offence for the amount of money deposited by the accused and.

(a) 1if the offence is compounded before the prosecution, then no complaint for
prosecution shall be instituted against the accused; and

(b) if the offence is compounded after institution of prosecution under sub-rule (3)
with the permission of the Court, then, the compounding officer shall treat the
case as closed as if no prosecution had been launched and will proceed in
accordance with compounding as under clause (a) and intimate the compounding
of offence to the competent Court in which the prosecution is pending and after
receiving such intimation, the Court shall discharge the accused and close the
prosecution.

(8) The compounding officer shall exercise the powers to compound the offence under this
rule, subject to the direction, control and supervision of the State Government.

CHAPTER XIII
MISCELLNEOUS

53. Protected workers under sub-section (3) and (4) of section 90.—(1) Every
registered Trade Union connected with an industrial establishment, to which the provisions of the
Code apply, shall communicate to the employer before the 30th April of every year, the names and
addresses of such of the officers of such Trade Union who are employed in that establishment and
who, in the opinion of such Trade Union should be recognized as protected workers.

(2) Any change in the incumbency of any officer of the Trade Union referred to in sub-
rule (1) shall be communicated to the employer by such Trade Union within fifteen days of such
change.

(3) The employer shall, within fifteen days of the receipt of the names and addresses from
the Trade Union under sub rule (1) and subject to the provisions of sub-section (3) and sub-section
(4) of section 90, recognize such workers to be protected workers for the purposes of the said
section and communicate to such Trade Union, in writing, the list of workers recognized as
protected workers for a period of twelve months from the date of such communication.

(4) Where the total number of names received by the employer under sub-rule (1) exceeds
the maximum number of protected workers, admissible for the industrial establishment under sub-
section (4) of section 90, the employer shall recognize only such maximum number of workers as
protected workers:

Provided that where there is more than one registered Trade Union in the industrial establishment,
the maximum number shall be so distributed by the employer among the Trade Unions that the
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numbers of recognized protected workers in individual Trade Unions bear practicably the same
proportion to one another as the membership figures of the Trade Unions; and the employer shall in
that case intimate in writing to the President or the Secretary of each of the concerned Trade Union,
the number of protected workers allotted to it:

Provided further that where the number of protected workers allotted to such a Trade Union under
this sub rule falls short of the number of officers of such Trade Union seeking protection, then that
Trade Union shall be entitled to select the officers to be recognized as protected workers; and such
selection shall be made by that Trade Union and communicated to the employer within five days of
the receipt of written intimation of the employer in this regard.

(5) Where a dispute arises between an employer and any registered Trade Union in any
matter connected with the recognition of protected workers under this rule, such dispute shall be
referred to the Labour Officer concerned, whose decision thereon shall be final.

54. Manner of making complaint by an aggrieved worker under section 91.—(1)
Every complaint under section 91 of the Code shall be made electronically and by registered post or
speed post in Form XXIV and shall be accompanied by as many copies as there are opposite
parties mentioned in the complaint.

(2) Every complaint under sub-rule (1) shall be verified by the worker making the
complaint or by authorized representative of the worker proved to the satisfaction of the
conciliation officer, arbitrator or Tribunal, as the case may be, to be acquainted with the facts of the
case.

55. Manner of authorization of worker for representing in any proceeding under sub-
section (1) 94.—Where the worker is not a member of any Trade Union, then, any member of the
section of (1) executive or other office-bearer of any Trade Union connected with or by any
other worker employed in the industry in which the worker is employed, may be authorized by such
worker to represent him in any proceeding under the Code relating to a dispute in which the worker
is a party in Form- XVII.

56. Manner of authorization of employer under sub-section (2) of section 94.—Where
employer, is not a member of any association of employers, he may authorize in Form-XVII to an
officer of any association of employers connected with, or by any other employer engaged in the
industry in which the employer is engaged to represent him in any proceeding under the Code
relating to a dispute in which the employer is a party.

57. Manner of holding an enquiry under sub-section (1) of section 85.—

Complaint .— (1) On receipt of a complaint of the offence committed under sub-sections
(3), (5), (7), (8), (9), (10), (11) and (20) of section 86 and sub-section (7) of section 89, the same
shall be enquired by any officer not below the rank of Deputy Labour Commissioner to the
Government of Himachal Pradesh under sub-section (1) of section 85 (hereinafter referred to as the
enquiry officer).

(2) Issue of Notice.— If the complaint filed is admitted by the Enquiry officer, he shall
call upon the person or persons through a notice to be sent electronically or through speed/
registered post and a copy of the same to be posted on State Portal of the Govt. of Himachal
Pradesh to appear before him on a specified date together with all relevant documents and
witnesses, if any, and shall inform the complainant of the date so specified.

(3) If the person or his representative fails to appear on the specified date, the Enquiry
Officer may proceed to hear and determine the complaint ex-parte.



ST, feATaet UQel, 29 3, 2026 /09 dTIRE, 1948 1717

(4) If the complainant fails to appear on the specified date without any intimation to the
Enquiry officer on two consecutive dates, the complaint may be dismissed.

Provided that not more than three adjournments may be given on the joint application made by
complainant and the opposite party.

Provided further that the enquiry officers shall at his discretion permit hearing the parties or any of
the party, as the case may be, through video conferencing.

(5) Authorisation.—The authorisation to appear on behalf of any person, under section
sub-section (2) of section 85 shall be given by a certificate or electronic certificate, as the case may
be, which shall be presented to the Enquiry Officer during the hearing of the complaint and shall
form part of the record.

(6) Permission to appear.—Any person who intends to appear in the proceeding on
behalf of complainant shall present before the Enquiry Officer and submit a brief written statement
explaining the reason for his appearance. The Enquiry officer shall record an order on the statement
and in the case of refusal shall include reasons for the same, and incorporate it in the record.

(7) Presentation of documents.— Complaint or other documents relevant to the
complaint may be presented in person to the Enquiry Officer at any time during hours fixed by the
Enquiry Officer, or may be sent to him electronically or by registered post or speed post.

(8) The Enquiry Officer shall endorse, or cause to be endorsed, on each document the date
of the presentation or receipt, as the case may be. If the documents have been submitted
electronically, no such endorsement shall be necessary.

(9) Refusal to entertain complaint,—

(i) The Enquiry Officer may refuse to entertain a complaint presented under sub-
section (1) of section 85 if after giving the complainant an opportunity of being
heard, the Enquiry Officer is satisfied, for reasons to be recorded in writing that—

(a) the complainant is not entitled to present the complaint; or
(b) the complainant is barred by limitation under the provisions of this Code

(c) the complainant fails to comply the directions given by the Enquiry Officer
under sub-section (2) of section 85.

(i1)) The Enquiry Officer may refuse to entertain complaint which is otherwise
incomplete. He may ask complainant to rectify the defects and if the Enquiry
Officer thinks that the complaint cannot be rectified he may return the complaint
indicating the defects and, if he, so refuses shall return it at once indicating the
defects. If the complaint is presented again, after the defects have been rectified,
the date of representation shall be deemed to be the date of presentation for the
purpose of sub-section (1) of section 85.

(10) Record of proceedings.—The Enquiry Officer shall in all cases mention the
particulars at the time of passing of order containing the details, i.e., date of complaint, name and
address of the complainant, name and address of the opposite party or parties, section-wise details
of the offence committed, plea of the opposite party, findings and brief statement of the reason and
penalty imposed with signature, date and place.
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(11) Exercise of powers.—In exercise of the powers of a Civil Court, conferred under the
Code of Civil Procedure, 1908, the Enquiry Officer shall be guided in respect of procedure by
relevant orders of the First Schedule of the Code of Civil Procedure, 1908, with such alterations as
the Enquiry Officer may find necessary, not affecting their substance, for adapting them to the
matter before him, and save where they conflict with the express provisions of this Code or these
rules.

(12) Order or direction when to be made.—The Enquiry Officer, after the case has been
heard, shall make the order or direction on a future date to be fixed for this purpose.

(13) Inspection of documents.—Any person, who is either a complainant or an opposite
party or his representative, or any person permitted under sub-rule (3) shall be entitled to inspect
any complaint, or any other document filed with the Enquiry Officer be, in a case to which he is a

party.

58. Manner of engaging any employee or worker on fixed term employment.—Any
employee or worker engaged on the term fixed basis of written contract of employment for
fixed period within the meaning of section 2(o) shall not be engaged for the same work in an
establishment for a total period exceeding three years:

Provided that, the total number of fixed term employee or worker shall not be engaged
exceeding twenty per cent. of total employee or worker of the category.

59. Collection of Labour Statistics.—The employer shall submit the details of strike,
lockout, lay-off, retrenchment, closure and any other statistics required under these rules
electronically or otherwise and in the manner specified by the office of Director General, Labour
Bureau, Government of India and State Government, from time to time.

60. Repeal and saving.— The Himachal Pradesh Industrial Disputes Rules, 1974, The
Industrial Employment (Standing Orders) Himachal Pradesh Rules, 1973 and Amendment Rules,
1991; and The Himachal Pradesh Trade Unions Regulations, 1978 are hereby repealed. However,
anything done or any action taken under these rules and regulations shall be deemed to to have
been validly done or taken under the corresponding provisions of the code.

Sd/-
(PRIYANKA BASU INGTY),
Secretary (LE&OP).

FORM-I
(See Rule 3)

Memorandum of settlement arrived at during conciliation/ or settlement arrived at between the
employer and his workers otherwise than in the course of conciliation proceedings
Names of Parties: ..o Representing  employer(s);

Terms Of SEHIEMENT . .....o.ei i e e
Signature of the parties Witnesses:

(D
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2

Signature of conciliation officer.

In case the settlement arrived at between the employer and his workers otherwise than in the course
of conciliation proceeding the copy of the memorandum shall be marked to the concerned Joint /
Deputy Labour Commissioner.

FORM -1
[See Rule 9(v)]
Auditors’ Declaration

The undersigned having had access to the books and accounts of the............... union and
having examined the foregoing statements and verified the same with the account vouchers relating
thereto, now sign the same as found to be correct, duly vouched and in accordance with the law,
subject to the remarks, if any, appended hereto and also certify that the................... union had
properly maintained its membership register and its accounts and the members had paid their
membership subscription to the.........c..cccccveeeeeee. union as shown in the foregoing statement of the
general fund account of the trade union, subject to the remarks, if any, appended hereto.

(1) Auditor
(2) Auditor

FORM -I11
[See Rule 10(1)]

Application for Registration of Trade Unions

Name of Trade Union: ........cccceeveeveenveneennenne.

Address: ....oceeveeniiniiieee

Dated the day of 20..........

1. This application is made by the persons whose names are subscribed at the foot hereof

2. The name under which it is proposed that the Trade Union on behalf of which this
application is made shall be registered IS .......cccoceeviiriieeiiieciiiieee e as set forth in Rule

NO e

3. The address of the Head Office of the Union to which all communications and notices
may be addresSed IS ....uiiiiiiiiiiiiieeieeeie e

4. The ..oooieiiiiiieieeeeeeee Union came into existence on the ........ccccoccevveniinnenne.
day of .ocvveeieeieeee, 20

5. The union is a union of employers/workers engaged in the ............cccoeceee.e. industry/or
........................................... profession/or ..........ccccceeeveevveeeeenne... (€stablishment), and has
.................................................................. members.

6. The particulars required by code in Schedule LI, III is attached to this application

7. One copy of the Rules of the Union, is attached to this application
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8. We have been duly authorized by the Trade Union to make this application on its behalf,
such authorization consisting of ..........ccccceevvverieriieniienienie e

S1. No. Name Occupation Address Signed
1.
2.
3.
4.
5.
To
The Registrar of Trade Union, ......................... ( Concern Area)
SCHEDULE I

Industrial Relations Code, 2020.
List of Officers

Name of Trade Union .................

Office Held in Name Age Address Occupation
Union

SCHEDULE 11
Reference to Rules

The number of the rules making provision for the several matters details in column (1) are given in
column (2) below:

Matter Number of rules

(@) 2)
Name of Union
The Whole of the objects for which the Union has been established
The Whole of the purpose for which the general funds of the union shall be
applicable.
The maintenance of a list of members
The facilities provided for the inspection of the list of members, by officer
and members.
The admission of ordinary members
The admission of honorary or temporary members
The condition under which members are entitled to benefits assured by
rules.
The conditions under which fines or forfeitures can be imposed or varied
The manner in which the rules shall be amended, varied of rescinded
The manner in which the members of the executive and the other officers
of the union shall be appointed and removed.
The safe custody of funds
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The annual audit of the accounts

The facilities for the inspection of the account books by officers and
members.

The manner in which the union may be dissolved.

SCHEDULE III

(This need not be filled in if the Union came into existence less than one year before the date of
application for Registration)

Statement of Liabilities and Assets on the ......... day of ....... 20 ......
Liabilities Rs. Assets Rs.
Amount of General Fund Cash
Amount of Political Fund In hands of Treasurer
In hands of Secretary
In hands of
Loans from In the Banks
In the Bank
Debts due to Securities as per list below
Unpaid subscription due Loans
to.
Other liabilities (to be Specified ) Immovable property :
Goods and furniture
Other assets (to be specified)
Total Liabilities Total assets

List of Securities

Particulars Face value Cost Price Market value In hands of

(Signed)

FORM-IV

[See Rule 10(2)]

I Shri/Smt

Address

Occupation

Age Years truly declare in
writing that on this date ........ in this region ......... for the purpose of this business ..........
meeting of the Union under the chairmanship of......... in which (Name of the Union) has been

registered under The Industrial Relations Code 2020.
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The name and the registration details is as follows:

Sl
No.

Nk W —

The above mentioned registrants and their deputation still stand valid and are still valid
members of the Union.

On this date the executive committee was elected in the general election dated

The above mentioned persons have filed the application regarding cancellation of
registration or registration in my case. According to my information, the application has been
included in the list of members, attached membership list is true.

I swear and believe that the above said is true to my information and knowledge.

Date
Place Signature.
FORM-V
(See Rule10(5))

Certificate of Registration of Trade Unions

Name of Trade Union-

Registration Number ...........c..c........ Office of the Registrar of Trade Union, (Concerned
area) It is hereby certified that the ................. Union having address ----------------- has been
registered under the Industrial Relations Code, 2020, this.............. day of........ 20......

SEAL
Registrar of Trade Unions.
FORM-VI
(See Rule 10(7))
Register of Trade Union

Name of Trade Union ----
Date of Registration Remarks
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Registration Number Number of application form
Addresses of Head Office

Subsequent changes of the address of the Name of Members making application
head office

NI R D=
00T LA W

Offices (Transfer from one post to another count as relinquishment of appointment held)

Year of | Name Office Age on | Address | Occupation | Year of | Other
entering held in | entry relinquishing | Offices held
in office Union Office in addition
to
membership
of
executives
with dates

FORM-VII
[See Rule 10(8)]
Request to withdraw or cancel Certificate of Registration
Name of Trade Union-
Registration Number

Dated the.................. day of............ 20.......

To,
Registrar of Trade Union

The above mentioned Trade Union desires that its certificate of registration under the
Industrial Relations Code, 2020, may be withdrawn (or cancelled) and at general meeting® duly
held on the......... day of....... 20 ........ it was resolved as follows

(Here give exact copy of Resolution)

(Signed)

If not at a general meeting, state in what manner the request has been determined upon
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FORM-VIII

[See Rule 12(5)]

Application for any change in Particulars given by union in its application form for
Registration and in its constitution or rules to Registrar

Name of Trade Union: ...c.ceeeeeeeeeveeeeeeeeeeeeeaennn.. AdAress: eeeeeeeeeeeeeeeeeeeeeennn dated the
day of 20...........
R/s sir,

we want to make following changes in application Form / in constitution / rules / office
bearers etc. submitted along with the application Form dated —

Lo

2 e

B
SEAL Signature.
To,

The Registrar of Trade Union, ......................... (Concern Area)

FORM-IX
[See Rule 14(1),(2) and 15(1)]

Application for verification of Sole Negotiating Union
To,

The Conciliation Officer,

........................... (for the area)

Sub : Application for verification of Sole Negotiating Union

Sir/madam,

WE e, (name of trade union) registered under the Industrial
Relations Code, 2020 having Registration No. .............. is the only one union having fifty-one per
cent membership in the ..., (name of establishment) apply for negotiating union
under sub-section (2) or (3) of section 14 of the Industrial Relations Code, 2020 in the same
establishment for the first time or in place of ..................... union.

We hereby request you that please enquire in the matter and pass the necessary order.
Signature of President /General Secretary / Secretary

Encl: Statement of object

Copy to:
The Owner/Director / Manager of the establishment.
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FORM-X

[See Rule 14(4) and 15(3)]

Certificate of Sole Negotiating Union
Name of Trade Union
Address of the Trade Union
Registration Number of Union.......................
It is hereby certified that, as per the Order No. .............. , dated .o of Conciliation
Officer of ......cceeevveneen. (area), ....ccceevveerevennne (Name of the union) union has been recognized as a
sole negotiating union for our establishment under sub-section (2) or (3) of section 14 of the
Industrial Relations Code, 2020.

SEAL Signature of the Employer.

Date :
Place :
Copy to — Concern Conciliation Officer.
FORM-XI
[See Rule 15(4)]
Application for verification of representative for negotiating council
To,

The Conciliation Officer,
.................................. (for the area)

Sub : Application for verification of representative for negotiating council
Sir/madam,

We hereby nominate Shri ..........cceceeeeevienienieninn. (name of representative) representative of
the o (name of trade union) having more than ............ percent
membership in ---(name of establishment) apply for negotiating council in the
same establishment (4) of section 14 of the Industrial Relations Code, 2020 for the first time/ or in
place under sub-section of Shri ........ccccceeeennnne. representative of .........coccevveerieniiennn. (name of
trade union ).

We hereby request you that, please enquire in the matter and pass the necessary order.

Signature of President /General Secretary / Secretary.
Encl : (1) Statement of object

(2) Resolution passed in general body meeting of the union
Copy to: The Owner / Director / Manager of the establishment.
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FORM-XII

[See Rule 15(5)]
Certificate of Representative of union for negotiating council
Name of representative ..................
Name of Trade Union ..................
Address of the Trade Union ..................
Registration Number of Union ..................

It is hereby certified that, as per the Order No. ................ dated ......cccvvennnnnen. of conciliation
officer, Shri ......ccocovvviiiiiiiiiiei, representative of .......cccccevevveriiienieenne. (name of trade union)
has been recognized as a representative for negotiating council union under sub-section (4) of
section 14 of the Industrial Relations Code, 2020 for our establishment.

Date :
Place :
SEAL
Signature of the Employer.

Copy to — Concern Conciliation Officer

FORM-XIII
[See Rule 18(2)]
Notice of Amalgamation of Trade Unions

A. Name of registered trade Union ..........ccceeveeeeiieeiieerieenieesieeeieenns
B.  Number of regiStration ..........ccceceervuieriieniieeiieeiee e

Serial No. | Name of the Trade Union | Registration Address
Number
(@) 2) 3) “)
1.
2.
3.
C. Dated the.........ccueeune. day of...cccveeeiieiens B | S

To,

The Registrar of Trade Unions,
(Concerned area)

Notice is hereby given that in accordance with the requirements of section 24 of the
Industrial Relations Code 2020, the members of each of the above-mentioned trade unions have
resolved to become amalgamated together as one trade union. Copies of the resolution approving
the amalgamation are enclosed.
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And that the following are the terms of the said amalgamation.

(State the terms)

And that it is intended that the trade union shall henceforth be called the .........vueeeeeereeeeeein.

Accompanying with the notice, a copy of the Rules intended to be henceforth adopted by
the amalgamated trade union, which are the rules (if so) of the union.

Name and address to (Signed)
Which registered copy is to be sent

(To be signed by seven members and the Secretary of each trade union)

1 Secretary
2
3
4
5 Members
6
7
8
FORM-XIV

[See Rule 10(3) and 20(1)]

General Statement prescribed under section 26 of the Industrial Relations Code, 2020

DA W -

*

10.
I11.
12.
13.
14.
15.

From st January,............. to 31st December.........

Name of Trade Union ........coceeieriiiiiiiiiiiiieeeeeeeeseesee e

AAAIESS. ..o

Registered Head Office.......c.ccoouvvviiiieiiiiiiiiieeeecee e

No. and date of certificate of Registration No.................... date.....ooervieeieeieeienen,
To which category of industry the union belongs ? viz., the public sector or
private sector. ...........ceeuenee.

Under whose jurisdiction the above-mentioned Industry falls? viz., whether
Central Government or State Government. ...........c..c.....

Is the union affiliated to any All India Body? If so, state its name and affiliation
number. ........ No.........

Affiliation fee........c.ccoeoeeviennenne. Rs. o

Number and date of payment of affiliation fee to the All India Body.

Receipt No........ date................

Number of the members of the Working Commiittee. ......................

Number of outsider members, if any, in the Working Commiittee. ......................
Name of the industry to which the union belongs. ......................

Details about the jurisdiction of the union. ......................

Monthly subscription for the members. ......................

(This information need not be given by federations of trade unions) :

(a) Number of members on books at the beginning of the year .....................
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(b)
(c)
(d)

6]

Number of members admitted during the year ...................... (Total of (a) and
(b))

Number of members leaving the union during the year ......................

Balance by deduction from the Total of (a) and (b) .......ccceeeueee.

Total number of members on books at the end of the year (i.e., on 31st

December): Males........cccoeevveeiveecieieieenen. Females.......cccoevevveeieeennne
Total.....ccooeeeiieieeieeeeee (¢) Number of members contributing to
political fund. ......................

Number of members paying their subscription for the whole year.

16. Return to be made by federations of trade unions :

(a)
(b)
(c)
(d)
(e)
)

(2
(h)

Number of unions affiliated at the beginning of the year.  .....................
Number of unions joining during the current year. ~ .....cceoeienens
Number of unions disaffiliated during the year. ...,
Number of unions affiliated at the end of the year. ...

Membership fee realised from the affiliated unions. | 2

Number of affiliated unions from whom membership fee was received

during the year.

Number of affiliated unions contributing to political fund.

Number of members of affiliated unions. Males............
Females.........
Total..........

Note :— Information in regard to—

1. (a) Columns 1 to 13 of Part A of this statement to be filled in by both the categories, i.e.,
unions and federations.

(b) Columns 14 and 15 to be filled in only by the trade unions, not by federations
(c) Column No. 16 to be filled in only by the federations.
2. A copy of the rules of the trade union corrected up to the date of dispatch thereof to be
enclosed with the statements of annual return.

Part B

General Fund Account

Income Expenditure
Details Rs. Details Rs.
1. Balance at the beginning of I. Salaries, allowances and
the year. expenses of offices.
2. Subscription received from 2. Salaries, allowances and other
members as per the expenses of the establishment
following details :
(a) Subscription received for 3. Auditors fees..................
the current year. 4. Legal expenses..................

(b) Subscription

in arrears 5. Expenses in conducting trade
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for the current year. disputes.
(1) Subscription in arrears 6. Compensation paid to members
for 3 months or less. for loss arising out of trade
(2) Subscription in arrears for disputes.
6 months or more 7. Funeral, old age, sickness,
than 6 months. unemployment benefits, etc.
(c) Subscription in arrears
for more than one year 8. Educational social and
Total .ocovveeieeieeeee Religious benefits.
3. Donations. 9. Cost of publishing periodicals
4. Interest on investments 10. Rents, rates and taxes
5. Sales of periodicals, books 11. Stationery, printing
and rules, etc. and postage.
6. Income from miscellaneous 12. Expenses incurred under Rule
sources (to be specified). 15(1) (j) of this rule.
13. Other expenses (to
be specified)
(D) ()i
(2)eiiinn, (2)eiiiiii,
()i () T
() IO Total Expenditure.............
() P
(C) P Balance at the end of the year......
Total............
Treasurer.
Part C
Statement of Liabilities and Assets of Trade Union
On.....coeeveneenee. 20......
Liabilities Assets
Details Rs. Details
Rs.
1. Amount of general fund 1. Cash
2. Amount of political fund (a) In hands of the Treasurer

3. Loans from ...

(b) In hands of the Secretary or other person to be
named.

2. In the Bank ...............

4. Arrears to be paid -

3. Securities (as per list in Part D)

4. Unpaid subscription due (as shown in Part B in
columns (b) and (¢))

5. Other liabilities (to
be specified)

(a) Amount of the current year’s subscription
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(2)eeieeiaeann (b) Amount of the last year’s subscription
() 5. Loans
[ (a) Officers
(b) Members
(¢) Others

6. Immovable Property

7. Goods and furniture-
(a) Of the current year
(b) Of the last year

8. Other assets

PartD

List of Securities

Particulars Pace Value | Cost Price Market price at date | Deposited
on which accounts | with
have been made up

) 2 3) “) ©)

Part E

Political Fund Account

Income
Expenditure
Details Rs. Details Rs.
1. Balance at the | I. Payments made on objects
beginning of the specified Rule 16(2) of this
year rule
2. Contributions 2. Expenses of management (to
from members be fully specified)
Total |
Balance at the end of the year
Total ........ Total |
Part F
Auditors’ Declaration
The undersigned having had access to till the books and accounts of the........................ and

having examined the foregoing statements and verified the same with the account vouchers relating
thereto, now sign the same as found to be correct, duly vouched and in accordance with the law,
subject to the remarks, if any, appended hereto and also certify that the.........cccccooene. had
properly maintained its membership register and its accounts and the members had paid their
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membership subscription RS........ccccovvveviiivieiiiniieeienen, to the..ooieveeieeen, as shown in the

foregoing statement of the general fund account of the trade union, subject to the remarks, if any,
appended hereto.

(1) Auditor
(2) Auditor

Part G

Officers appointed by election or nomination

Name Date of Home Occupation Office held | Whether by Date on
Birth Address in the union election or which
nomination | appointment

in column
(5) was
taken up

6] ) 3) “4) O] (6) (7
Part H

The following changes of officers have been made during the year:

Officers relinquishing office

No. Name Office Date of relinquishing office
(D 2 3) 4
I do solemnly declare that above information is true to best of my knowledge. This
verification is signed by me at.................... on ............ day of.....cccvveennenns 20 e
Signature.
FORM-XV
[See Rule 31(1)]

Notice of change of service conditions proposed by an employer

Name of
ALAIESS oottt e e e e et et e e e e e e e e e e e e e et e aeaaaaeas

Dated the .....cooeeiveviieieieieee, day of ............. 20

In accordance with sub-section (1) of section 40 of the Industrial Relations Code, 2020
I/We hereby give notice to all concerned that it is my/our intention to affect the change/changes
specified in the annexure, with effect from ............. in the conditions of service applicable to
workers in respect of the matters specified in the Third Schedule to this code.
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Signature.........cceceevveeereenennn.
Designation.........cccceeeveeveennene
ANNEXURE
(Here specify the change/changes intended to be effected)
Copy forwarded to :

1. The Secretary of registered Trade Union, if any.
2 The Labour Inspector-cum-Facilitator.

FORM-XVI
[See Rule 32(1)]
Agreement for voluntary arbitration
BETWEEN

.................. Name of the parties representing employer (s) and

...................... Representing workers It is hereby agreed between the parties to refer the
following dispute to the arbitration of .................. [here specify the name(s) and address (es) of
the arbitrator(s)].

(i) Specific matters in dispute.

(i1) Details of the parties to the dispute including the name and address of the
establishment or undertaking involved.

(ii1) Name of the worker in case he himself is involved in the dispute or the name of
the union, if any, representing the worker or workers in question.

(iv) Total number of workers employed in the undertaking affected.

(v) Estimated number of workers affected or likely to be affected by the dispute.

We further agree that the majority decision of the arbitrators, shall be binding on us in case
the arbitrator(s) are equally divided in their opinion they shall appoint another person as umpire
whose award shall be binding on us.

The arbitrator (s) shall make his (their) award within a period of ..........cccceeoeriennnennn. (here
specify the period agreed upon by the parties) from the date of publication of this agreement in the
Gazzette by the State Government or within such further time as is extended by mutual Official
agreement between us in writing. In case, the award is not made within the period afore mentioned,
the reference to the arbitration shall stand automatically cancelled and we shall be free to negotiate
for fresh arbitrator.

Signature of the parties Representing employer/
Representing worker/ workers.
Witnesses
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Copy to :

(i) The Conciliation Officer (***here enter office address of the Conciliation Officer
for the area concerned).

(i1)) The Principal Secretary/Secretary to the Government of Himachal Pradesh.

FORM-XVII
[See Rules 34,55 and 56]

Authorization by a worker, group of workers, employer, group of employers to be
represented in a proceeding before the authority under this Code.

Before the Authority

(Here mention the authority concerned)

In the matter of :. (Mention the name of the proceeding) ..........ccceevveevieerieiiienerceeninnns workers
Versus

Signature of person(s) nominating the
representative(s) Address Accepted

FORM-XVIII
[See Rule 36(5)]
Application to be submitted before the Tribunal in the matter not settled by the conciliation officer

Before.........ccceceeeeeeno...... (here mention the name of the Tribunal having jurisdiction over the
area)

In the matter of © ..o e ADpliCant
AdAIESS.. .o

VIBTSUS .ttt ettt ettt st st Opposite party(ies)
AdAress.....ooeevienieniinee

The above mentioned applicant begs to state as follows :- (Here set out the relevant facts
and circumstances of the case).

The applicant prays that the instant dispute may please be admitted for adjudication and
request to pass appropriate Award.
Date ....ooovvveiiiiennn.
Place ....cooevveeinennnn, Signature of Applicant.
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FORM-XIX

[See Rule 38(1)]
Notice of strike to be given by Union (Name of Union) / Group of Workers
Name of five elected representatives of WOTKeTrS. ..........ooviieiiiiiiiiiiiieeeee

Dated the............... day of................ 20...ccee.
To

(The name of the employer).
Dear Sir/Sirs,

In accordance with the provisions contained in sub-section (1) of section 62 of the Industrial
Relations Code, 2020 I/We hereby give you notice that I propose to call a strike / we propose to go

on strike on........... 20...., for the reasons explained in the annexure.

Yours faithfully,

(Secretary of the Union)

Five representatives of the workers duly elected at a meeting held on ...........ccceevveennenne. (date),

vide resolution attached.

ANNEXURE
Statement of the Case

Copy to :
(1) Labour Commissioner, Himachal Pradesh

(2) Conciliation Officers of the concerned area
FORM- XX
[See Rule 39(1)]
Notice of lock-out to be given by an employer of an industrial establishment
NaAmME Of @MPIOYET ..c.vvieniiiiiieie ettt et
AAIESS ..ottt
Dated the............... day of................ 20,

In accordance with the provisions of section 62(6) of the Industrial Relations Code, 2020,
I/we hereby give notice to all concerned that it is my/our intention to effect lock-out

1 TSR department(s), section(s) of my/our establishment with
effect from..........ccce.... for the reasons explained in the annexure.
SINALUTE.....eeevieieeieeie e

Designation.........ceceeveeneeneeneeneenieennn.



ST, feATaet UQel, 29 3, 2026 /09 dTIRE, 1948 1735
ANNEXURE

1. Statement of reasons

Copy forwarded to :

(1) The Secretary of the Registered Union, if any

(2) Conciliation officer (Here enter office address of the Conciliation Officer
concerned area.).

(3) Labour Commissioner, Himachal Pradesh.

FORM-XXI
(See Rules 40 and 42)

Notice of Intimation of Retrenchment/Closure to be given by an employer to the State
Government.

[In cases of Part-I, the prior notice of intimation should be served thirty days before the
commencement of retrenchment and in cases of Part-II, i.e., closure, prior notice of intimation of
sixty days is required to be given before the commencement of closure]

To,

Sir/Madam,

The Principal Secretary /Secretary(LE&OP)
to the Government of Himachal Pradesh.

Part-1
(Retrenchment)

1. Under clause (c) of section 70 of the Industrial Relation Code, 2020, I/ we hereby inform
you that I/we have decided to retrench (number of workers)........ccccceevvvevivrennnnnee. workers with
effect from. ........cecevviiveiieennnne (DD/MM/YYYY) for the reasons explained in the Annexure-I.

2. The workers concerned have been given on the (DD/MM/YYYY) one month’s notice in
writing as required. or The worker (s) have been given on the..................... (DD/MM/YYYY) one
month’s pay in lieu of notice as required.
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3. The total number of workers employed in the industrial establishment/undertaking are
.................... and the total number of those who are being retrenched are..............

Part-II

(Closure)
1. Under sub section (1) of section 74 of the Industrial Relation Code, 2020, I/we here by
inform you that I/we have decided to close down . ......ccccccvvvvvieiireennnnnne. (name of the industrial
establishment or undertaking or employer) with effect from .............c........... (DD/MM/YYYY) for

the reasons explained in the Annexure-I.

2.  The number of workers whose services would come to an end on account of the
closure of the industrial establishment or under taking are ..............ccccevevennen. (number of
workers).

NUMDET Of WOTKETS ..o vv ittt e,

Category and desSignation ..............ooeeeiiintinieieieiei e eeaeaenn, of workers, who have
been affected due to closure.

I/We hereby declare that the worker/workers concerned has/have been/will be paid
compensation due to them under section 75 of the Industrial Relations Code, 2020 before or on the
date of expiry of the notice period.

Yours faithfully,

(Name & Designation of the employer/
Authorized Representative).

ANNEXURE-I
Statement of Reasons for retrenchment/closure (strike whichever is not applicable)
Copy to :

1. Labour Commissioner, Himachal Pradesh
2. Conciliation Officers of the concerned area.

FORM — XXII
(See Rules 43, 46 and 48)
Form of application for permission of Lay-off or Retrenchment or Closure in Industrial

establishments or Undertaking to which provisions of Chapter-X of the Industrial Relations Code,
2020 applies.

To,
The Principal Secretary/Secretary (LE&OP) to the
Government of Himachal Pradesh, Shimla-2.

Sir/Madam,
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1. Under *sub-section (2) of section 78 of the Industrial Relations Code, 2020, I/we hereby
apply for “permission to lay-off workers (indicate number in figures and words) out of total
Of i workers (indicate number in figures and words) employed in my/our establishment
with effect from (DD/MM/YY YY) for the reasons set out in the Annexure-I.

2. Under sub-section (2) of section 79 of the Industrial Relations Code, 2020, I/we hereby
apply for permission for proposed retrenchment of workers (indicate number in figures and words)
with effect from (DD/MM/YY YY) for the reasons set out in the Annexure-I.

3. The workers concerned have been given* notice in writing as required under clause (a) of
sub-section (1) of section 79. The worker concerned have not* been given notice since the
retrenchment is under an agreement (copy of which is enclosed) as provided in the proviso to the
said clause.

4. Under section 80(1) of the Industrial Relations Code, 2020, I / we hereby inform you that
I/ we propose to **close down the undertaking specified below of (name of the industrial
establishment). (Give details as in Annexure-II) with effect from (DD/MM/YYYY)

5. The number of workers whose services will be terminated on account of the closure of
the undertaking is. (Number of workers).

Permission is solicited for the lay-off,/ to continue lay-off, or retrenchment of the workers ,
or, closure of the said establishment.

All such workers permitted to be laid-off or retrenched or terminated due to closure will be
paid such compensation, to which they are entitled under section 67, read with section 78(10), or,
79(9) or, 80(8) respectively of Industrial Relations Code, 2020 as per the details given below.

Yours faithfully,
(Signature)

(*Strike off which is not applicable)

(**The application for permission in case of closure must be given at least 90 days before of the
intended closure )

ANNEXURE I

Total No. of | Unskilled Semi-skilled Skilled (Total | Highly skilled
workers/No. of | (total No. of | (total No. of | No. of | (Total No. of
to be | workers/ to be | workers/ to be | workers/ to be | workers/ to be
Retrenched retrenched) retrenched) retrenched) retrenched)

Reasons for lay-off/retrenchment/Closure (strike out whichever is not applicable)

ANNEXURE- IT

Particulars Remarks, if any

1. Name of the industrial establishment/ undertaking with complete
postal address along with Pin Code, e-mail, telephone number

(s).
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Status of undertaking— (i) Whether central public sector/State
public sector/Foreign majority company /joint sector company,
etc., (In case of foreign holding company then indicate the
extent of foreign holding)

Indicate the status
of the company

(i1)) Whether a private limited company/partnership firm or
proprietorship firm

(a) MCA number

(b) GSTN number

(c) Registration number of the labour department

(a) *Names and identification number of the affected workers
proposed to be laid-off/retrenched/ to be affected by closure.

The identification
number UAN of
EPFO under SS
Code.

(1) Annual production, item wise for pre-ceding three years

(i) Production figures, month-wise, for the preceding twelve
months,

Balance sheets, profit and loss accounts and audit reports for the
last three years.

To be annexed

Net worth of the company

Names of the inter-connected companies or companies under the
same management.

Details of lay-off/Retrenchment resorted to in the last three
years (other than the lay-off/Retrenchment for which permission
is sought), including the periods of such lay-offs/ Retrenchment
the number of workmen involved in each such lay-oft/
Retrenchment /continuation of lay off

10.

Any other relevant details which have bearing on lay-off or
retrenchment or Closure.

Copy to :

I.

Labour Commissioner, Himachal Pradesh

2. Conciliation Officers of the concerned area.

FORM-XXIII

(See Rule 51)

Notice to the Employer who committed an offence for the first time under this code, for
compounding of offence under sub-section (4) of section 89,

The undersigned and the Compounding Officer under sub-section (1) of section 89 of the
Industrial Relations Code, 2020 hereby intimates that the allegation has been made against you for
committing offence for the violation of various provision of this Code as per the details given

below;

1. Name and Address of the offender Employer
2. Address of the Establishment

PART-I
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3. Particulars of the offence. ..o
4. Section of the Code under which the offence is committed............ccccceevevieverecieenrennen.
5. Compounding amount required to be paid towards composition of the offence ..................

PART-II

You are advised to deposit the above mentioned amount within fifteen days from the date of
issue of this notice for compounding the offence as per section 89 (1) of the Industrial Relations
Code, 2020, along with an application dully filled in Par —III of this notice.

In case you fail to deposit the said amount within the specified time, no further opportunity
shall be given and necessary direction for filing of prosecution under section shall be issued. \
Date:

Place:
(Signature of the Compounding Olfficer).
PART-III

Application under sub-section (4) of section 89 of the Industrial Relations Code, 2020 for
compounding of offence

1. Name of applicant (name of the employer who committed the offence under the
Industrial Relations Code, 2020 to be Mentioned .............ovt ciiiiiiiiiiiii e

2. Address of the appliCant ..........c.ooviiiieiiriii e

3. Particulars of the offence.............oooiiiiiii

4. Section of the Code under which the offence has been committed ........................

5. Details of the compounding amount deposited (electronically generated receipt to be
AttACHEA) . . e e

6. Details of the prosecution, if filed for the violation of above mentioned offences may be
IVOTL. L.ttt e e

7. Whether the offence is first offence or the applicant had committed any other offence
prior to this offence, if committed, then, full details of the offence

Applicant
(Name and signature)
Date :
Place :
To,

The Compounding Officer

FORM-XXIV
[See Rule 54(1)]
(Complaint under section 91 of the Industrial Relations Code, 2020) Before the Conciliation

officer/Arbitrator/Tribunal ..............ooveevveeeeenns
Inthe matter of ....cccoveeeeeeeeeeeeeeeeeeeeeeee, Reference NO. ...,
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A, Complainant(s);
Versus
5 JO Opposite Party(ies).

Address:

The petitioner (s) begs/beg to complain that the has/have been guilty of a contravention of
the provisions of section 90 of the Industrial Relations Code, 2020, as shown below :

(Here set out briefly the particulars showing the manner in which the alleged contravention
has taken place and the grounds on which the order or act of the management is challenged.)

The complainant(s) accordingly prays/pray that the conciliation officer/ Arbitrator/
Industrial Tribunal or National Tribunal may be pleased to decide the complaint set out above and

pass such order or orders thereon as it may deem fit and proper.

The number of copies of the complaint and its annexure required under section 91 of the
Industrial Relations Code, 2020 are submitted herewith.

Dated this............ day of............ 20 Signature of the Complainant(s)
Verification

I, do solemnly declare that what is stated in paragraph above is true to my knowledge and

that what is stated in paragraphs........ above is stated upon information received and believed by me
to be true. This verification is signed by me at............. o) 1 SRR day
Of e 20

Signature of the person verifying.
By order and in the name of the Governor of Himachal Pradesh,
Principal Secretary to Government.

M=, JoT 9T orge AT, fRarae uaw, RMei—5 gR1 giad 2T Y
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